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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present
this Ninety-third Report on the Ministry of Home Affairs—Public
Services.

2. The Committee took evidence of the representatives of the
Ministry of Home Affairs on the 9th, 10th and 11th December, 1964.
The Committee wish to express their thanks to the Home Secretary
and other officers of the Ministry of Home Affairs for placing before
them the material and information they desired in connection with
the examination of the estimates.

3. The Report was considered and adopted by the Committee on
the 5th, 7th and 11th April, 1966.

4. A statement showing analysis of recommendations contained
in the Report is also appended to the Report (Appendix XIII).

New DeLHI-1; ARUN CHANDRA GUHA,
April 19, 1966. Chairman,
Chaitra 29, 1888 (S). ’ Estimates Committee.
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1. INTRODUCTORY

Services in Ancient Hindu India

According to Manu “Even an undertaking easy (in itself) is
(sometimes) hard to be accomplished by a single man; how much.
(harder is it for a King), especially (if he has) no assistant (to
govern) a kingdom which yields great revenues.” “Government”
says Kautilya, “can be carried on only with the assistance of others..
A single wheel does not move (the car of administration)”.!

In the Vedic times, the affairs of the Kingdom were carried on by
the king with the ‘approval and cooperation’ of a body of high fune-
tionaries or the Council of Ministers? These functionaries or minis-
ters existed before the king assumed the throne® The Vedic Scrip-
tures refer to them as ‘king-makers’* The high esteem in which
these functionaries were held is shown by the fact that, as a part of
the coronation ceremony. the king-elect had to make offerings to these
functionaries.® Thus, the Ministers in ancient India can be likened
to the top brass of the public services of modern times. Though the
idea of political ministers as distinct from a permanent public service
had not yet taken root and the ministers were directly responsible for
the due performance of their duties to the king, they had also a sort
of indirect responsibility to the people® and their tenure depended, to
a considerable extent, on the goodwill and confidence of the represen-
tative institutions of the time.” Although every Minister occupied
a responsible position, it was the Prime Minister who was mainly res-
ponsible for the good govermment of the country.® Each Minister
managed the affairs of his own department and was individually
responsible for it.® The numerical strength of the Ministry and the
official designations of the Ministers varied from time to time.”
The Ministers were periodically transferred from one portfolio to

1Banerjea P, Public Admn. in Ancient India, p. 106.
2Jayaswal K. P., Hindu Polity, pp 287.

3Ibid, pp. 205.

¢Ibid, p. 20.

bid, p. 200.

%Banerjea P., Public Admn, in Ancient India, p. 115.
Jayaswal K. P., Hindu Polity, p. 260.

8Banerjea P. Public Admn. in Ancient India, p. 117.
*Ibid, pp. 114-118.

1¢Jayaswal K. P, Hindu Polity, pp 292, 296.



another. The whole Council of Ministers went out of office every
three or five years.!? The duty of a Minister is summed up in
Sukranitisara in these terms:

“If the State, the People, the Army, the Exchequer, and lastly
Proper Monarchy do not grow, or the Enemy is not Broken
through the policy of the Ministers, the Ministers do not
justify their existence.”'?

2. In the early Vedic age, the foremost duty of the king was the
protection of the tribe and the tribal territory. The king was assist-
ed by a number of functionaries of whom the most important was the
Purohita or Chaplain. Another important official was the Senani cr
the leader of the army. The head of the village, for military as well
as civil purposes, was known as Gramani. Forts or strongholds were
under the Purpati. Dutas or messengers were also employed.!?

_The amalgamation of tribes and increase in the size of kingdoms
in the later Vedic age, coupled with the successful leadership of the
kings in war, inevitably led to a growth in the royal power.!* With
the growth of royal power came an elaboration of the machinery of
administration. The chief functionaries of the kingdom in this period
were, besides the older ecclesiastical and military officials like the
Purohita, Senani and Gramani, the treasurer, the collector of taxes,
the royal herald, bard or charioteer, the chamberlain, the superinten-
dent of gambling, the king’s companion in chase, and the courier.
The reference to the Samgrahitri and the Bhagadugha, coupled with
the mention of regular contributions from the people in the shape of
bali and Sulka, point to the important developments in the system of
taxation and revenue administration. The beginnings of a regular
gystem of provincial government may be traced to this period in the
references to the Sthapati and the Satapati: the former being charged
with the duty of administering outlying areas often ‘inhabited by
aboriginal tribes, while the latter looked after a group of a hundred
villages and was the precursor of a long chain of rural officials. On
the lowest rung of the ladder stood the village officials (Adhikrita)
appointed by the king himself. The king had a very large part in
the administration of justice, but power was sometimes delegated to
Adhyakshas or overseers. Certain cases were referred to the tribe
for adjudication.!®

11Jayaswal K. P.,, Hindu Polity, pp 318-319.

12]bid, p. 306.

13Majumdar and others. An Advanced History of India, pp. 28-30.
4]bid, p. 43.

15]bid, pp. 44-45
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The Magadha epoch gave rise to a class of higher officials styled
as Mahamatras. They were charged with the duties of a varied char-
acter. They looked after general affairs, administration of justice,
management of the army, or the work of cadastral survey or mea-
surement of the king’s share of the produce.'®

During the Maurya era, there were bodies of trained officials
(nikaya) who looked after the affairs of the realm. Greek writers
visiting India refer to three important classes of officers, styled as
district officials (Agronomoi), city commissioners (Astynomoi)
anid a third body who had the care of milifary affairs. Another
impurtant class of officials mentioned in the literature are the
Adhyakshas or superintendents in charge of the various depart-
ments of the State.'?

In the Gupta period, one class of officials had a special designa-
tion of Kumaramatya. They figure as ministers for peace and war,
generals, councillors, feudatories and district officers. Some of them
were directly under the sovereign; others were attached to princes
placed under provincial governors.!® Kingdoms were divided for
administrative purposes into units styled as Bhukti, Desa, Rashtra
.and Mandala. Bhukti was the term commonly used is the north and
usually meant a province or administrative division under an officer
styled Uparika. It was subdivided into Vishyas or Mandalas, each
under the charge of Vishayapati who was, sometimes, assisted by the
guild-president, the chief scribe and other leading men of the local-
ity. In the south, the largest administrative division was the Mandala
which was subdivided into Valanadus or into Nadus and Kottams.
The lowest administrative units were the Kurram (Union of villages)
and grama (village), each under its own headman, assisted by the
local assembly. The work of the self-governing bodies was supervised
by royal officers. (Adhikarin). Cities and towns had special officers
styled Nagarapati.’®

The officers were usually appointed in view of their general
qualifications as well as their fitness for the particular kinds of
work they were expected to perform. They were first appointed
on probation, and after they had gone through a period of apprenti-
cuship, they were made permanent. Once in the service, the
officers rose step by step as they showed competency in their work,
until the ablest and most devoted among them reached the highest

18Majumdar and others, An Advanced History of India, p. 72.
171bid, p. 127.

18Ibid, p. 193.
1Ibid, p. 195
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rungs of the ladder.®* The officers of government were remunerat-
ed nn a liberal scale, so that, being above want and temptation,
they might exert themselves in the performance of their duties.?!

The salaries were paid either in cash or in kind, or party in cash
and partly in kind. Sometimes grants of lands were made as a
reward for the services. After a long period of service, officers
became entitled to pensions, and if they died while in the service
of the State, the members of their families received subsistence
allowances.®

Services under the Mughuls

3. The Mughul Emperors had absolute powers. Yet they appoint-
ed a number of officers in the different departments of the Govern-
ment for the transaction of their multitudinous affairs. The chief
departments of the State were:

(a) Imperial Household under the Khan-i-Saman.

(b) Exchequer under the Diwan.
(c) Military Pay & Accounts Office under the Mir Bakshi.
(d) Judiciary under the Chief Qaxzi.

(e) Religious Endowments and Charities under the Chief
Sadr or Sadr-us-Sudur.

(f) Censorship of Public Morals under the Muhtasib.

Besides, there were other officers, somewhat inferior in status. The
Diwan or Wazir was usually the highest officer in the State, being
in sole charge of revenues and finance.?* The Empire was divided
into a number of provinces. The administrative agency in the pro-
vinces was an exact miniature of the Central Government, headed
by the Governor variously styled as Sipah Salar, Sahib Subah,
Subghdar, and the Nazim. The Governor was the head of the civil
as well as the military administration. He had a staff of subordi-
nate officers under him, the chief office being that of Diwan. Each
was enjoined “to keep a strict watch over the other” so that none of
them could grow over-powerful.®* As regards the police adminis--

20Banerjea P., Public Admn. in Ancient India p. 128,

211bid, p. 129.

220bid, p. 130. | ,

2Majumdar and others, An Advanced History of India, Second Edition,
pp. 557-58.

MIbid, p. 563.
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tration, in the cities and towns, all police duties, including the task
of maintaining public order and decency, were entrusted to the
Kotwals. In the districts or sarkars, law and order was maintained
usually by officers like the Faujdars.*®* The Emperor himself was
the fountain of justice and the final court of appeal and, sometimes,
a court of first instance too. There was a system of urban and
provincial courts. The Chief Qazi was the principal judicial officer
in the realm. He appointed Qazi in every provincial capital. The
Qazi made investigations into, and tried, civil as well as criminal
cases; the Mujftis expounded Muslim Law; and the Mir Adls drew
up and pronounced judgments. There were no primary courts
below those of the Qazis and the villagers and the inhabitants of
smaller towns, having no Qazis over them, settled their differences

locally “by appeal to the panchayats or the arbitration of an
impartial umpire (salis) .28,

4. For purposes of administration and revenue collection, the
country was divided into Subahs, which again were subdivided into
sarkars, each of which in turn comprised a number of paraganas.
Each paragana was a union of several villages. The amalguzar or
revenue collector in charge of a district was assisted by a large sub-
ordinate staff. There were measurers and karkuns, who prepared
the seasonal crop statistics; the Qanungo, who kept records of the

revenue payable by the villages; the Bitikchi or accountant; and the
Potdar or district treasurer.*’

‘Every officer of the State held a mansab or official appointment
of rank and profit, and as such, was bound theoretically to supply
a numbcr of troops for the military service of the State. The
mansabdars were classified into a number of grades according to
the number of armed men required to be maintained and supplied
by them. They were directly recruited, promoted, suspended or
dismissed by the Emperor. Each grade carried a definite rate of
pay, out of which its holder was expected to maintain a quota of
forces. The State Service was not specialised, and an officer could
be entrusted at any moment with an entirely new duty. The offi-

cers received their salaries either in cash or through the grant of
jagirs.2®

23Majumdar and others, An Advanced History of India. Second Edition,
p. 558.

28Ibid, pp. 559-60.
nIbid, p. 562.
1Ibid, p. 556.
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Services during the British Rule

5. The term ‘civil service’ was first used by the East India Com-
pany as a name for its establishment of non-military or ‘civilian’ em-
ployees in India, to distinguish it from its military, maritime and ec-
clesiastical establishments. These civilian employees were originally
traders, but when the Company began to acquire territories, it was
gradually transformed from a commercial corporation into a govern-
ment, and its ‘civil sevants’ from traders into administrators. Thus,
the term ‘civil service’ acqu'red its present restricted meaning of the
non-combatant branches of the administrative service of the State?®

The Charter Act of 1793 required that all positions in the Com-
pany’s Civil Service, with a salary of more than £500 per annum,
should be filled by its covenanted servants, so called because they had
to execute covenants with the Company until 1858, and thereafter
with the Secretary of State.3® Nominations to this service were made
by the Directors of the Company or the Board of Control until 1853,
when the right was withdrawn by an Act of the British Parliament
and the appointments were thrown open to competition in England.
The first examination was held in 1855 and all natural born subjects
.of the British Governmert, whether Indians or Europeans, were eli-
gible to compate.3! The Service was so designed as to attract young
British university graduates. But some Indians from the upper so-
_cial strata, who proceeded overseas for higher studies also attempted
the examination and those who qualified were admitted to the Ser-
vice.?? However, it was not un'il 1864 when one Indian (Shri Satyen-
.dra Nath Tagore) became a member of the Indian Civil Service.
Three more (Sarvashri Surendra Nath Banerjee, Ramesh Chandra
Dutt and Behari Lal Gupta) joined him in 1871.33

6. The Indian Civil Service Act, 1861 scheduled certain important
offices at the Centre as well as in the Provinces to bé manned by
members of the Indian Civil Service. The Government of India Act
of 1870, however, for the first time, made it possible to appoint In-
dians who were not in the Covenanted Service to the scheduled posts.
Regulations under this Act were made in 1879 leading to the consti-
tution of a ‘Statutory Civil Service’® to which, in all, 69 Indians
were nominated until 1886 when the scheme was abandoned.?®

29Blunt E, The 1.C.S, p. L

#0Gledhill Alan, Republic of India, p. 53.

31]1IPA, The Organisation of the Government of India, p. 357.

32A50k Chanda, Indian Admn., p. 96. '

8;%;1:;18 E, The I.C.S,, p. 50; O’ Malley L.S.S., The Indian Civil Service,
PP. .

S1IPA, The Org. of the Govt. of India, p, 357.

$3Gledbill Alan, The Republic of India, p. 84
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The statutory provisions and administrative arrangements evolv-
ed from time to time invested the Indian Civil Service with enormous
prestige and gave it significant authority and power in the Govern-
ment of the country. It was responsible not merely for manning the
Central and Provincial Government Departments but also for admi-
nistering directly the districts which are the primary units of admi-
nistration.®® This earned for it the title of ‘steel frame’ of the British
Government in India.

7. As the administrative responsibilities of the Government of
India grew to embrace social, economic and educational activites to-
wards the close of the 19th century, a number of other “all-India”
Services were constituted.3” The Indian Police was the first of such
services to be formed as a distinct entity to rel’'eve the Civil Service
of its direct responsibility for the maintenance of law and order. The
superior officers of the police, from inspector-general to assistant su-
perintendent, were recruited from the Army until 1892, after which
they were recruited by examination in England and by nomina‘ion
or examination in India.?® Constitution of other “all-India” Services
such as the Indian Agricultural Service, the Indian Forest Service,
the Indian Service of Engineers, the Indian Educational Service e‘c.,
as complementary to the Indian Civil Service and the Indian Police,
followed. In addition to these “all-India” Services, a number of
other superior services such as the Imperial Customs, Indian Audit,
Indian Political, Income-Tax, etc., were also constituted for adminis-
tering purely central subjects.’®

8. Public agitation to secure better representation of, and methods
of entry more favourable to, 1ndians in the public services, led to the
appointment of a Public Service Commission (Aitchison Commis-
sion) in 1886. As a result of the Commission’s recommendations, the
Covenanted Service became the Indian Civil Service,*® the Statutory
Civil Service was abolished and in 1892, provincial and subordinate
civil services were established by sub-division of the existing unco-
venanted service. To the subordinate civil service were allotted the
lower uncovenanted posts of tahsildar in the executive and of munsif
in the judicial branch. To the provincial civil service were given
the higher uncovenanted posts of deputy collector and subordinate

judge; and also one-sixth of the executive and judicial posts reserved
for the 1.C.S.a

36Asok Chanda, Indian Admm., p. 95.

37Ibid, p. 95.

88Gledhill Alan, The Republic of India, p. 54
%9Asok Chanda, Indian Admn., pp. 85, 97.
4Gledhill Alan, The Republic of India, p. 55.
“1Blunt E.,, The 1C.S, p. 51.



9. The agitation for Indianisation of the services however continu-
ed, compelling the Government to set up a Royal Commission on
Public Services (Islington Commission) in 1912. The Commission
inter .alia recommended that 25 per cent of the superior posts in the
Indian Civil Service and the Indian Provincial Service should be
recruited for in India.

The Montagu-Chelmsford Report on Indian Constitutional - Re-
forms (1918), however, suggested that 33 per cent of the superior
posts in these two services should be recruited for in India and the
percentage should be increased by half per cent annually. Orders
regarding the Indianisation of the services, as recommended by.the
Islington Commission, were passed in the years 1919 and 1920 in the
light of the suggestions contained in the Montagu-Chelmsford Re-
port.** Simultancous examinatiors in Brifain and India were intrc-
duced in 1922.43 A

10. With the passing of the Government of India Act, 1919, the
pressure for accelerat:..g the Ind anisation of the services increased.
Another Royal Commission on the Superior Civil Service in India
(Lee Commission) was then appointed in 1923.

Following the report of the Lee Commission, one-fifth of the vacan-
cies in the Indian Civ'l Service were filled by promotion from the
Provincial Serviees; on2-half of the remaining vacancies were filled
by Indians, and provision was made for the progressive Indian‘sation
-of other Imperial Services. Concequent on the devolution of powers
in certain mattres to the Provincial Governments under the Govern-
ment of India Act, 1919, recruitment to Imperial Services concerned
with some of the transferred su™iorts c2ased after 1924; in particular,
the Imperial Educational, Agricultural, Veterinary and Engineering
(Roads and Buildings) Services were closed, and new Provincial
Services were created instead.

Reforms recommended by the Lee Commission in 1923 also  in-
cluded the establishment of a Public Service Commission. The Public
Service Commission was established in 1926 and made responsible
inter alia for recruitment to the All India Services as the agent of
the Secretary of State for India, in so far as it was carried out in
India, and for recruitment to the Central Services as the agent of
the Secretary of State for India, the Government of Tndia or tho
local government, as the case may be. It was named as Fed-ral
Public Service Commission when the Government of India Act, 1935
came into force. ¢

Af[TPA, The Org. of the Govt. of India, pp. 358-59.
#Blunt E. The 1CS., p. 52.

“JIPA, The Organisatior of the Govt of Indis, pp. 350—81.
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11. Progressive transfer of responsibilities in regard to adminis-
tration of certain subjects to the Government of India and the Pro-
vincial Government was accompanied by a gradual process of relin-
quishing of control by the Secretary of State over the Services and
on the transfer of power in 1947 only two residuary all-India Ser-
vices, namely, the Indian Civil Service and the Indian Police (later
succeeded by Indian Administrative Service and the Indian Police
Service, respectively) remained.*

Services after Independence

12. After Independence, the Services continued to be broadly
classified into All India Services, the Central Services and State
Services. Provisions regarding recruitment and conditions of
service, tenure of office and imposition of major punishments such
-as dismissal, removal or reduction in rank, of persons serving Gov-
ernment find place in Articles 308-311 of the Constitution. Under
Article 313, all laws applicable to public services of the Union of a
State immediately before the commencement of the Constitution
are to remain in force until provision is made in this behalf under
the Constitution. Provision has also heen made in Article 314 pro-
tecting the conditions of service as respects remuneration, leave,
penston as also rights as respects disciplinary matters, of persons
appointed by the Secretary of State or Secretary of State in Council
to a civil service of the Crown in India.

Article 312 of the Constitution provides that if the Raiya Sabha,
by a resclution supported by not less than two-thirds of its members
present and voting. declares it necessary or expedient in the national
interest, Parlinment may create All India Services common to the
Union and the States, and regulate their recruitment and conditions
of service. The Indian Administrative Service and the Indian Police
Service, in existence at the commencement of the Constitution, are,
under clause (2) of Article 312, deemed to have becn created in
exercise of this power. In pursuance of a Resolution adopted by
Rajya Sabha, All India Services (Amendment) Act, 1963 was pa: -d
creating three new All India Services namely, the Indian Service
of Engineers, the Indian Forest Service and the Indian Medical and
Health Service. Resolution for the creation of two more Services—
the Indian Agricultural Service and the Indian Educational
Service—has been adopted by the Rajva Sabha on the 30th March,
1965. Parliament has enacted the All India Services Act, 1951,
which empowers the Union, after consultation with the States, to

48Asok Chanda, Indian Admn., pp. 98-99
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make rules rgearding recruitment and conditions of service jof
persons appointed to an All India Service, which have to be laid
before Parliament and are subject to amendment by it. Rules have
been framed by the Union Government in' exercise of this power.
A number of new Central Services have also been created in the
post Independence era to administer the extended responsibilities of
the Government. The number of these new Central Services has
reached the figure of 35 for Class I alone. Some of the constitution-
al provisions relating to Services have been considered in subsequent
paragraphs (e.g. paras 25, 39 etc.) of this Report.

The Committee welcome the recent trend in creating new All
India Services common o the Union and the States to administer
subjects requiring unified direction. They hope that this trend
would continue and the cooperation of the States in this regard

would be forthcoming in larger measure.



II. ADMINISTRATION OF PUBLIC SERVICES

A. Regulation of Matters of General Applicability
General Functions

13. In relation to the administration of Public Services, the Min-
istry of Home Affairs are responsible for ‘regulating all matters of
general applicability to all services in order to maintain a common
standard of recruitment, discipline, conditions of service etc.’ It has
been stated that gefieral questions pertainifig to services under the
control of the Ministry of Railways and the Department of Atomie
Energy, except those which are likely to have repercussions on other
services, do not come within the purview of the Ministry of Home
Affairs.

As regards All India Services which are organised and maintain-
ed jointly on behalf of the Central and the State Governments, the
Ministry are responsible not only for matters of a general nature
but also for their detailed application to individual cases.

While the day to day administration of the various Central Ser-
vices meant for manning the various posts under the different Minis-
tries and offices of the Government of India rests with the Minis-
tries concerned, the Ministry of Home Affairs are directly responsi-
ble for administration and overall control of the Indian Economic
Service, the Indian Statistical Service, the Industrial Management
Pool and the Central Secretariat Services. The Ministry are also
responsible for the administration of services in the Union Terri-
tories.

The functions of the Ministry also cover the following aspects of
administration of Public Services:

(i) Keeping watch over the effective implementation of the
reservations in favour of Scheduled Castes and Scheduled
Tribes in various services;

(ii) Special facilities for the absorption of certain categories
of displaced or retrenched employees and also persons
who take up service with the Armed Forces: during the
National Emergency;

11
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(ili) Setting up of a Machinery for Joint Consultatian and
Compulsory Arbitration of unresolved differences hetween
Government and its employees with a view to promoting
harmonious relations and securing the greatest measure
of cooperation in matters of common interest.

B. Exclusion of Certain Services
(i) Ramwways

Service Conditions of Railway Employees

14. As regards the reasons for excluding from the Ministry of
Home Affairs, services under the control of the Ministry of Railways,
the Committee have been informed that the Ministry of Railways
have full rule-making powers on all matters relating to railway
servants, partly due to historical reasons and partly because they
are a commercial department. The Ministry of Railways are, how~
ever, required to consult the Ministry of Home Affairs* on important
matters which are likely to have repercussions on other services, so
as to ensure the maximum possible uniformity in the general
approach and principles, and ‘to avoid embarrassment to the Minis-
try of Home Affairs in dealing with the generality of the civil
services’.

The Ministry of Home Affairs have furnished a note to the Com-
mittee, detailing important differences in the rules governing rail-
way employees as compared to those applicable to civil services,
which is reproduced in Appendix I.

The Committee find from this note that in the matter of recruit-
ment to class IIT services in the Railways, there is a separate Rail-
way Service Commission, which is not found to be the case for
recruitment to other class III civil services. In the matter of dis-
cipline, the Railways follow the general pattern of the Central Civil
Services (Classification, Control and Appeal) Rules, 1957, with a
few differences. In the Railways, powers to place an official under
suspension and impose penalties on him, have been delegated to
non-gazetted officers in the scale of pay of Rs. 250-380, as the staff
are scattered all over the country in far-flung areas. The list of
penalties includes “fines” and “stoppage of passes and|or P.T.Os.”
which do not obtain on the civil side. The rules do not provide for
a “presenting officer” to present the department’s case in a discipli-
nary proceeding. Moreover, arising out of certain commitments to

*Vide O.M. No. 60/200/50. Estts. dated September 18, 1951.
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the Labour Federation in the Railways, special provisions have been
made in the Railway Discipline and Appeal Rules, which do not
exist on the civil side, such as the presentation of a case with the
assistance of an official of a Railway Trade Union (who may not be
a Railway servant), grant of personal hearing to appellant which is
mandatory. etc.

In regard to Conduct Rules, rule 14 of the Railway Service
(Conduct) Rules, 1956, regarding insolvency and habitual indebted-
ness contains more detailed instructions than the corresponding
rule on the civil side.

While the Central Civil Services (Conduct) Rules, 1955 on the
civil side have been replaced by the Conduct Rules of 1964 in pur-
suance of the recommendations of the Santhanam Committee,
corresponding changes in the Railway Service (Conduct) Rules are
still under consideration. It is, however, stated to have been
decided that in the rules relating to integrity, the Railway Service
Conduct Rules will not make any deviations from the correspond-
ing rules of the Central Civil Services (Conduct) Rules, 1964, with-
out the express consent of the Ministry of Home Affairs.

The conditions of service of temporary Government servants on
the civil side are regulated by the Central Civil Services (Tempo-
rary Service) Rules, 1949, which provide for the grants of quasi-
permanent status to temporary government servants so that they
may enjoy benefits akin to those admissible to permanent govern-
ment servants, in leave, allowances, disciplinary matters, etc.,
even if they are not made permanent but it is stated that there are
no corresponding rules on the Railway side.

During the course of evidence before the Committee, the repre-
sentative of the Ministry has stated as follows:

“If 1 felt that the Railways were doing something which from
the point of view of proper management of the public
services was something undesirable, 1 would advise the
Home Minister to take the matter to the Cabinet. That
is to say, the independence of the Railways is certainly
there but there is the over-riding authority of the Cabi-
net and in certain matters the Home Minister will take
the matter to the Cabinet.”

The Committee are happy to note that there has been full co-
ordination and cooperation between the Ministries of Home Affairs
and Railways on all important service matters. In their opinion,
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the service conditiens in the Railways, the largest and the oldest
national undertaking, may well be taken as a model for other large
eommercial and industrial public undertakings except in dealing
with disciplinary cases. It is open to question whether the com-
plexities of disciplinary procedure* in the Railways are quite suit-
ed to the requirements of a public undertaking where prompt ac-
tion in proven cases of indiscipline is the sine qua non of effective
management,

The Committee hope that the Ministry of Railways would expe-
dite the finalisation of the Railway Service (Conduct) Rules, 1956
in pursuance of the recommendation of the Committee on Preven-
tion of Corruption (Santhanam Committee).

(ii) DePARTMENT OF AToMiCc ENERGY
Service Conditions of Scientific and Technical Personnel

15. As regards the Department of Atomic Energy, the Com-
mittee are informed that the Central Civil Services (Conduct)
Rules, Central Civil Services (Classification, Control and Appeal)
Rules, 1957 and Fundamental Rules, are applicable to the services
under the control of that Department. In matters relating to
recruitment, as per the Union Public Service Commission (Exemp-
tion from Consultation) Regulations, 1958, consultation with the
Union Public Service Commission is not necessary in respect of all
technical and administrative posts in or under the Atomic Energy
Commission; and the Department follows its own independent
recruitment policy. The method of recruitment to various admi-
nistrative posts by the Atomic Energy Commission is the same as
prevailing for recruitment to such posts in Government, viz., direct
recruits are recruited through Employment Exchanges and some
posts are filled by promotion and some by taking officers on depu-
tation from All India Services and other established services.
Direct recruitment to scientific and technical posts is made by
inviting applications through advertisement on all-India basis.
The applications are scrutinised by a Screening Committee and the
candidates selected for interview are interviewed by Selection Com-
mittees constituted by the Director, Atomic Energy Establishment,
Trombay. The Selection Committees are composed largely of scien-
tists, who have specialised in the subject in which the selection has

*The Committee on die Prmm- i;)n of Con:uptian jon (Srn!h:;mCanwn;tw;) has
commented thus on the complexities of the disciplinary procedure in India.

_““It is (therefore) not surprising that 8 disciplinary cme drags on for yesrs snd
remltf':x' 'mef of ) o ‘:dvol:d :?u‘btlmu e v‘e o ddled gil';:
in psyment ¢f srresrs arge sums snd the ic services be .2

men of doubitful integrity.” /p.3s) ns
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to be made with the addition of a number of scientists in other sub-
jects. Generally, there is one non-scientist officer on the Selection
Committee whose function is mainly to participate in assessing the
personality and general qualifications of the candidates and to hold
a watching brief. As a rule, the recommendations of the Selection
Committees are accepted by the Atomic Energy Commission unless
there are strong and definite reasons for not accepting them,

During the course of evidence before the Committee, the repre-
sentative of the Ministry has stated that demands have been made
by other research institutions to terminate the arrangement of
making recruitment to Class I posts through the Union Public
Service Commission, but ‘those attempts had not succeeded’. It is
added that the Ministry have made a very close analysis of delays
occurring in the recruitment of scientists and have found that there
is as much delay in the administrative Ministry as there is in the
Union Public Service Commission. In the last two years, however,
there has been great improvement in the recruitment by the Com-
mission and the Chairman, U.P.S.C. is keeping continuous watch
over progress made in the recruitment of scientists. Furthermore,
persons with technical qualifications are being inducted into the
Union Public Service Commission as Members as and when a
vacancy occurs. The Commission is also associating engineers and
scientists at the time of holding interviews of technical personnel.

The Committee are informed that the Council of Scientific and
Industrial Research and its Laboratories and Institutes are already
outside the purview of the Union Public Service Commission. A
decision has been taken by Government recently “to reorganise the
Indian Council of Agricultural Research by bringing under it the
various research institutions at present under the control of the
Ministry of Food and Agriculture and to make it a functional,
technically competent and comprehensive autonomous organisation
like the Council of Scientific and Industrial Research.” It is stated
that “as all the posts under the reorganised Indian Council of
Agricultural Research will be posts in a society registered under
the Registration of Societies Act, 1860, they will ipso facto by out-
side the purview of the Union Public Service Commission.” Asked
whether any other Government organisation is proposed to be
taken out of the purview of the Union Public Service Commission,

the Ministry have stated that ‘at present’ no such proposal is under
consideration.

The Committee would like to refer in this connection to the
procedure followed by the Civil Service Commission in UK. who
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have a Scientific and Engineering Directorate under the control of
the Scientific and Engineering Adviser who is assisted by two
Deputy Chief Scientific Officers responsible for the Scientific and
Engineering sides respectively, who assist the Commissioners in
interviewing candidates for the Scientific Officer Class and some
other professional classes.

The Committee would also like to refer in this connection to the
recommendations made in para 82 of their 75th Report (1965) on
Indian Council of Agricultural Research wherein they had suggested
that Government might consider the desirability of having a panel
of specialists for various disciplines who might be given greater
latitude and initiative in association with the U.P.S.C. in the matter
of selection of scientific personnel.

The Committee feel that as the manning of posts in scientific and
research institutions is a matter of crucial importance in the context
of development plans for the country, a high' powered committe®
consisting of representatives of the Union Public Service Commis-
sion, Ministries of Home Affairs, Finance and Education and the
leading research institution: such as Atomic Energy Commission,
CSIR, LCAR, etc. may L: constituted to go in detail into the
question of recruitment of s:ientific personnel so that the most pro-
mising talent is inducted into these institutions through a system of
objective assessment. The Committee consider that it should not be
difficult to bring about a modicum of uniformity in the procedure
for recruitment to research institutions through the expertise of the
UPS.C.

C. Need for Centralised Public Personnel Agency
Management of Public Services

16. The complexity of modern social and economic institutions
and the ever increasing responsibility of the State towards the
people, particularly the under-privileged, have resulted in tremend-
ous expansion in the number of civil servants, making it all the
more imperative to have a professional and well-trained body of
officials. The problem, therefore, is first to select the right type of
persons, who shall be not only efficient but also honest and who can
be trusted not to abuse their position and who would be strictly
impartial, having no personal or political bias of their own, and
ready to carry out faithfully the policy formulated by the Govern-
ment in power; secondly, to keep them under proper discipline so
that they maintain the proper relationship with their employer,
viz. the State and behave properly with the public whom they are
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to serve; and thirdly, to ensure that for breaches of the rules of
conduct and discipline, they can be expeditiously brought under
proper departmental action, and for breaches of law, they can be
effectively brought before the courts of law. In this context, an
inquiry into the management of Public Services in other countries
vis-a-vis that in India becomes relevant.

LControl over Civil Service in Britain

17. In Britain, control over the Civil Service is centralised in the
‘Treasury and is exercised through its “Pay and Management side”
which is headed by one of the two Joint Permanent Secretaries, the
other being the head of its “Finance and Economic side”. The
“Pay and Management side” of the Treasury is comprised of two
groups namely, (i) the Management Group, the functions of which
embrace such personnel matters in relation to the Civil Service as
recruitment, training, promotion, organisation of the Whitehall etc.
and (ii) Pay Group, which is concerned with wages and salaries in
the public services. The Permanent Joint Secretary heading the
“Pay and Management side” of the Treasury is also the head of the
Civil Service. He reports directly to the Prime Minister on major
questions of Civil Service policy and promotion, and advises him
on the appointment or removal of the chief officers of all Depart-
ments for which the consent of the Prime Minister is necessary.
Only in respect of one economic responsibility, namely. “incomes
policy”, which partly arises out of his responsibility for Civil Service
pay, does he report to the Chancellor of the Exchequer.

Position in France

18. The Civil Service in France was not unified before the Second
World War. In many cases the real working unit was not even
the department but the Corps. Some of these Corps had consider-
able prestige and were almost completely autonomous in their
organisation and management. In order to achieve greater unity,
one of the reforms modelled on British practice introduced shortly
after the War was that a Civil Service Division was created in
1945 and placed directly under the Prime Minister. The laws of
1946 and 1959 both provided that the Prime Minister was to “super-
vise the implementation of the present law”. According to Ridley
and Blondel, “this did not mean simply that the Prime Minister was
responsible in a general way for the implementation of the law,
as he is for the implementation of all laws. The Prime Minister
was made directly responsible for the management of the Civil
‘Service in the same way that a departmental minister is responsible
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for the administration of his department*” The Civil Service
Division is responsible for the general managemenr of the Civil
Service. The functions of the Civil Service Division as defined by
the decree of 1959 are as follows:—

“to determine the rules of recruitment and supervise their
application; to supervise .the application of the civil
service code; to consider the general principles of civil
service remuneration.”

The Division is headed by its own Director General who is under
the Secretary General. The Civil Service Division comes under
the authority of the Minister of State for Administrative Reforms
who derives his authority from the Prime Minister.

Multiplicity of Control Organs in India

19. In India, the central control over the public services is
shared between the Ministries of Home Affairs and Finance. The
Committee have been informed that the responsibility of the
Ministry of Home Affairs pertains to general conditions of service
other than those which have a financial bearing while for laying
down conditions of service involving financial implications, the ulti-
mate responsibility rests with the Ministry of Finance.

The Ministry of Home Affairs is the administering and controlling
authority for the Indian Administrative Service, Indian Police
Service, Central Secretariat Services Class I and II, Indian Economic
Service, Indian Statistical Service and for laying down all service
conditions, with or without financial bearing, in regard to these
services. Besides, the Home Ministry provides the necessary exper-
tise in service matters and is consulted with a view to ensuring that
similar guiding principles are followed for various other services in
respect of general matters and service conditions. Asked to define
the exact line of demarcation in the exercise of the joint responsibi-
lity by the Ministries of Home Affairs and Finance, the Committee
have been informed that “the function of the Ministry of Finance
is to consider the financial implications of these matters and that of
the Home Ministry to take into account their effects on the efficient
functioning of the services in general”.

The Committee consider that the ever expanding role of the Gov-
ernment, in a welfare state with its natural concomitant of a large
eivil service, calls for effective personnel control through a single

*Public Administration in l;}nnce by F. Ridley and J. anﬁa, pPp 32-33.



19

agency. In the opinion of the Committee, the present position regard-
ing the administration of public services involving dual control by
the Ministry of Home Affairs from the point of view of ‘effects on
the efficient functioning of the services in general’ and by the Minis-
try of Finance from the point of view of ‘financia] implications’ is not
conducive to their efficient management.

The Committee note that in Britain, the Permanent Head of the
€ivil Service reports directly to the Prime Minister “on major ques-
tions of civil service policy and promotion” and that in France, the
general management of the civil service is the responsibility of a
separate Civil Service Division, headed by a Director General, under
the Secretary General who heads the core of the Prime Minister’s
office and is also the Secretary to the Council of Ministers.

The ‘Committee recommend that a single agency should be en-
trusted with contro]l over the services and made responsible for re-
gulating the terms and conditions in respect of the services as a whole.
The Committee are averse to the dual econtrol of the Mimistries of
Home Affairs and Finance over matters relating to services and sug-
gest that although Ministry of Finance may be broadly consulted so
far as the financial implications of preposals are concerned, all pro-
posals concerning the services should emanate from, and be finalised
by, the agency controlling the services.

The Committee feel that it would be in the fitness of things if this
centralised agency for personnel management of All India and other
Central Services Class I, is placed under any other separate agency

independent of any administrative ministry—preferably under the
charge of the Cabinet Secretary.

As head of the services, the Cabinet Secretary should be made res-
ponsible for advising the Prime Minister in the matter of appoint-
ments of semior officers of the rank of Joint Secretary and above.
This arrangement is expected to generate greater cohesion in the
Services. This would also ensure that the Prime Minister would be
fully in the picture in the matter of appointment of officers to key

positions and that inter-Ministry preferences and prejudices would
not be allowed to operate.

D. Role of Public Services
Rights and Responsibilities of Public Services

20. In a parliamentary system of government, the policy of the
administaration is determined and laid down by Ministers responsi-
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ble to the legislature and is implemented and administered by the
civil service.

Though, policies are, in principle, laid down by Ministers, the
administrators exercise a great deal of influence in shaping them by
means of the advice which it is one of their functions to tender.
However, their advice is, for most of the time, concerned with ad hoc
problems rather than with wider questions of general policy. Politi-
cal pressures and the sovereignty of Parliament involving public
accountability in regard to all major decisions and policies, tend to
cause officials to be cautious and to take account of as many different
aspects as possible before making a decision or giving an advice.
According to Mr. Herbert Morrison, ‘the relationship between the
Minister and the civil servants should be that of colleagues working
together in a team, cooperative partners seeking to advance the
public interest and the efficiency of the Department. The-partner-
ship should be alive and virile, rival ideas and opinions should be
fairly considered, and the relationship of all should be one of mutual
respect on the understanding, of course, that the Minister’s decision
is final and must be loyally and helpfully carried out, and that he
requires efficient and energetic service’*. The Minister is responsi-
ble to Parliament, and through Parliament to the public for every
act of the Executive. As regards the obligations of the ruling party
towards the permanent services, the Committee can do no better
than to quote from a speech** delivered by the late Prime Minister,
Shri Lal Bahadur Shastri during the course of discussion in the Lok
Sabha relating to demands for grants of the Ministry of Home Affairs
of which he was then the Minister in charge:

“o. the services, if their morale has to be kept up, must be
given full freedom to express their differing views. It is
entirely for the Ministers to accept the views of the officers
or not. If they are made to do things, then the morale of
the services will go down and the administration will
suffer and I personally think that ultimately, the people

will also suffer.”

While the Committee endorse the forthright view expressed by
the then Home Minister regarding the desirability of granting com-
plete freedom to government officers to express their differing views,
they would also like Government to act in the capacity of loco paren-
tis to the public services and shield them against all unjustified
attacks from whichever source they are launched. In the opinion of

% Government and Parliament’, by Herbert Morrison, Chapter XIV. p. 318.
Lok Sabha Debates, Volume XVI, dated 1.4.1963, column 72fo.
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the Committee, nothing can weaken the morale of the public services
more than a general feeling that, in a certain set of circumstances,
they may be subjected to harassing enquiries with no prospect of any
protection from any quarter, for whatever they might have done in
good faith.

At the same time, the Committee are constrained to mention the
general feeling among the people of lack of spirit of service expected
of the members of the public services and also dilatory methods and
tactics in their dealings with the public. The Committee feel that
these lapses on the part of the public services very often compel the
public to seek the intervention of legislators or public men of impor-
tance for the disposal of even matters of routine nature.

The Committee would like Government to bring home to the ser-
vices that their first obligation is to render service to, and not merely
to exercise authority over, the public. An improvement in the atti-
tude and conduct of services towards the common man is necessary
for cnlisting peoples’ active cooperation in the stupendous task iof
building the nation through developmental planning and its imple-
mentation, and this improvement in their attitude and conduct should
be visible to the common man. The Committee hope that the services
would realise the particular obligations of the welfare state under-
taking planned development through democratic methods for which
voluntary cooperation of the people is essential and which can be
enlisted only through courteous behaviour of the public services at
all levels.

The Committee, therefore, cannot too strongly stress the need for
prompt and courteous service to the public which in turn, through
courteous and helpful attitude, can be educated to act towards the
services in a responsible, resirained and courteous manner. The
Committee hope that Government would be ever watchful in ensuring
that Government machinery as a whole and particularly such seg-
ments of it as come in direct contact with the public, are helpful in
attitude and quick in disposal of cases and that deterrent and prompt
action is taken against discourteous behaviour and dilatory tactics.



III. ALL INDIA SERVICES

A. General
All India Services under the Constitution

21. The Indian Administrative Service and Indian Police Service
were initially created by an executive order issued by the Govern-
ment of India, and are successor services to the Indian Civil Service
and the Indian Police, respectively, of the pre-Independence period.
The executive order relating to the constitution and conditions of
service has found place in the Constitution of India in the shape of
Article 312, authorising Parliament to legislate for the creation of
one or more All India Services common to the Union and the States
on a resolution being passed by the Council of States (Rajya Sabha)
supported by not less than two-thirds of the members present and
voting. The Constitution also regularised the then existing position
under Article 312(2) which reads:

“The services known at the commencement of this Constitu-
tion as the Indian Administrative Service and the Indian
Police Service shall be deemed to be Services created
by Parliament under this article.”

In 1963, three new All India Services were created namely, the
Indian Serivce of Engineers, the Indian Forest Serivce and the
Indian Medical and Health Service. A Resolution for the creation
of two more All India Services—the Indian Agricultural Service and
the Indian Educational Service—has been adopted by Rajya Sabha
on the 30th March, 1965.

The organisation of these services on an all-India basis to ad-
minister the diverse and growing responsibilities of a welfare state
is of paramount importance. Their composition is indicative of the
unity of India and encourages the development of a national point
of view and more or less uniform standards of administration. It
also ensures that the administration of every State has a leavening
of officers from outside whose vision and outlook are not circum-
scribed by a parochial horizon since the administrative control over
those officers is not vested solely in the State Governments to whom
they are allotted, but jointly in the State and Central Governments,

22
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thus enabling the officers to discharge their responsibilities without
being unduly subjected to the stresses and strains of local influence,

The Committee emphasise that the deployment of the All India
Services should be so arranged as to strengthen the integration of
the country and that the members of the All India Services should
recognise the fact that wherever and in whatever post they may
be posted, their loyalty is to the whole nation and that their actions
and attitudes do not bear any semblance of parochial, sectarian or
linguistic loyalty.

Scales of Pay

22. The scales of pay of the Indian Administrative Service are as
follows:

Junior Scale: Rs. 400—400—500—40—700—E.B.—30—1000.

Senior Scale : (i) Rs. goo (sixth year or under)—50—1000—60—1600—§0—
1800.

(1) Selection Grade : Rs. 1800—100—2000.

*Super time-scale : Rs. 2250; 2500; 2750 and 3000.
Special Pay

23. In the Indian Administrative Service, no special pay is nor-
mally admissible over super-time scale of pay. In respect of senior
scale posts in the States, the State Governments are competent to
grant special pay amounting to Rs. 100, 150, 200, 250 or 300 as may,

‘chscd with effect frum 1st Scptcmbcr, 1965 as follows :

Rs.
(i) Joint Secretaries to the Government of India, Commis-
sioners in State Governments and cquwalent posts
carrying a pay of Rs. 2250 . . . 2500—125/2—2750

(ii) Financial Commissioners and equivalent pom carrying
& pay Of Rs. 25¢co . . . . . 275G

(iii) Additional Secretaries to the Government of India
Chief Secretaries and cquwalcnt posts carnmg a
pay of Rs. 2750 . . . 3000.

(iv) Secretaries to the Government of India and equn'a-
lent posts carrying a pay of Rs. 3000 . . 3500.
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from time to time, be determined by them. Any special pay may also
be sanctioned for posts in the junior time-scale at the discretion of
the State Governments. In respect of the posts of Secretary, Addi-
tional Secretary, Joint Secretary and Deputy Secretary of the State
Governments and posts of Heads of Departments, the grant of special
pay is mandatory. On appointment to posts under the Central Gov-
ernment, the Indian Administrative Service officers are allowed, in
addition to their grade pay, special pay of Rs. 150, 200 or 300 p.m.
Provisions regulating the grant of special pay to officers of the Indian
Administrative Service are made in Schedule III(B) and (C) to the
Indian Administrative Service (Pay) Rules, 1954.

The Committee have been informed that Government have not
laid down guiding principles for the uniform operation of the con-
ditions prescribed in the Indian Administrative Service (Pay) Rules.
1954.

Since the provisions governing the grant of special pay ranging
from Rs. 100 to Rs. 300 to the officers of the All India Services are
largely discretionary and have been in force for several years, the
Committee suggest that Government may lay down broad principles
in the light of experience gained so far the guidance of the State
Governments. This would make for uniformity in the criteria adopt-
ed for grant of special pay to officers of the All India Services in the
States.

Deputation Allowance.

24. There is no provision for the grant of deputation allowance in
the Indian administrative Service (Pay) Rules, 1954.

The Committee are, however, informed that ‘in special circum-
stances, the members of All India Services have been granted de-
putation allowance on ad hoc basis on the analogy of the orders ap-
plicable to the Central Government employees.’

The number of Indian Administrative Service officers granted
deputation allowance during the past three years is given below:

Year No. of officers in receipt

of deputation allowance
1962 . . . . 25
1963 . . . . . 26

1964 . Y
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The total amount of deputation allowance paid to them during 1962’
to 1964 is Rs. 1,54.219.

In justification for the grant of deputation allowance, Govern-
ment have furnished the following reply:

“(i) Deputation allowance is allowed to IAS Officers deputed
by the Central Government to serve under public bodies
which are not owned or controlled by the Government.
Such cases are outside the purview of the IAS (Pay)
Rules, 1954 and the orders contained in Finance Ministry’s
O.M. dated the 4th May, 1961 are applied to them in terms
of rule 2(a) of the IAS (Conditions of Service—Residuary
Matters) Rules, 1960.

(ii) There are also cases where deputation allowance has been
granted to IAS Officers on their deputation to other States
by way of incentive, in consideration of circumstances
like special nature of posts, difficult situations, remoteness
of the area etc.

(iii) In cases of deputation to difficult and sensitive, areas like
Nagaland, Andaman & Nicobar Islands, Goa (immediately
after its liberation), border areas etc. special deputation
terms sanctioned for other services have been extended
to IAS Officers. There is also a proposal to sanction special
deputation terms to IAS Officers deputed to Manipur and
Tripura and Jammu & Kashmir.”

The Committee are not quite concinved of the grounds for the
grant of deputation allowance to the Indian Administrative Service
officers, particularly those mentioned at (i) and (ii) above.

The Committee are not quite convinced of the grounds for the
allowance to Indian Administrative Service officers should be review-
ed from the point of view of general conditions of service of all Class
1 officers and if as a result of such a review it is considered necessary
to grant such an allowance to All India Service officers in exceptional
circumstances, Government should frame necessary regulations as
stipulated in Rule 2 of the All India Services (Conditions of Service
—Residuary Matters) Rules, 1960.

The Committee have commented in para 97 on the imperative
necessity of limiting grant of deputation allowance to cases where it -
is absolutely justified; this recommendation should apply with greater
force in the case of All India Services.
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The Committee consider that in order to dispel any suspicion of
favouritism in deputing officers to jobs which carry deputation allow-
ance, the Government should prepare in advance panels of names so
that all these who are qualified by virtue of experience, educational
qualifications, seniority, etc. are duly considered for being empanelled.

Other Conditions of Service

25. Article 312 of the Constitution authorises Parliament to regu-
late by law, the recruitment, and the conditions of service of persons
appointed, to any All India Service. The Parliament has, under this
Article, enacted.the All India Services Act, 1951, authorising the
Central Government to make, after consultation with the State
Governments, Rules for the regulation of recruitment, and conditions
of service of persons appointed, to an All India Service. Under this
Act, Rules and Regulations have been framed by the Central Gov-
ernment. These Rules and Regulations have been compiled and
published in the ‘Hand Book of Rules and Regulations for All India
Services’, Volumes I and II.

The Committee observe that the volumes referred to above con-
tain 41 different sets of Rules and Regulations issued from time to
time by Government and it is difficult to correlate the diverse condi-
tions of service so as to make an integrated reading for comparison
with other established services.

They would suggest that the various Rules and Regulations appli-
cable to different All India Services may be consolidated, simplified
and codified, separately for each of the existing All India Services.

The Committee have in a subsequent paragraph (No., 39) recom-
mended that a law should be enacted regulating recruitment and all
major terms and conditions of service of public servants and that
these should be reviewed, after every five years, by a Commission
who should report to Parliament, and that rules made by Government
in their discretion in pursuance of the provisions of the Constitution
or any law made by Parliament governing service conditions of
public servants should be scrutinised by a Standing Commbittee of
Parliament who should make a report to the House.

The Committee would suggest that the same Standing Committee
of Parliament should scrutinize the rules and regulations framed by
Government under the All India Services Act, 1951 and that the Com-
mission to be appointed, at suitable intervals, may review the work-
ing, and terms and conditions of service, of members of the All India
Services.
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Considering the importance of the Indian Administrative Service
in the context of the vast programmes of social and economic deve-
lopment, the Committee have examined its working in greater detail
In the following paragraphs.

B. Indian Administrative Service
(a) AUTHORISED STRENGTH
Growth of Indian Administrative Service

26. The authorised strength of the Indian Administrative Service
n 1948 and from 1957 to 1964 is given below:—

Year Authorised

Strength

1948 : : . : : 803
1957 . . . . . 1672
1958 . . . . . 1676
1959 . . . . . 1740
1960 . AN . . 2036
1961 . . . . . 2036
1962 . . . . . 2147
1963 . . . . . 2278
*1964 . . . . . 2402

It is noted that the authoriscd strength of the Indian Administra-
tive Service has increased from 803 in 1948 to 1672 in 1957 and 2402
in 1634.* In this connection, the Committee have been infcrmed that
‘the cadres have been steadily expanding, partly due to extension of
the All India Services to States which did not have any cadres, but
primarily because of increased requirements of administrative per-
sonnel arising from the pace of economic development and the growth
of Government’s activities in various spheres in the context of the
Five Year Plan.’ As stated in the Memorandum on the Fourth Five
Year Plan,** ‘the Fourth Plan will present tasks of greater magnitude
and complexity than those of the Third. As a part of the preparation
for the Fourth Plan, it is imperative that each agency at the Centre

*As on 1.4.1964. 2470 as on 23rd December, 1964.
$*Chapter VII, ‘Administration and Plan Implem
M1 (aii)LS—3.
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énd in the States should undertake a systematic review of its organi-
sation, programme for training and development of personnel,
methods of planning, delegation of powers and functions, and
relationships to other agencies with which its operations have to be

integrated.

Furthermore, there would be need for-additional admirdistrative
personnel on account of work connected with extension of the com-
munity development movement, and the setting up and consolidation
of Panchayati Raj, land reform legislation, land acquisition work
connected with plan projects, administration of State undertakings
and general increase in development activities and in revenue and
executive work in districts as pointed out in late Shri V. T. Krishna-
machari’s Report on Indian and State Administrative Services and

Problems of District Administration (1962).

(b) LATEST STUDY OF CADRE STRENGTH
Features of the latest study of IAS Cadres

27. The Committee have been informed that a detailed review of
the cadre position was undertaken early in 1961 in which the trend
of growth of the cadres was estimated and measures to meet the
additional requirements discussed. In 1964, a special study in respect
of the Indian Administrative Service was completed and circulated
to the State Governments in September, 1964 for their comments.
The important features of the study are stated below:—

(1) The total cadre strength rose to 2402 by 1-4-1964 which
was the strength expected only by 1966 when a study of
the cadre was made in 1961.

(2) The gap in the direct recruitment quota increased from
200 in 1961 to 368 by 1964 and might increase further with
the finalisation of proposals received from the State Gov-
ernments.

(3) The growth of the cadres has been uneven. The conclusion
of the study made in 1961 was that the total strength would
grow approximately at the rate of 5 per cent per annum.
It is, however, observed that the increase has been arith-
metical i.e., the steady addition of a fixed number of posts
every year unconnected with the size of the cadre in a par-
ticular year. The average is 110 posts every year as evi-
denced by the growth study made in 1964. The resultant
addition to the direct recruitment quota is 92 posts every

year.
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The representative of the Ministry has stated during evidence
before the Committee that:
“ any projection that we may make beyond about 5 or

......

6 years is apt to go very wrong. But it is our intention to
keep this problem continuously under review.”

The Committee are concerned to note that the assessment made
about the cadre strength -of the Indian Administrative Service dur-
ing the Third Five Year Plan has not becn adhered to and additions
to the cadre have been fairly above the assessed requirements, as
is evident from the fact that the strength of 2402, which was envisag-
ed to be reached by 1966, was reached two years earlier, i.e. by Ist
April, 1964. The Commi.tee fecl that before allowing such increase
in excess of the assessment, Government should have critically exa-
mined the actual need and should not have readily acceded to the
requests for such unusual increases.

As a direct recruit to the Indian Administrative Service takes at
least five years to acquire the requisite experience for holding a
senior po:t, the Commitice cannot teoo strongly stress the need for
correctly assessing the reguirementis and for recruiting the requisite
number of officers to Indian Administrative Service each year.

Government may consider the question of utilising the specialis-
ed help of Institute of Applied Manpower Research to delermine the
requirements of Indian Administrative Service and for evolving
suitable methodology for forecasting the requirements in future.

(c) EncapriNG oF Posts

Criteria for Encadring Posts

28. The Committee have been informed that “the State Govern-
ments have been advised that it is essential to include in the cadre
all posts for which the State Government would require officers with
wide administrative experience of the standard of the Indian Admi-
nistrative Service”. In the view of the Central Government, the In-
dian Administrative Service cadre should include the following posts:

(a) All superior administrative posts above that of District
Officer, e.g.,, Commissioners, Members Board of Revenue,
Secretaries in adm’nistrative departments;

(b) All posts of District Officers; and

(¢) A proportion of miscellaneous posts including those of
Heads of Offices.



The Central Government have pointed out to the State Govern-
ments that “exclusion of key posts from Indian Administrative Ser-
cadres would be a false economy and would not be condu-

sive to efficiency.”

Asked to indicate the exact scope of ‘consultation’ held by the
Central Government with the State Governments in the matter of
regulating the strength and composition of the State cadres under
Rule 4 of the Indian Administrative Service (Cadre) Rules, 1954, the
Committee have been informed as follows:

“The State Governments have already been made aware of the
broad criteria that should be followed in proposing posts
for inclusion in the I.A.S. cadre. It is for the State Gov-
ernments, to decide and propose, based on actual adminis-
trative needs, which posts can be included in the cadre of
the State. In the light of the broad criteria laid down and
from the point of view of uniformity about the posts in-
cluded in the different State cadres, it is for the Central
Government to suggest modifications in the proposals made
by the State Governments. Such modifications, considered
necessary, are effected in consultation with the State Gov-

ernments.”

The Committee observe from the Indian Administrative Service
(Fixation of Cadre Strength) Regulations, 1955 that there is consi-
derable disparity in the posts encadred by the State Governments,
such as the posts of Director of Agriculture, Director of Industries
and Commerce. Director of Panchayats, Agrarian Reforms Officers-
Land Reforms Commissioner, Secretary to Chief Minister, Sub-collec-
tors, Under Secretaries, Executive Officers of Zilla Parishad, Director
of Social Welfare, Transport Commissioner, etc.

During the course of evidence before the Committee, the repre-
sentative of the Ministry admitted that there were still some ‘unre-
solved controversies’ in this regard. As regards manning of posts of
Zilla Parishad and other local self-government bodies, the Committee
have been informed that “Government have not considered necessary
to lay down any criteria as the experience in this regard has been
quite limited.”

The Committee are of the opinion that the question of bringing
about uniformity in encadring of posts by the State Governments
assumes greater importance particularly in view of the wider and
::;—riding considerations of integration and efficiency in adminis-

on.
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The Committee are unable to appreciate why “unresolved contre-
versies” should have been allowed to remain in regard to the encadre-
ment of posts as rule 4(2) of the Indian Administrative Service
(Cadre) Rules, 1954 confers adequate powers on the Central Gov-
ernment to alter at any ‘time the strength and composition of the
cadre. At any rate, it should be possible to resolve all such contro-
versies at the time of triennial review when the cadre strength of
Indian Administrative Service is required to be reviewed in consul-
tation with the State Governments concerned,

(d) TrENNIAL REVIEW

Review of Strength of Cadres

29. Each State (except Nagaland) has an Indian Administrative
Service Cadre. Delhi and Himachal Pradesh have a joint cadre. Rule
4 of the Indian Administrative Service (Cadre) Rules, 1954 provides
that the strength and composition of each of the cadres constituted
under Rule 3 shall be as determined by regulations made by the
Central Government ‘in consultation with the State Governments.’
Furthermore, Rule 4(2) provides:

“The Central Government shall, at the interval of every three
years, re-examine the strength and composition of each
such cadre in consultation with the State Government or
the State Governments concerned and may make such al-
terations therein as it deems fit:

Provided that nothing in this sub-rule shall be deemed to
affect the power of the Central Government to alter the
strength and composition of anyv cadre at any other time:

Provided further that the State Government concerned may
odd for a period not excceding one year and with the
approval of the Central Government for further period
not evceeding two y~ars to a State or joint cadre one or
mor2 posts carrying duties or responsibilities of a like
nature to cadre posts.”

Asked to furnish a copy of the latest “Triennial Review’ of the
Indian Administrative Service cadres as referred to in the Annual
Report of the Ministry of Home Affairs (1963-64), the Committee
have been informed as follows:

“If by the term ‘review’, a report is meant, no such report has
been prepared nor as it the intention of the Cadre Rules.”

According to the Ministry, Rule 4(2) of the Cadre Rules, repro-

duced earlier in this paragraph. only calls for ‘re-examination’ which
has been loosely termed as a ‘review’.
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The Committee are unable to agree with the view that the re-
sults of the prescribed triennial review need not be embodied in a
formal report. They consider that the triennial review offers a
valuable opportunity to the Central Government to take stock of
the cadre requirements of Indian Administrative Service. The
Committee, therefore, need hardly stress that the review should be
carried out in a formal and scientific manner, preferably by a com-
mittee consisting of the representatives of the Ministries of Home
Affairs and Finance and presided over by the Cabinet Secretary.
The Chief Secretary of the State Government concerned, may be as-
sociated with this committee at the time of consideration of the

cadre of the State.

They would further suggest that the committee appointed to
carry out the triennial review may be assisted by a small organi-
sation which should continuously undertake studies concerning the
nature of duties and responsibilities of the posts, the quantum of
work involved etc., so that factual data is available to the commit-
tee at the time of reviewing the cadre strength of the States.

The results of the review should be duly incorporated in a re=
port which may be laid on the Table of both Houses of Parliament
for information.

(e) RECRUITMENT

Methods of Recruitment
30. Recruitment to the Indian Administrative Service is made by
the follow.ng methods:

(a) by a competitive examination;

(b) by promotion of substantive members of State Civil Ser-
vice; and

(c) by selection, in special cases, from among persons who
hold in a substantive capacity gazetted posts in connection
with the affairs of a State and who are not members of
a State Civil Service.

The Committee have been informed that the annual recruitment
is designed to provide for—

(a) A maintenance element for meeting deaths, retirements
and other casualties in the Direct Recruitment quota. The
annual average of casualties excepting retirements is 4'7
and that of retirements is 28-0 and thus the total annual
figure for maintenance comes to 32-7.
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(b) A growth element to meet the anticipated expansion
the quota. The average annual growth is 92-2.

(c) An element to reduce the present gap (263 on 1st October,
1965) between the sanctioned strength and officers in

position.

of

Direct Recruitment

31. The following table gives the number of candidates actually
appointed to the Ind an Administrative Service by direct recruitment

between 1954 and 1964:

No. of
candidates

Year actually

appointed.

1954 . . . . 49
1955 . . . . . 57
1955 . . . . . 77
1957 - . . . . 64
19<8 . . . . . 54
1959 . . . - . 73
1960 . . . . . 87
1961 . . . . . 99
1952 . . . . . 90
1963 . - . . . 115
1964 128

During the course of evidence before the Committee, the represen-
tative of the Ministry stated that it was intended to step up the
direct recruitment quota from 115 to 160 per year. This number
would include the vacancies reserved for Scheduled Castes and Sche-
duled Tribes totalling about 28. It is not unlikely that the direct
recruitment quota may have to be increased further in the near
future. A pertinent question which will have to be considered is
whether the increased rate of recruitment will be possible without
lower ng the standard, and how far the past experience in this re-

gard car be any guide for the future.
In this connection, the Committee have been informed as follows:

“The ranks of the last general candidates obtaining 50 per cent
marks in the aggregate at the Combined Competitive Exa-
minations held in 1960, 1961 and 1962 respectively are 105th,
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202nd and 148th. From this, it will be seen that we can
absorb 132 general candidates from the Combined Compe-
titive Examination without going down to candidates secu-
ring less than 50 per cent of total marks. The recruitment
is made through a competitive examination and therefore
there could be no rigidity about the percentage. However,
it has been taken into consideration as a guiding factor.
Further, as educational facilities develop, the number of
graduates will increase every year, including the number
of first class graduates, and there may be no reason to
assume that an increased intake will bring down the cali-
bre of those selected.”

The above contention of the Ministry is not borne out by the
statistical data regarding the number of candidates who have applied
for and have been selected for appointment to All India Services and
other Central Services during the years 1960 to 1963:

1960 1061 1962 1063

Total No. of B.A./B.Sc., M.A./
M.Sc. passing out of Indian
Universities. 99,967 1,132,646 ' 1.21,522 N.A.

No. of applicants for Combin-
ed Competitive Fxamina-
tion held by UPSC. . 10,376 9.182 "8,432 7,113*

No. actually appeated in the
Combined Competitive Ex-
amination held by UPSC. . 5,873 5,659 5,391 4,282*

No. of candidates possessing
I Division out of the number
appearing in Combined Com-
petitive Examination. . 634 593 <27 N.A,

No. of candidates recommend-
ed for appointment by
UPSC. . . . 338 440 480 457°

The Committee note that with the increase in the total nurnber
of graduates passing out of the Universities in India during the

*The figures in rcgard to the Combined Compcetitive Examination held in 1964
are as follows:

No. of applicants 6,414
No. actually appeared 4,008
No. recommended for appointment by UPSC, 468



period 1960 to 1962, the number of applicants for the Combined
Competitive Examination held by the Union Public Service Com-
mission and the total numbenr of candidates actually appearing in
the Examination and possessing I Division has gone down consider-
ably. During the same period, the number of candidates recom-
mended for appointment to All India Services and Central Services
by the Union Public Service Commission has increased from 338 to
480.

In the context of a different question relating to the proposed
revision of the pay scales of All India Service officers, Government
have stated as follows:—

there has been a quantitative decline in the number
of graduates taking the examination and among them
in the number of first classes which is very steep and
that there is also a qualitative decline inspite of an
increase ‘n the output of graduates from the Uni-
versities as a result of expanding educational facilities.
It was also felt that one of the factors which mayv be
responsible for these declines might be the expansion of
suitable employment opportunities in the private sector
and the higher initial salaries and amenities available
in that field, though it was difficult to apportion the
specific impact of these two factors and spell out in
definite terms as to which has been more responsible
for the decline.”

In view of the abovs analysis as also Government’s own admis-
sion of a qualitative decline amonz graluates taking the Combined
Competitive Examination, the Committee 2re unable to appreciate
the statement of the Government that “there may be no resson teo
assume that an incrcased intake will bring down the ecalibre of
those selected.” In the opinion of the Committee, the disturhing
trend rcvaled in the results of the Combined Competitive Examina-
tion held by the Union Public Service Commission, needs a deeper
probe into the existing mode of recruitment to the All India Services
and Central Services Class 1.

Tt is hardly neccessary to state that the work of an administrator
requires, in an unusual degree, a capacity to understand the feelings
and nceds of the public, to interpret effectively the ideas and policies
of thc Government as also to master details in many different fields,
in order to be able to operate the complex administrative machinery.
efficiently and quickly. The Committee, therefore suggest that
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Government should, apart from devising ways to improve the
existing mode of recruitment, also consider other suitable measurcs
to attract men of talent, character and promising qualities to the
<civil service so that in years to come the civil service is not denuded
of talent to man the highest echelons of servicee Among other
things, special attention will have to be paid to the improvement of
the general standard of education especially in the Universities,
anJd to the rationalisation of employment opportunities in Govern-
ment service vis-a-vis those in the private sector and vice versa.

Pattern of the Combined Competitive Examination
32. The plan of the Combined Competitive Examination com-
prises—
(a) written examination in—

(i) three compulsory subjects (for all services), Essay,
General English and General Knowledge, each with a
maximum of 150 marks.

(ii) three optional subjects, each carrying a maximum of
200 marks, for all the services except the Indian Police
Service and the Delhi and Himachal Pradesh Police
Service. For the latter, only two optional subjects.

(iiil) two additional optional subjects of a higher standard,
each carrying a maximum of 200 marks, for the IAS
and the IFS.

(b) Interview for Personality Test for such candidates as
may be called by the UPSC,, carrying maximum marks®*

as follows:
For LF.S. 400
For 1AS. 300
For other Services 200

The syllabi of the compulsory Essay and General Knowledge

papers are as follows:

Essay: Candidates will be required to write an essay
English; a choice of subjects will be given. They will
be expected to keep closely to the subject of the essay,
to arrange their ideas in orderly fashion, and to write
concisely; credit will be given for effective and exact

expression.

in

*At the time of factual verification, tire Ministry of Home Affairs have
stated that “The maximum marks for personality test for IAS have been
reduced from 400 to 300 and for other Services from 300 to 200 with effect
from the 1964 Examination. The LF.S, markg remain at 400.”
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General Knowledge: Including knowledge of current events
and of such matters of everyday observation and
experience in their scientific aspects as may be expected
of an educated person who has not made a special study
of any scientific subject. The paper will also include
questions on Indian History and Geography of a nature
which candidates should be able to answer without
special study and questions on the teaching of Mahatma
Gandhi.

‘The nature of the Personality Test has been described as follows:

“The candidate will be interviewed by a Board who will have
before them a record of his career. He will be asked
questions on matters of general interest. The object of
the interview is to assess the personal suitability of the
candidate for the Service or Services for which he has
applied by a Board of competent and unbiased
observers. The test is intended to judge the mental
calibre of a candidate. In broad terms, this is really an
assessment of not only his in‘ellectual qualities but also
social traits and his interest in current affa‘rs. Scme of
the qualities to be judged are mental alertness, critical
powers of assimilation, clear and log’cal exposi‘ion,
balance of judgment, veriety and dep'h of interest,
ability for soc‘al cohesion and l2adership, intellectual
and moral integrity.

The technique of the interview is not that of a strict cross
examination but of a natural, though directed and pur-
posive, conversation which is intended to reveal the
mental qualities of the candida‘e.

The personality test is not intended to be a test either of the
specialised or general knowledge of the candida‘es
which have been already ‘ested thrcugh his written
papers. Candidndtes are exvnectedl to have taken an
intelligent interest not only in their snecial subject of
academic study but also in the even‘s which are happen=
ing around them both within and without their own
state or country, as well as in modern currents of
thought, and in new d‘scoveries whch should rouse
the curiosity of well educated youth.”

The subject-wise distribution of cand da‘~s examined amd thoss
included in the recommended list of the Uninon Public Service Come-
mission for 1962-63, 1963-64 and 1964-65, reproduced in Appendix
II, indicates that an overwhelming majority of the candidates whe



are included in the recommended list by the Union Public Service
Commission had taken up optional subjects from the Arts Group.
This may well be due to the fact that the compulsory papers viz.
Essay, General Knowledge and General English afford an advantage
to candidates with Arts background as distinct from Science back-
ground. As persons with scientific and technological background
would be required in ever larger numbers for administering specia-
lised departments, Government may consider the question of re-
orienting the syllabi of compulsory papers so as to afford a fair
chance to students with scientific background. For example, the
theme of the compulsory papers could be such as to test not only an
understanding of economic and social problems but that of General
Science also. Similarly, in the General Knowledge paper, a certain
percentage of questions should be on General Education designed
to test the candidate’s grasp and broad appreciation of sciences and
humanities without going into technicalties. It is also imperative
that the personality test, for which a large block of marks is
reserved, is made more realistic and scientific as compared to the
prevailing viva voce test. It could well be modelled on the psy-
chological tests which are being conducted by the Ministry of
Defence for selection of candidates for entry into the National
Defence Academy. In particular, the tests should be so designed
as to assess the qualitics of leadership and understanding by
asking the candidate to handle certain given situations, which are
reflective of his future vocation.

At the same time, the Commitiee wish the Government to note
that there is a general feeling in favour of reducing the number of
marks allocated to ‘Interview for Personality Test’ of candidates for

the Combined Competitive Examination and hope this will receive
due attention.

Quota for Promotion from State Civil Service

33. It has been brought to the notice of the Committee that on
account of sudden spurt in developmental activities in the States
there has been a steep rise in the number of senior scale posts in the
States. As observed earlier, due to the unrealistic forecasts of the
increased reguirements of the States in regard to officers of the
Indian Administrative Service cadre, the direct recruitment of
Indian Administrative Service officers has lagged far behind, result-
ing in the shortage of sufficiently experienced Indian Administra-
tive Service officers for manning the senior duty posts in the States.
It has not been uncommon for Indian Administrative Service officers
with as little as 34 years’ experience being promoted to the senior



seale and appointed to hold senior posts in the districts as well as in
the State Secretariats. On the other hand, officers belonging to the
Btate Civil Service with much longer experience have to remain on
tshe Select List for promotion to the Indian Administrative Service
for an unduly long time on account of the existing limited quota for
secruitment by promotion from the State Civil Service.

The Committee would like to refer in this connection to the
ebservations of late Shri V. T. Krishnamachari in his “Report om
Indian and State Administrative Services and Problems of District
Administration” regarding posting of Indian Administrative Service
officers in the initial years of service:

“On completion of the practical training, a probationer is
given charge of a sub-division, and continues in that capa-
city for at least a couple of years. Thereafter, he may be
posted to another sub-division, or as an Additicnal District
Magistrate, or to the State Secretariat as an Under
Secretary or an Assistant or Deputy to a head of depart-
ment. There is no rigid plan about these postings. The
object is to give a young officer a variety of experience
before he becomes ripe for a senior post in the sixth cr
seventh vear of service. The IAS cadre is meant primarily
to provide officers for senior posts; the appointment of
officer to junior posts is intended mainly to train them for
the supericr posts. Viewed in this light, the entire period
spent bv & voung officer in junior posts is in the nature
of training, although it is only in the first year or 18
months that the training aspect is consciously emphasised.

As a general rule, the posting of IAS officers might conform
to the following pattern:

Practical training 18 months.
Charge of a sub-division 18-24 months

TInder Secretary to the State Government
and deputy to a head of depart-
ment (both these courses of train-
ing are equally useful) 18-24 months

Charge of a district Towards the end
of the sixth or
in the seventh
year of service.®
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The Committee have already commented in para 27 on the need
for making accurate estimates of the cadre strength of Indian Ad-
ministrative Service for the ensuing Five Year Plan period.

The Committee consider that the head of the district civil ad-
ministration should be a person of mature experience commensurate
with his responsibilities in the present set up, both in the adminis-
trative and developmental spheres, and with capacity to inspire
confidence and respect in the people. Till such time as LA.S.
Officers with at least 5 years’ experience become available* for post-
ing as beads of district civil administration, the Committee would
suggest that officers from the State Civil Service who have mature
experience of about 10 years or more in a post of Deputy Collector
or any other equivaleni post and who are borne on the Sclect List
for promotion to the I.A.S., may be drawn upon for manning these

key posts,

The Committee note that there is no rigid plan about the posting
of young Indian Administrative Service officers on the completion
of their initial training. They need hardly stress that, while decid-
ing the initial posting of I.AS. Officars, Government should keep
in mind the sensitive nature of sub-divisional administration and
the complexities of civil administration in these days of shortage
of consumer goods. The Committee would like the Government to
see whether it would be more useful to a new LA.S. recruit, after’
thie necessary training, to be put for a year or two, under an ex-
perienced administrative officer so that he can get a practical idea
of administration at the base and the methods of dealing with the
people.

Selection Committees in States:

34. Regulation 3 of the Indian Administrative Service (Appoint-
ment by Promotion) Regulations, 1955 provides that for making
selection of persons for promotion to the service, there shall be
constituted for each of the States or for the group of Union Terri-
tories, a committee consisting of the Chairman of the Union Public
Service Commission or where the Chairman is unable to attend, any

*At the time of factual verification, the Ministry of Home Affairs have
stated that “All State cadres except Delhi and Himachal Pradesh and Jammu
& Kashmir, which have been recently constituted, have sufficient number of
directiy recruited IAS officers with at least five years’ experience for post-
ing as District Officers. With proper cadre management it should not be
difficult for State Governments to appoint IAS officers (direct recruits as
well as promotees) to all the district charges. It should not normally be
necessary, therefore, to draw upon select list officers for manning these
posts. The position is kept under review bv the Government of India in
consultation with the State Governments. The Government of India have
also been impressing on the State Governments the need for giving to the
direct recruits in the IAS sufficient experience in charge of districts before

they are drafted for other duties.”
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other member of the Commission representing it and 3 to 5 members
specified in the Schedule attached to the Regulations. The Chair-
man or the Member of the Union Public Service Commission is to
preside at all meetings of the committee at which he is present,

Each committee is required to meet at intervals ordinarily not
exceeding one year and consider the cases of all substantive mem-
bers of the State Civil Service who on the first day of January of
that year, had completed not less than eight years of service (whe-
ther officiating or substantive) in a post of Deputy Collector or any
other post or posts declared equivalent thereto by Government.

The committee is also required to prepare a list of such members
of the State Civil Service as satisfy the prescribed conditions for pro-
motion to the Service. The selection for inclusion in such a list is
based on merit and suitability in all respects with due regard to
seniority and the names are required to be arranged in order of
seniority in the State Civil Service provided that any junior officer
who in the opinion of th> committee is of exceptional m-rit and
suitability may be assigned a place in the list higher than that of
officers senior to him. The list thus prepared is required to be re-
viewed and revised every year and also approved by the Union
Public Service Commission.

Asked if the Ministrv had assessed the working of the com-
mittees constituted for making selection of officers for promotion
to the Indian Administrative Service. the Estimates Committee
have been furnished with the following reply:

“No. Under the IAS/IPS (Appointment byv Promotion)
Regulations, 1255, frami=d under the' IAS/IPS (Recruit-
ment) Rules, 1954, the Government of India, through
the appointing authority for I.A.S. and I.P.S., has been
kept comple‘ely out of the picture from the working
of the Selection Committees.”

The Committee feel that as the appointing authority for the
All India Services. the Central Government should play an active
role and be directly associated with the working of the. Selection
Committees in the States constituted under Regulation 3 of the
LA.S. (Appointment hy Promotion) Regulations, 1955. In this con-
nection, they would suggest that one senior officer of the Central
Government, who enither hails from the State nor belonys to the
State cadre, may be associated with the Selection Committce in
that State so as to ensure that a uniform standard is applied in the
preparation of the Select List,

The Committee are of the view that a specific provision in the
Indian Administrative Service (Appointment by Promotion) Regu-
lations, 1955 regarding the procedure for the conduct of business
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by the Selection Committees such as intervals at which the com-
mittee should meet, methads of determining merit and suitability
and exceptional merit warranting higher ranking in the Select List
would go a long way in bringing about uniformity of procedure and
pave the way for raising the standard of recruitment by promo-
tion. By way of abundant caution, the Regulations may further
provide that the Selection Committees should be deemed to be duly
constituted only when both the representatives of the Union Pub-
lic Service Commission and the Central Government are present,

Select List for Promotion to 1.A.S. :

35. The representative of the Ministry stated during evidence
that “in many States the select list drawn up is very very long, so
long in ‘- t that it will take five or eight years to exhaust the list,
which we consider undesirable”.

It has also been brought to the notice of the Committee that
there have been instances which show that “names of State Civil/
Police Service officers on the verge of retirement were included
in the select lists prepared in accordance with the Regulations and
such officers were continued by the State Governments in service
beyond the age of superannuation in the State Service on exten-
sion by virtue of the inclusion of their names in the sgleet lists”.

The Committee consider it unfortunate that extensions in ser-
vice to State Civil Service officers should have been given merely
*“by virtue of the inclusion of their names in the select list”. To
check this tendency, the Committee would suggest that the select
lists for promotion to the Indian Administrative Service from the
State Services should not be unduly long and should be limited to
meet the requirements of the State cadre for ohe to two years.

.Scheme of Limited Competitive Examination:

36. The Committee of Enquiry on Emoluments and Conditions
of Service of Central Government Employees (1957—59) have sug-
gested the introduction of a system of promotion by a special com-
petitive examination that would provide to young officers in Class
IT and IIT services an additional opportunity to enter any of the
Class I services to which there is recruitment by a competitive
examination. It is stated that such a system is in vogue in the
United Kingdom and France. In the UK, one-fifth of the vacancies
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in the Administrative Class are reserved for recruitment through a
limited competition open to members of the Executive Class aged
between 21 and 28 years. In France, half the admissions to the
National School of Administration are reserved for persons already
in the public service, who are between the ages of 24—30 and have
put in at least 4 years’ service. The admissions are made on the
result of a competitive examination similar to, but not identical
with, the competitive examination for university graduates.

In pursuance of the recommendations of the Pay Commission,
Government had drawn up a detailed scheme. for limited competi-
tive examination for recruitment to the I.A.S./LF.S. and Central
Services Class I.

The Committee have been informed that “consultations with
the State Governments and with the Central Ministries (had)
revealed that there whs unansmity of agreement with the views
of the Pay Commission that the scheme of the limited competitive
examination should be so designed as mot to test a canditlate for
his academic abilities, but instead his intelligence, power of obser-
vation, apalysis and judgment, and knowledge and understanding
of public affairs etc.” It was also felt that the personality test
should find an important place in the scheme of examination to
be prescribed for the limited competition proposed, at which a
candidate should be closely questioned about the problems witt
which he has been concerned in his official capacity. His grasp and
understanding of the problems in their wider implications and his
responses to the issues which arise, should enable a fairly confident
judgment to be made whether a candidate could be considered as
a civil servant with an outstanding promise,

It is stated that the scheme was considered by the Ministries
so far as Central Services Class I were concerned. They were of
the view that it should be implemented on an experimental basis
with reference to the Indian Administrative Service only and
judging by its results, it could later on be extended to other ser-
vices. So far as the Indian Administrative Service is concerned,
the Committee are informed that the Scheme has been considered
by the State Governments twice. Four State Governments are
stated to have opposed the Scheme on the ground that it has no
merit, one has agreed to it, and the remaining, while agreeing to
the Scheme in principle, have differed in matters of detail. This

141 (aii) LS—4.
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posrtion has led the (Government to conclude that “the Scheme for
Limited Competitive Examination for the All India and Central
Services Class I does not find favour with a majority of the States”
and accordingly a decision has been taken by them “not to pursue
the Scheme for the present”

The Committee note that in Britain. 209, of the vacancies in the
administrative class are reserved for recruitment through a limit-
ed competitive examination which is open to members of the exe-
cutive class. In France, 509, of admissions to the National School
of Administration are reserved for persons who are already in

public services.

The Committee feel unhappy that this promising avenue for
augmenting the strength of higher services which was recommend-
od by the Second Pay Commission as early as 1959 has not been:
translated into practice. They would like to stress that besides
providing promising source of recruitment to higher services, it
would help to attract talented candidates to Class II and ITI services
and also serve as an incentive for better and more devoted work by
them, thus raising the general tone of the administration.

The Committee consider that, to start with, it would not be un-
realistic to prescribe a minimum quota of 10 per cent for recruit-
ment to Indian Administrative Service and Central Services Class I
through the limited competitive examination,

The Committee understand that till 1962 Government werc allow-
ing age relaxation by three years to officers already in service for
appearing in the Combined Competitive Examination. In 1963 this
concession was withdrawn. The Committee feel that the age rela-
xation to departmental candidates which was allowed to them till
1962 needs to be considered sympathetically as the scheme for Limi-
ted Comnpetitive Examination envisaged by the Second Pay Commis-
sion has not materialised so far.

C. New All India Services

Engineers’ Forest and Medical and Health Services:

37. The All India Services (Amendment) Act, 1963 authorises the
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Central Government to constitute the following new All-India 8er-
vices:

(i) The Indian Service .of Engineers (Irrigation; Power, Buil-
dings and Roads);

(ii) The Indian Forest Service; and
(iii) The Indian Medig¢al and Health- Service.

In addition, a Resolution under Article 312(1) of the Constitution
declaring that it is necessary and expedient in the national interest
to create two new All-India Services namely, the Indian Agricul-
tural Service and Indian Educational Service, was moved in the
Rajya Sabha and adopted on the 30th March, 1965.

The above Services have not been constituted so far. A note in-
dicating the progress made by Government in this regard is given
in Appendix III.

The Committee have been informed that, in respect of the three
services to be constituted under the 1963 Act, Central Cadres would
be provided in the Engineering Services and in the Indian Medical
and Health Services only, as the number of engineering and medical
posts under the Central Government including the Union Territo-
ries is large. In providing for a Central Cadre, care will, however,
be taken to see that one of the most valuable features of an all-
India service, viz., rotation of officers between the Central and State
Governments is not sacrificed. While the strength of the Central
Cadre will be determined in the same manner as that of a State
Cadre, about half of the senior posts in the Central Cadre will be
reserved to be filled by officers of the State Cadres on tenure depu-
tation. There will also be cross deputation of officers of the Central
Cadre to serve under the State Governments.

In the case of the Indian Forest Service, however, there would
be no Central Cadre, as most of the work in forestry is done by the
State Governments. The number of posts at the Centre being very
limited, it would be possible to meet the requirement by deputation
from various State Cadres.

The Committee regret to note that though the Rajya Sabha had
adopted the Resolution for the creation of the Indian Service of
Engineers, Indian Forest Service, and the Indian Medical and Health
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Service us early as the 6th December, 1961 the All India Services
(Amendment) Act to give force to it was passed only in 1863 and
the new services have yet to be constituted. They suggest that all
impediments ecoming in the way should be removed expeditiously
and the new Services constituted early.

Government should also take early action in pursuance of the re-
solution passed in Rajya Sabha on 'the 30th March, 1965, to consti-
tute the Indian Agricultural Service and the Indian Educational

Service, for manning these two key sectors of developmental activi
ties.



IV CENTRAL SERVICES
A. Intreductien
Details of Central Civil Services

38. The Civil Services of the Union consist of certain established
services known as ‘Central Civil Services’ and civil posts created
outside the established services which are deemed to be included in
the General Central Service. The established Central Civil Services
as well as the civil posts are classified into Class I, II, III and IV. A
list of Central Civil Services, Class I and Class II is given in Appen-
dix IV.

All appointments to Central Civil Services Class I and Central
Civil Posts Class I are made by the President or by any other autho-
rity empowered to make such appointments by the President by a
general or special order. All appointments to the Central Civil Ser-
vices Classes 11, III and IV are made by authorities specified in this
behalf, in the Schedule to the Central Civil Services (Classification,
Control and Appeal) Rules, 1957. Appointments to Central Civil
Pcsts, Classes 1I, III and IV included in the General Central Ser-
vice are made by authorities specified in this behalf, by a general
or special order of the Present. or, where no such order has been
made, by the authorities specified in the Schedule to the Central
Civil Services (Classification, Control and Appeal) Rules, 1957 in
this behalf. The dav to day administration of the various Central
Services meant for manning the various posts under the different
Ministries and offices of the Government of India rests with the
Ministries concerned. The Ministry of Home Affairs, as stated in
carlier chapter, are concerned with conditions of service which are
of administrative nature. The Ministry of Finance are concerned
with the scales of pay and certain financial aspects ¢f the conditions
of service like fixation of pay. grant of increments, pension and gra-
tuity, contribution to provident fund ete. of the members of Central
Civil Services.

General Conditions of Service

30, Article 309 of the Constitution authorises Parliament to regu-
late the recruitment and conditions of service of persons appointed
to public services and posts in connection with the affairs of the
Union. As an interim measure. however, under the proviso to the
Article, it is competent for the President, or any such person as he
may direct, to make rules in this regard having the force of law.

The Commiitee note that, even though sixteen years have elapsed
since the Constitution came into force, Government are still relying

47
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on the proviso to Article 308 authorising the executive to make rules
having the force of law, which was intended to be a transitional pro-
vision, and have not brought before Parliament the necessary legis-
lation. The Committee recommend that Government should bring
before Parliament as early as possible comprehensive legislation
under Article 309 regulating recruitment and all major terms and
conditions of service of persons appointed to public services and
posts in connection with the affairs of the Union. such as pay and
allowance, leave, gratuity, pension, etc, so that Parliament may
have an opportunity to consider them.

The Committee further recommend that there should be appoint-
ed periodically, say, after every five years, a Commission to review
the working, and terms and conditions of service, of public servants
and the report of the Commission should be placed before Parlia-
ment. The Parliament may discuss the report and any decision on
matters contained therein may be embodied in the law on the sub-
ject from time to time.

The Committee also recommend that rules framed by Government
in their discretion in pursuance of the provisions of the Constitution
or any law made by Parliament governing service conditions of pub-
lic servants should be laid before Parliament and there should be a
Standing Committee of Parliament which should scrutinise these
rules and make a report to the Houses.

B. Recruitment, Promotion etc.
Recruitment
40. The recruitment rules for the various services and posts
which are framed under proviso to Article 309 of the Constitution,

provide for the methods to be adopted in making recruitment to
a particular grade or post. The normal methods of recruitment are:

(a) Direct recruitment;
(b) Promotion; and
(c¢) Transfer.
Direct recruitment to Class I and II posts and services, is made
through the Union Public Service Commission either on the basis of

a competitive examination and interview or on the basis of selec-
tion by interview.

Delcyed Offers of Appointments

41. The Union Public Service Commission have, in their Four-
teenth Report (for the year ending 31st March, 1964) pointed out
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160 instances®*, where offers of appointment to candidates recom-
mended for Central Services had been delayed. In one case, delay
was for more than two years. The reasons for the delay in offering
appointment to candidates have been ascertained by the Ministry
of Home Affairs and classified under broad heads as given in
Appendix X.

The Committee have been informed that two major reasons for the
delay in the issue of offers of appointment are, the time taken in
completing the formalities viz. verification of character and antece-
dents and medical examination. In accordance with the instructions
issued by the Ministry of Home Affairs in 1960 and 1962, the State
authorities are expected to complete verification of character and
antecedents of candidates selected for appointment under the Gov-
ernment of India within a period of six to eight weeks. The Minis-
try have explained that delays have occurred “as verification work
has been constantly increasing on account of extension of the scheme
of verification to the employees of quasi-Government and autonomous
bodies and public undertakings also”. They have, however, re-issued
the earlier instructions on the 11th February, 1965 with a view to
reducing the period of delay to the minimum extent possible. The
Union Public Service Commission have also been requested by the
Ministry to ensure that attestation forms of candidates provisionally
selected for interview, are forwarded to the Ministries/Departments
concerned soon after the preliminary selection is made.

Another main reason for delay was on account of medical exami-
nation for appointments to the Border Road Development Board.
It has since been arranged with the Union Public Service Commis-
sion that all candidates who qualify in interviews should be asked
to get ready for medical examination immediately after the inter-
view. This medical examination was arranged almost daily and
since the Civil Medical Board was not in a position to undertake this
commitment on a daily basis, the efforts of the Civil Medical Board
were supplemented by the Standing Medical Board on the army
side.

From the statement furnished to the Committee analysing the
reasons for delays in the issue of offers of appointment, the Com-
mittee observe that 83 cases have been classified under the head
‘Miscellaneous’. These should be investigated in greater detail with
a view to ascertaining the exact cause and devising remedial mea-
sures.

The Committee note that a majority of the cases of delay (rany-
ing from § to 24 months) poimed out by the Union Public Service

‘lsth Rcron ‘of 1. P.S.C. cites 171 instanees of delived offers of sppointment.
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Comanission in Appendix XV of their 14th Report (for 1963+64), per-
tans to scientists, engineers, technologists and professionsl personnel
for whom there is considerable demand both in the public and
private sectors. The Committee expect that Government will
realise that the long period of waiting and consequent uncertainty
is bound to act as a damper on the enthusiasm of candidates, parti-
cularly the more promising ones. for entering public service and to
make them psychologically more receptive to offers frem private
ngencies with prospect of prompt engagement.

The Committee recommend that the entire procedure for recruit-
ment may be critically reviewed by Government so as (o eliminate
delays which are occuring at various stages such as intimation of
Vacancies to the Union Public Service Commission, medical exami-
nation of successful candidates, verification of antecedents and issue
of offers of appointment. The Committee would suggest that cases
of delay beyond a specified period, particularly in sending out offers
of appoiniments to candidates selected by Union Public Service
Commission, should be reviewed by the Secretary of the Ministry
Head of the Department concerned. The Ministry of Home Affairs
may also review the position once in six months to make sure that
no hold ups occur in intimating the vacancies to the Union Public
Service Commission or in filling up posts from among the approved
list of candidates, or on any other account. The Ministry of Home
Affairs should also use their good offices with the State Governments’
to speed up the verification of antecedents of successful candidates.

Departmental Promotion Committees

42. In order to ensure a fair, impartial and objective appraisal of
the relative merits of officers for promotion on the basis of merit,
instructions were 1ssuedq in 1946 that Deparimental Prométion €om-
mittees should be formed in eaeh Department which should consi-
der the cases of officers who are eligible for promotion. The Union
Public Service Commission is to be associated with Deparimental
Promotion Committees which consider cases of officers for promo-
tion to and within Class I Posts and Services, and certain Class II
Services. The fitness or otherwise of persons for promotion to non-
selection posts, is also to be assessed by a Departmental Promotion
Committee. but in such cases, the Union Public Service Commission
is not required to be associated with the Departmental Promotion
Committees.

The Union Public Service Commission has reported in their
Fourteenth Report (for the year ended 31st March, 1964) that in
addition to 88 cases involving consideration of 2,150 officers for
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promotion/confirmation which were pending on April 1, 1963, 753
cases involving consideration of 11.459 officers were received by
them during the period In all 512 Departmental Promotion Com-
mittees, presided over by the Chairman or a Member of the Com-
mission, considered these cases. 733 cases involving 10,906 officers
were disposed of leaving a balance of 106 cases involving 2703
officers at the close of the year (i.e. 31-3-1964).

The Committee note with concern that the number of officers
whose cases awaited scrutiny by the Departinental Promotion Com-
mittees rose from 2159 on 1-4-1963 to 2703* on 31-3-1964.

The Committce would like Government to appireciate the dele:
terious effect on the morale of the officers kept in

suspense and
deprived of their due promotion for long periods.

They expect Government to take suitable measures to ensure that
the cases of promotion are finalised with due expedition and are not
allowed to fall into arrears.

Submission of Date to Departmental Promotion Committees:

43. The Union Public Service Commission had occasion to oh-
serve in their Thirteenth Report that while dealing with proposals
relating to promotion/confirmation of officers, they had come across
cases in which the requisite data furnisned by the Ministries were,
subsequently, found to be not correct. Two such cases which came

to the notice of the Commission during the vear 1963-64 are repro-
duced below:—

“In one case, a Ministry, while referring a proposal to convene
a meeting of the Departmental Promotion Committee to
eonsider cases of confirmation of certain officers. certiffed
that their appointment had been made- regularly on the
reconimendation of the Crommission. In this connection.
they also quoted a communieation. from the Commission
purporting to convey the recommendation of the Com-
mission, regarding the appointment of the officers to the
posts. On verification. however, it was observed that
the refercice cited by the Ministry related to the apooint-
ment of the officers to the lower posts and not the one
to which the proposed confirtnation related. On a
further reference made to the Ministrv they stated in
reply that due to a certain misapprehension, the officers
had been promoted to higher posts without their cases
having been referred to a Departmental Promotion
Committee. The other case relates to a propnsal

“Phe number has increased to 2,862 on 31-3-1965.
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forwarded by a Ministry in December, 1982 for convening
a meeting of the Departmental Promotion Committee t9
consider the promotion of an officer to a grade. The
Ministry certified that the names, of all the eligible
officers had been included in the seniority list sent in
this connection. The Departmental Promotion Com-
mittee recommended the officer shown as the senior-most
in the seniority list for promotion to the grade. Later
in May, 1963, in connection with the proposal for con-
vening another meeting of the Departmental Promotion
Committee to consider promotion of two more officers
to the grade, it came to light that the seniority list fur-
nished by the Ministry with their proposal in December,
1962, was not complete as the names of the two senior-
most eligible officers had not been included. As the
Departmental Promotion Committee, which was conven-
ed in pursuance of the proposal made in December, 1962,
had made their recommendaticns on the basis of an
incomplete seniority-list furnished by the Ministry,
these recommendations had to be rzviewed and a fresh
panel for promotion to the higher posts prepared, taking
into account the correct seniority-list”.

The Commitee have been informed that the above cases pointed
out by the Union Public Service Commission relate to the period
prior to the issue of necessary instructions by the Ministry of Home
Affairs on the 14th April, 1964.

The Commiittee are not happy at the state of affairs disclosed by
these cases. The furnishing of complete and correct information to
the Departmental Promotion Committees should not require reitera-
tion of instructions or reminders from the Ministry of Home Affairs.

They hope that, in future, all such irregularities would be properly
investigated and responsibility for the lapses determined so that
action. could be taken against persons responsible for default.
Appointment of Specialists as Administrative Heads

44, The Commission of Enquiry on Emoluments and Conditions
of Service of Central Government Employees. (1957-59) had received
memoranda on behalf of officers belonging to the specialist classes
viz., scientists, engineers, etc. that they should be more freely appoint-
ed to administrative and secretariat posts and that the principal
specialist officer should have direct dealings with the Minister without
any interposition of an administrative officer. The agency of adminis-
trative officers only became a transmitter of professional or specialist
advice, not unoften fdiling to transmit or interpret it with clarity and
precision with which the specialist officer himself can do.



While the Commission have not made any recommendation ca
the problem, their observations are worth noting: —

“Where the work of a Department is mainly technical, it is
desirable, in our view, that the Secretary should be a
person who, while possessing administrative ability and
capable of taking a broad Government-wide view of
matters, has a technical background in the particular
field. In a Department, which has a considerable
amount of technical as well as administrative work, the
Secretary may be either a technical officer with proved
administrative capacity or a generalist administrator;
technical officers should not be excluded from the field
of choice, on a priori considerations, but should be con-
sidered on merits.”

Asked to state the percentage of Ministries, Departments in the
Central Government, the heads of which were drawn from Central
Services Class I, the representative of the Ministry stated during
evidence that the percentage was only 17-5. He added that “there has
not been any formal decision or any elaborate discussion on the
subject but it is generally accepted that in a scientific department or
in a department where bulk of the work is of a technical nature, it
would be desirable to have a scientific or technical man as its head”.

Ridley and Blondel, in their book on “Public Administration in
France” have compared thus the role of technicians in the British
and French systems of Government:

“In Britain technicians are only expert advisers, advising the
administrative class of the civil service, responsible with
the Minister for all major decisions. In the French
system, experts are themselves in charge of administra-
tion. Indeed, there has never existed in France a class
of general administrators without specialized training,
as it was conceived in Britain....In most ‘technical”
ministries (e.g. Ministry of Industry, Ministry of Public
Works and Transport, Ministry of Health and - Popula-
tion) many of the highest posts are held by members of
the technical corps. The more technical a division is,
the less likely it is to be headed by a member of the
general administrative class (i.e. by a civil administra-
tor)".

The Committee are generally in agreement with the observations
of the Second Pay Commissioni referred to above and hope that
Government would take practial steps to induct a larger number
of officers with technical background, training and experience as
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administrative heads of institutions, departments/ministries dealing
with scientific, imdustrial and technical subjeets

The Commitiee would also like the Secretaries of Ministries/
Departments to so deal with matters of technical nature that the
technical advisers do not have the apprehension as expressed to the
Second Pay Commission that their views do not get properly traas-
mitted to the Minister.

The Committee would like to observe en passant that there is a
widespread feeling among the services that the officers belonging to
the I.C.S. and LAS. regard themselves as an exclusive group, un-
necessarily exacerbating feelings that gemerate interservice rivalry.
The Committee hope that members of the I.C.S. and 1.A.S. would
avoid such attitudes towards the other services and would, instead,
by their conduct, set high example of dedicated scrvice which may
inspire the other services.

C. Indian Economic and Statistical Services

Ministry of Home Affairs Directly Administering Certain Services.

45. The Ministry of Home Affairs is directly responsible for ad-
ministration and overall control of the Indian Economic Service, the
Indian Statistical Service, the Industrial Management Pool and the
Central Secretariat Services.

Asked to state how long it would be necessary for the Ministry of
Home Affairs to administer and control directly the Indian Economic
Service and the Indian Statistical Service, the Committee have heen
furnished with the following reply:

“There is no one specific Ministry which can be said *+ wue
the Ministry. concerned with either the' Indian Economic
Service or the Indian ‘Statistical Service since as manv as
25 Ministries ‘Departments of the Government «f India
and one Union Territorw are participating in the 1wo
Services. Therefore, since it is not possible fir any
single participating Ministry to administer each of these
two Services, the Ministry .of Home Affairs in crisults-
tion Wwith the two Service 'Boards, is' the controlling
authority discharging necessary funections of coordina-
tion for running the Services”.

Goverment consider it neither possible not necessary to decentralise
these services to the same extent as the other Central Services.like
the Central Secretariat Service, hecause the overall strength of the
Services 5 not large and the number of posts under each participat-
ing Ministry|Department is so small that the Ministry|/Department
cannot run separate cadres.



55

Strengths of Indian Economic and Statistical Services

$6. The Indian Economic Service and the Indian Statistical Ser-
v:ce_have been constituted in February, 1964, after a screening of the
ekisting holders of posts included in the two Services, conducted
by a Selection Committee of the Union Public Service Commission.
The number of posts* included in two services are indicated
below:

No. of No. of

f
No. of posts Candidates | Candidates
Grade 1 rccommended‘ appointed
, Perma- Tempo-  Total l by the | to the
_ 1 nem __rary ! UPSC | Grade
I 2 3 4 5 5
Indian Economic Service
§ 10 5 IS 22 14
1 ir 4 15 12 14
m 64 26 95 86 87
w 155 M ™9 157 150
ToTAL 245 79 324 277 205
Indian Statistical Servicc
1 6 2 8 12 8
IT 3 2 7 10 7
III 41 I3 54 42 46
v 83 33 116 112 112
ToraL 135 50 185 176 173

The scales of 1‘)~ay prescribed for the various Grades of the Indian
Fconomic Service and the Indian Statistical Service are as follows:
Grade I Rs. 1,300—60—1,600—100—1,800.
Grade 1I Rs. 1,100—50—1,400.
Grade III Rs. 700—40—1,100—50—1,250.
Grade IV Rs. 400—400—450—30—600—35—670—EB—35—950.
The quota for direct entry in the various Grades are as follows: —

Grade IV (Assistant Director). Not less than 75 per cent.
Grade III (Deputy Director). Not less than 25 per cent.

Grade II (Joint Director). Not more than 50 per cent.

'Af the time of factual ;Eriﬂcation, the Ministry of Home Affairs have

stated that the authorised strength of the Indian Economic Service and the
Indian Statistical Service has been revised. As on 1st August, 1965 the

total number of posts (both permanent and temporary) in the Indian Eco-
nomic Service and the Indian Statistical Service were 425 and 263 respec-
tively.



The Committee have been informed that ‘the authorised strengths
of the two Services are being reviewed'. It is stated that pressing
demands for nominations of officers are being received from various
Ministries/Departments and for deputation on foreign service. The
trend that has persisted over the past few years may be expected to
be further intensified with increasing demand feor economic analysis
and statistical operations in Government both at home and in
developing countries in Asia and Africa which are short of trained
technical manpower and turn to this country for their needs either
directly or through international agencies.

The Committee are of the view that the authorised strengths of
the Indian Statistical Service and the Indian Economic Service
should be finalised very early taking into account the requirements
of the Fourth Five Year Plan.

They suggest that while fixing the strength of the Indian Statis-
tical Service and Indian Economic Service, due provision should be
made for deputation of officers to meet the requirements of other
developing countries in Asia and Africa, where a number of officers

belonging to these Services are already working*.

They would also urge that the method and procedure of recruit-
ment to these Services and arrangements for imparting theoretical
and practical training to the existing personnel as also to new
recruits, may be finalised very early**

‘At the ume of factual venﬁcatxon the Mlmstry of Home Aﬂaxrs have
stated that “The authorised strengths of the two Services have been revised
and deputation reserves of 20 per cent of the permanent duty posts have
been provided in both the Services with a view to meet the deputation re-
guirements including those of other developing countries in Asia and

Africa.”

**At the time of factual verification, the Ministry of Home Affairs have
stated that “the schemes of training of the officers of the two Services were
drawn up by two Ad Hoc Committees on Training and have been accepted
by the Service Boards. The schemes envisage the trainine of direct rec-
ruits to Grade IV of the two Services over a period of a year and a half
and also training of direct recruits to higher grades of the Services for a
period of 3—6 months. The schemes glso provide for in service training
for senior officers in the form of refresher courses, specialisation courses
and seminars. The Committee may be further informed that the Service
Rules already provide for direct recruitment through the UPSC to Grades
I and III of the two Services. The Rules are also being amended to make
provision for direct re-ruitment through the UPSC to Grade I of the Ser-
vice to the extent of 25 per cent of vacancieg in that Grade. Direct recruit-
ment to Grades IV of the two Services will be made on the basis of com-
petitive examination to be conducted by the UPSC, the detailed scheme for
which is being finalised.”
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The Committee need hardly stress that appointments to these
services, particularly at the time of constitution, should be made
strictly in order of merit recommended by the Union Public Service
Commission*

D. Central Secretariat Service
Different Grades of Service

47. The Central Secretariat Service originally consisted of the
following grades:

Grade of Date of Categories of posts

Service Constitution covered
I July 22, 1950 . Under Secretaries to Government

of India and equivalent posts.

II November 1, 1951 . Superintendents  or Section
Officers senior sale.

111 Do. . Assis ant Superintendents or Sec-
Officers junior scale,

IV Do. . Assistants.
Subsequently with effect from October 1, 1958 a Selection Grade,
comprising officers of the Central Secretariat Service appointed to
posts of . Deputy Secretary to the Government of India or of equiva-
lent rank, was also created. On the recommendations of the Second
Pay Commission, Grades II and III have been merged with effect
from July 1, 1959 to form a combined Section Officers’ Grade. The
Service now consists of the following Grades:

(1) Selection Grade (Deputy Secretary or equivalent).
Rs. 1100—50—1300—60—1600—100—1800.

(2) Grade I (Under Secretary or equivalent) Rs. 900—50—

1,250.
(8) Section Officers’ Grade Rs. 350—25—500—30-—590—EB—
30—800—EB-—30—830—35—900.

(4) Assistants’ Grade Rs. 210—10—270—15—300—EB—15—
450—EE—20—530.

At the time of factual verification. the Ministry of Home Affairs have
stated “that appointments to these services at the initial constitution have
already been made in 1964 and were strictly in order of merit recommended
by the UPSC.”
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Permanent and Actual Strength of Selection Grade and Grade I.

48. The sanctioned and actual strength of the Selection Grade and
Grade I of the Central Secretariat Service is as follows:

Sanctioned Actual
Permanent Strength as
Strength or 1-1-196%
Selection Grade . . . . 46 183
(including one
supernumerary)

Grade I . . . . . 375 404

The Committee understand that the permanent strength in the
Selection Grade and Grade I of the Central Secretariat Service was
fixed in 1955 and 1959* respectively and since then, despite progres-
sive increases in the actual strength in those grades, these have not
been revised.

The Committee note that there is a wide gap between the perma-
nent and the actual strength in these grades, particularly in the
Selection Grade. They recommend that the permanent strength in
these grades should be reviewed from time to time. preferably after
every three years, so as to make it more realistic.

Recruitment to Selection Grade and Grade I

49. Appointments to the Selection Grade (Deputy Secretary and
equivalent) are made by promotion of permanent officers of Grade
1, having at least 5 years’ approved service in that grade, on the
basis of merit. For the purpose of promotion, a select list of officers
of Grade I is prepared in accordance with the procedure prescribed
by regulations by the Ministry of Home Affairs.

Appointments to Grade I (Under Secretary or equivalent) are
made by promotion of permanent officers of the Section Officers”
Grade having not less that 10 years’ approved service in that grade,
on the basis of merit. For promotion to Grade I, a select list of
Section Officers is prepared in accordance with the procedure pres-
cribed by regulatlons by the Ministry of Home Affairs.

*At the time of factual venﬂcation, the Ministry of Home Affairs have
stated that “The authorised permanent strength of Grade 1 of Central Bccre-
tarjat Service was no doubt fixed as 375 in 1959 as mentioned in para 48 of
the report, but it was reviewed and refixed every year thereafter. The
strength was last reviewed and refixed at the same figure of 375 as on 1st
May, 1065.”
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Opportunities for Promotion to Grade I and above.

50. Asked to state the average number of vacancies caused in
each year as a result of resignations, retirements, casualities etc. in
the selection grade and grade I of the Central Secretariat Service,
the Committee have been informed as follows:

Total No.
Year of
‘ vacancies
Grade 1
1961 . . . . 26
1962 . . . . . 27
1963 . . . . . 10
1964 . . . . . 5
Selection Grade

1961 . . . . . 5
1962 . . . . . 12
1963 . . . . . 2
1964 . . . . . 1

During the course of evidence before the Committee, the rep-
resentative of the Ministry stated that 8 officers had been promoted
to the super time-scale pay during the four year period preceding
December, 1964.

While the Committee recognise that the essence of the top
administrative services is that they should have wide and varied
experience, they consider that promotion to super-time scale and
above should not be denied to men of proven ability and experience
irrespective of the fact whether they belong to the Indian Civil
Service/Indian Administrative Service or any other Central Ser-
vices. The Committee would suggest that the Government should
work out a scheme whereby selected Class I Officers from the Cen
‘Services are given opportunities to widen their outlook and e
their experience by working in different Ministries and State
departments.

141 (aii) LS—8.
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Pérmanent and Actual Strength of S.Os and Assistants

51. The authorised permanent strength and actual strength ot
Section Officers’ Grade and Assistants’ Grade as on the 1st October,
1962, when control over these posts was transferred to the adminis-
trative Ministries, was as follows:

Authorised Actual
Permanent Strength

Strength
Section Otficers’ Grade . . . . . 1400 1813
Assistants’ Grade . . . . . . 4250 4847

The Committee have been informed on the 4th April, 1965 that the:
*present sanctioned and actual strength’ of these grades of the Central
Secretariat Service is as follows:

Sanctioned Actual
strength strength

Section Officers’ Grade . . . . 1544 1505
Assistants’ Grade . . . . . . 4722 4402
Section Officers’ Grade -

52 Appointments to Section Officers’ Grade is partly by direct
recruitment and partly by promotion. For a period five years from
October 1, 1962, it has been laid down that 25 per cent of permanent
vacancies would be filled by direct recruitment on the results of the
Combined Competitive Examination for Indian Administrative:
8ervice [ndian Police Service!Central Services etc. held by the
Union Public Service Commission. The quota of direct recruitment
‘would be raised from the existing 25 per cent to 33 1|3 per cent after
October 1, 1967.

As regards promotion to Section Officers’ Grade, during a period:
of five years from October, 1, 1962, all vacancies left over after
accommodating the direct recruits are to be filled in equal propor-
tion from the following three categories:

(1) Permanent Assistants having 8 years’ minimum approved
service selected on the basis of seniority subject to the
rejection of the unfit;
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(2) Persons selected on the basis of result of annual limited
departmental competitive examination; and

(3) Unabsorbed candidates of the limited competiuve exami-
nation held in 1959 and 1960.

After October 1, 1967, the promotion to the vacancies left over
after accommodating the direct recruits would be filled in equal
proportion from the first two categories only.

The Committee note that the initial direct recruitment to the
Section Officers’ Grade is on the results of the Combined Competi-
tive Examination held by the Union Public Service Commission for
recruitment to All India Services and Central Services Class I ete.
In the examination held in 1963, the percentage of marks obtained
by the last ranking candidate appointed to Central Services Class
I and Indian Police Service, was 46 per cent. Thus, the direct recruits
appointed to the Section Officers’ Grade are those who have secured
less than 46 per cent marks in the Combined Competitive
Examination.

The Committee have pointed out earlier* that there has beem
both a quantitative and qualitative decline in the number of
graduates taking the Combined Competitive Examination. This
decline is all the more marked in the number of first class graduates
appearing for the examination.

The Committee note that candidates who secure less than 46 per
cent marks in the Combind Competitive Examination are being ap-
pointed directly as Seclion Officers. The Committee are not sure
as to how far direct recruitment of candidates as Section Officers with
such low marks has subserved the real objective underlying direct
recruitment, namely to induct promising young blood in the Section
Officers Grade. The Committee suggest that the system of recruit-
ing Section Officers direct through the Combined Competitive Exa-
mination should be reviewed in the light of experience gained so far.

Limited Competitive Examination 1959 and 1960

83. One of the categories from which promotion is made to the
Section Officers’ Grade comprises unabsorbed candidates of the
limited competitive examinations held in 1959 and 1960. This cate
gory will hold. good till the 30th September. 1967.

The Committee have been informed that there were 194 candi-
dates who secured 55 per cent and above marks, excluding those who

;.f’i;ease see pa;amSl



were taken on the list then. Out 6f this number, orders for the ap-
pointment >f 17 candidates to the grade of Section Officer have been
issued in 1964. 16 more were to be included in the select list for
appointment as Section Officers.

Asked to state the considerations for holding good till the 30th
September, 1967, the list of unabsorbed candidates of the limited
competitive examinations held as far back as in 1959 and 1960 for
the purpose of promotion to Section Officers’ Grade to the extent of
25 per cent of permanent vacancies, the Committee have been fur-
nished with the following reply:

“The examinations held in 1959 and 1960 were notified as com-
petitive. However, as all the candidates recommended by
the Union Public Service Commission on the results of the
earlier examinations held since 1955 had been absorbed (due
to easy vacancy position then), it was felt that the compe-
titive nature of the examinations held in 1959 and 1960 was
not sufficiently clear to all concerned. It was, therefore,
decided that to the extent possible some of the left-over
candidates from these two examinations should be absorbed
over a period of five years and a provision was made to this
effect in the Central Secretariat Service Rules, 1962.”

The Committce fail to appreciate why ‘the competitive nature of
the examinations held in 1959 and 1960 was not sufficiently clear to

all concerned,’ though ‘the examinations were notified as competi.
tive.’

Evenm if the examinations are treated as qualifying, the concession
is likely to benefit not more than 45 per cent of the total number of

candidates included in that category if the present rate of absorption
is any index.

The Committee understand that there would be no question of
extending the concession beyond 30th September, 1967.

They would stress that this extraordinary concession should not
be repeated as it is fraught with complications and is hardly fair to
persons who would have been appointed to the Section Officers’
Grade by promotion or through subsequent compeiitive examina-
tions.

Assistants’ Grade

54. Appointment to Assistants’ Grade is partly by direct recruit-
ment and partly by promotion. For a period of 3 years from 1st
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October, 1862, 50 per cent of permanent vacancies are to be filled by
direct recruitment on the results of the competitive examinations
held by the Union Public Service Commission. After 1st October,
1965, the quota for direct recruitment would be increased to 75 per
cent of permanent vacancies.

As regards the prometion quota, for a period of 3 years from 1st
October, 1962, all vacancies left over after accommodating the direct
recruits are filled from permanent Upper Division Clerks having put
in not less than 5 years’ approved service in that grade in order of
senjority subject to the rejection of the unfit. After 1st October,
1965, the promotion quota, in relation to the -direct recruitment
quota, has been correspondingly reduced. Thus, from October, 1965,
there would be direct recruitment to the extent of 75 per cent in the
Assistants’ Grade on the results of the competitive examination held
by the Union Public Service Commission.

The Committec note that the percentage of direct recruits to the
Assistants’ grade has bheen increased to 75 per cent with effect from
October, 1965. While they appreciate the Government’s anxiety to
induct a large number of promising young men into this important
cadre at which level a2 good many cases dealt with by the Minis-
tries'Departments are initiated and processed, they would like to
stress two aspects relating to training and avenues of promotion of
Assistants. The Committee have commented on the nature of
training imnarted to Assistants in para 77. As regards the avennes
of promotion. the Committee wish it to be appreciated that in the
last analysis, promising young men can he attracted to and retained
in the Assistants’ cadre only if they have adcquate prospects for
promotion. In this context, the Committee take note of the follow-
ing statement made bv the Deputy Home Minister in Lok Sabha in
answer to a question on the 8th December, 1965:

“It is true that in each grade (Assistants, UD.Cs. and
L.D.Cs.) there are persons who have put in 10 years cr
more servicc and who have not had an opportunity for
promotion. But, as stated earlier, promotion is not
automatic and depends upon the availability of vacan-
cies. According to available information, there are 64
Assistants, 151 Upper Division Clerks and 200 Lower
Division Clerks who have reached the maximum of the
pay scales of their grades but compared to the total
number of duty posts in those grades, it cannot be said
that stagnation in these grades is great. However, wi'h
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a view to improving the prospects of promotion of per-
sons with long years of service, direct recruitment to
the grades of Section Officer and Assistant has been
temporarily reduced and direct recruitment to the grade
of Upper Division Clerk has altogether been abolished.”

The Deputy Home Minister further stated:

“there is a proposal under consideration to set up a
committee to look into the grievances and suggest
remedial measures. The Committee is proposed to
consist of the Establishment Officer to the Govern-
ment of India and representatives—one each from
the Ministries of Defence, Finance and the Depart-
ment of Administrative Reforms.”

The Committee welcome the proposal of Government to set up a
committee for looking into the promotion prospects of Assistants,
Upper Division Clerks and Lower Division Clerks and for suggesting
remedial measures. They hope that such a committee would be
appointed without undue delay and directed to submit its report
within a specified time.

E. Central Secretariat Stenographers’ Service

Grades, Scales of Pay and Strength.

55. The Central Secretariat Stenographers’ Service was constitut-
ed with effect from 1st December, 1951 and it was originally divided
into the following grades:

Grade I . . . . . Private Secretary to Secretary/
First P.A. to Minister.

Grade IT . . . . Second P.A. to Minister and
P.As. to Joint Secretaries.

Grade IIT . . . Stenographers.

Initially, only Grade III of the Service was constituted. Grades I
and II were constituted with effect from 1st May, 1955.

After considering the recommendations of the Second Pay Com-
mission, Grades II and III have been merged with effect from the
1st July, 1959 to form a single combined grade of Stenographers
(Grade IT). The scales of pay of these two grades are as follows:

Grade I : Rs. 350—25—650

(An Officer of Grade IT of the service promoted to Grade I is allowed a
minimum initial pay of Rs. 400 in this scale).

GradeIT : Rs. 210—10—270—15§—300—EB—1§—450—EB—20—530



The Committee have been informed that the actual strength of.
officers in various grades as on the 1st April, 1951, 1956, 1961 and
1964 is not readily available. However, the authorised and actual
strength at the time of decentralisation of the Service with effect from
the 1st October, 1962 was as follows:

Strength as on 1-10-1962

Grade Authorised Actual
Permanent  Strength
Strength
1 . . . . . . 83 101
I . . . . . . 1500 1723

The total number of posts in Grades I and II from time to time is
given below :

Number of posts

Date’
Grade 1 Grade II
I-12-1951 . . . . . . 73 873°
1-5-195$ . . . . . . 103 1245'
1-5-1958 . . . . . . 87 1652°
I-5-1959 . . . . . . 89 1736
I-5-1960 : : . . . . 93 17441

1-5-1961 . . . : . . 101 1770%

Appointment and Promotion of Stenographers:

56. Appointments to Grade II of the Central Secretariat Steno-
graphers’ Service are made by direct recruitment on the basis of
competitive examinations held by the Union Public Service Commi-
ssion.

Appointments to Grade I of the service are made by promotion on
the basis of merit of permanent officers of Grade II of the Service
who have rendered not less than 8 years’ approved service in that
grade.

*These figures include figures in respect of erstwhile Grade ITI.
tMerged grade.
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Asked to state the criteria adopted for making promotion ‘on
merit’ of permanent eligible officers of Grade II, the Establishment
officer has stated during the course of evidence that there is no com-
petitive examination but the efficiency with which Grade II Steno-
graphers do their work is considered as sufficient criterion for pro-
motion to Grade I

Under the Central Secretariat Service Rules, 1962, officers of
Grade I of the Central Secretariat Stenographers’ Service are eligi-
ble for appointment to the Section Officers’ Grade. Out of the total
authorised permanent strength of 1400 of the Section Officers’ Grade
in the various cadres, 37* posts have been reserved for appointment
of officers of Grade I of the Central Secretariat Stenographers’ Ser-
vice selected on the basis of merit for such appointment. Besides, the
Minisiry of Home Affairs, from time to time, specify the number,
if any, of duty posts in the Section Officers’ Grade to be reserved in
any cadre for the temporary appointment of officers of Grade I of
the Central Secretariat Stenographers’ Service.

The Committee suggest that the rules for determining merit for
promotion from Grade II to Grade I of ‘he Central Secretariat Ste-
nographers’ Service, may be laid down for the guidance of a!l con-
eerned.

Private Secretaries/P. As. to Ministers:

57. The Committee are informed that at present the posts of Pri-
vate Secretaries/Personal Assistants to Ministers are regarded as per-
sonal posts and the incumbents thereto appointed at the discretion
of the Minister concerned either from one of the established service or
from outside. This leads to a considerable amount of uncertainty and
anxiety among a sizeable section of staff as to their future.

The Committee consider it desirable to build up a separate cadre
of officers 10 man the various posts in the personal secretariats of
Ministers such as Private Secretaries, Assistant Private Secretaries,
Personal Assistants etc. and that the practice of appointing persons
to such posts at the sole discretion of Minister concerned may be
discouraged. The scheme may also provide for secondment of officers
from the All India Serivces or the Central Services to the proposed
cadre,

F. Decentralisation of Central Secretariat Services
Impact of Decentralisation:

58. The Committee have been informed that ‘in the interest of
better personnel management and better utilisation of the training

*This figure is to be raised progressively to 74 by 1-10-1967.
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and experience received in each M nistry’, control over staff of the
Central Secretariat Services upto and including the Section Officers’
level has been transferred to administrative Ministries with effect
from 1st October, 1962 in the case of the Central Secretariat Service
and the Central Secretariat Stenographers’ Service, and from 1st
November, 1962, in the case of the Central Secretariat Clerical Ser-
vice. At the time of allocating staff to the decentralised cadres, ‘care
was taken to see that the confirmation and promotion prospects (ex-
cept for promotion in the case of Central Secretariat Stenographers’
Service) in the near future, were as far as could then be foreseen,
more or less even’.

As regards the working of the Scheme, the Committee have been
informed as follows:

“The calculations made by the Home Ministry were, however,
considerably upset soon after the decentralisation be-
cause of (i) declaration of the Emergency and conse-
quent sudden expansion of some cadres; (ii) raising of
the age of retirement; and (iii) location of surpluses by
the Economy Committee. The position has been further
disturbed on account of the reorganisation of Ministries/
Departments.  The whole position is under consi-
deration.”

In a memorandum furnished to the Committee, by a. retired
officer of the Covernment of Indxa who had held very senior posi-
tions, it is stated that—

“It is of grent importance that the Central Secretariat Services
should have a wide experience of the various activities
of Government. Too much or too rigid decentralisation
of control in regard to Central Secretariat Services is
likely to lead to results conflicting with this objective.
While due regard must be paid to the claims of officers
of the Central Secretariat Services working in a parti-
cular Ministry to a vacancv rrising there, it is of even
greater importance that the final decision for filling that
vacancy should be influenced only by considerations of
merit. Should the existing scheme for decentralisation
affect, adversely consideration of merit, the scheme for
decentralisation should either be scrapped or modified
suitably with a view to ensure due consideration of
merit in filling any vacancy.”



Asked to indicate the steps taken by the Ministry to maintain
effective check over problems relating to training of Assistants and
Section Officers, seniority inter se, promotion etc. after the decen-
tralisation of control, the Ministry have informed that even after
decentralisation, control over the training of Assistants and Section
Officers, has been retained in the Home Ministry. For this purpose,
training schemes have been formulated and circulated to all Minis-
tries. The importance of training has been brought home to all
Ministries and they have been requested to nominate a senior officer
in each Ministry/Department to watch the progress of training and
to ensur that the training schemes are properly implemented.

As regards promotion, the minimum length of service has been
prescribed in the Rules. If persons satifying the minimum length
of service are not available in any particular cadre, a panel of eligible
officers from other cadres can be furnished to the cadre authority
concerned by the Home Ministry. In the Ministry’s opinion, the
question of inter se seniority will arise in case of officers transferred
from one cadre to another and it will be determined in accordance
with relevant regulations, which have been notified. Inter se senio-
rity will arise also at the time of selection to Grade I of the Central
Secretariat Service, which is done on all-Secrtariat basis. For this
purpose, eligible Section Officers, working in the various cadres, will
be arranged in a single list, as laid down in Regulation 5(2) of the
Central Secretariat Service (Promotion to Grade I and Selection
Grade) Regulations, 1964.

The Committee are not happy at the manner in which decentra-
lisation has been brought about. They feel that it would have been
advisable to implement the Scheme in accordance with a phased pro-
gramme, decentralising one service at a time instead of en block
-decentralisation of all the Central Secretariat Services upto and
including the Section Officers’ level. This would have facilitated a
smooth transfer of control and obviated difficulties which have fol-
lowed in the wake of decentralisation.

The Commiitee note with concern that after decentralisation of
control over posts upto and including those of Section Officers as
from October/November, 1962, no single agency is, as a matter of
crourse, responsible for collecting, keeping and processing vital service
statistics in regard to various decentralised services. The Committee
feel that without a regular and systematic study of these statistics,
it would hardly be possible to keep a centralised watch over the
growth of individual cadres or to take effective steps to correct
imbalances in promotion prospects of the decentralised categories of
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staff in different cadres. The Committee consider that the Ministry
-of Home Affairs who are “directly responsibles for administration
and overall control of the Central Secretariat.Services” cannot
disown their responsibility in this regard.

They suggest that the working of the Decentralisation Scheme,
may be reviewed by the committee referred to in paragraph 54 with

due regard to the needs of economy, efficiency, training and equita-
ble channels of promotion.



V. STAFFING OF SENIOR ADMINISTRATIVE POSTS AT THE
CENTRE

Scheme for Staffing Senior Aaministrative Posts:

59. A Scheme was drawn up by the Government and notified
vide Ministry of Home Affairs Resolution No. F. 34 (3)-E.O./57 dated
the 17th October, 1957 “to provide for systematic arrangements for
manning senior administrative posts at the Centre of and above the
rank of Deputy Secretary.” The details of the Scheme are given
in Appendix VI. The Ministry of Home Affairs, advised by the Cen-
tral Establishment Board, are the controlling authority for purposes
of this Scheme. According to the Scheme, appointments of indivi-
dual Officers from any of the sources mentioned in the Scheme to
posts covered by the Scheme are to be made on the advice of the
Central Establishment Board and with the approval of the Appoint-
ment Committee of the Cabinet.

Central Establishment Board:

60. The Central Establishment Board is an advisory body consist-
ing of the Cabinet Secretary, the Home Secretary, a Finance Secre-
tary and three other Secretaries. The Cabinet Secretary and the
Home Secretary are its ex-officio Chairman and Member, respective-
ly. The Establishment Officer to the Government of India, who is
under the Ministry of Home Affairs, is the Secretary to the Board.
The functions of the Board are, in brief, to make recommendations,
having regard to the merits, claims and availability of all officers in
the field of choice for any particular vacancy, to—

(i) Secretariat Posts—

all posts of and above the rank of Under Secretary (except
posts of Additional Secretary, Special Secretary and
Secretary);

(ii) Certain categories of non-secretariat posts.

The constitution and detailed functions of the Establishment
Board and the function of the Establishment Officer are given in
Appendix VII.

The Committee have been informed that during the last three
years, there have been in all 20 cases in which the recommendations
of the Central Establishment Board were not accepted. 18 of these

70
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cases related to extension of tenure of officers already serving at the
Centre. As regards the remaining two, in one case where an officer
was already serving and the controlling Ministry were willing to
release him for appointment under another Ministry, the Board
thought that the officer should revert to the State; in the other case,
the Board was not agreeable to the proposal of the Ministry to bring
an officer who had reverted to the State only a few months back.

All the differences of opinion were settled by the Appointment Com-
mittee of the Cabinet.

The Committee are of opinion that it would facilitate selection of
officers by the Central Establishment Board as well as the Appoint-
ment Committee of the Cabinet if the Establishment Officer, who is

the Secretary to the former, maintains a system of index-cards for
the officers.

The Committee would stress that index-cards containing gualifi-
cations, experience and age of officers, may be so devised as to fur-
nish at short notice names of all eligible officers, fulfilling the pres-
cribed qualifications for a particular job. This would ensure not
only that no officer who is qualified is omitted from consideration
but also that the most suitable person is selected for the job.

To avoid any suspicion of Zonal or State bias in the disposal of
cases at the Central level, the Committee would urge the Govern-
ment to ensure that the bulk of officers in a Ministry{Department, par-
ticularly in ~enior administrative posts, do no! hail from the same
Zone or Statie either by domicile or cadre.

Central Administrutive Pool:

61. One of the several sources for drawing officers to man the
senior administrative posts at the Centre -envisaged in the Scheme
notified on the 17th October, 1957 is the ‘Central . Administrative
Pool’, details of which are given in Part III of the Scheme repro-
duced in Appendix VI. The purpose of the Central Administrative
Pool is stated to be “to build up a reserve of officers with special
training and experience for the purpose of economic administration
and for maintaining continuity of knowledge and experience in the
field of general administration.”

The Committee commend the idea of a Central Administrative
Pool to provide officers for manning senior administrative posts
under the Central Government. They suggest that the Pool should
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be gradually developed into a main source from which officers may
be drawn to man the senior administrative posts under the Central
Government.

The selection of officers to the Pool should be made by the Union
Public Service Commission and should be based on the performance
of the officers in the posts held by them under the State/Central
Government,

The selection of officers to the Pool from the All India Services
and Centra] Services Class I may be made keeping in view their res-
pective strength so that there is a fair representation of all the
services in the higher posts of the Central Government and no single
service monopolises the top posts under the Central Government.

The Committee have in paragraph 44 already underlined the
need for taking practical steps to induct a larger number of officers
with technical background, training and experience as administra-
tive heads of institutions, departmentsministries dealing with
scientific, industrial and technical subjects, The Committee suggest
that the Ministries/Departments dealing with technical subjects such
as Agriculture, Science, Education, Economic matters etc. should be
manned by officers belonging to the corresponding All India or
Central Services.

The Committee also suggest that due stress should be laid on
specialisation of officers in different fields and ‘hat officers should
not be inter-changed as between different departmentsjministries
indiscriminately and frequently.

Tenure of Officers Deputed to the Centre:

62. The Scheme for staffing Senior Administrative Posts of and
above the rank of Deputy Secretary contains the following provision
regarding the period of tenure of officers deputed to the Centre:

“Officers who are borrowed for appointment to posts of or -
equivalent to Deputy Secretary will ordinarily revert
to the parent State Cadre or Service on the expiry of
four years and officers who are borrowed for appointment
to posts of or equivalent to Joint Secretary and Secre-
tary will similarly revert on the expiry of a period of
five years.

In exceptional circumstances, however, where the public in-

- terest so demands, the tenure of an individual officer in

the same post may be extended or curtailed with the-
concurrence of the lending authority.”
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During the course of evidence the representative of the Ministry
furnished the following figures relating to Indian Administrative
Service Officers who had continued at the Centre as on the 1st Sep-
tember, 1964 beyond the normal period of tenure:—

Category of Officers Period Number

(1) Secretary/Additional Secretary and equivalent Over five years 29:

(2) Joint Secretary (or equivalent) . . Do. 34

(3) Directors (Rs. 1800—2000) . . Do. 7

(4) Deputy Secretary (and equivalent) . . Over Four 29
Yecars.

(5) Undzr Secretary (and equivalent) . . Over Three 8
Years.

The Committee observe that quite a large number of officers haver
overstayed the normal period of tenure at the Centre. The Com-
mittee are afraid that unless the period of tenure, laid down in the
Rules, is strictly observed, the purpose underlying the declaration
of these senior administrative posts as tenure posts at the Centre
would be defeated. The Committee suggest that cases of all officers
who have overstayed their normal tenure should be critically re-
viewed by the Government at the highest level.

The Committee need hardly stress that Government should ensure
that once the orders of transfer of officers are issued, these should
be implemented expeditiously io obviate accumulation of work due
to uncertainty.



VI. CONDUCT AND DISCIPLINE

Conduct of Employees

63. The behaviour of public services both during and outside
working hours is a matter of official cognisance. 'Character, inte-
grity nad behaviour of an officer are as important as his proficiency
in specific work operations. The Central Civil Services (Conduct)
Rules, 1955 accordingly provide that ‘Every Government servant
shall at all times maintain absolute integrity and devotion to duty.’
The conduct rules have been evolved gradually. Government have
over the years laid down instructions in respect of the following
matters:

(i) lending and borrownig by non-gazetted employees in 1869
and by gazetted officers in 1890;

(ii) accepting gifts, in 1876;

(iii) buying and selling houses and other valuable property, in
1881;

(iv) entering into any pecuniary arrangements for resignation
by one of them of any office under Government for the
benefit of others, in 1842;

(v) making investments other than those in immovable pro-
perty and speculating, in 1885;

(vi) promoting and managing companies, engaging in private
trade and employment, in 1885;

(vii) raising subscriptions by public servants, in 1885;
(viii) being habitually indebted or.insolvent, in 1855;

(ix) accepting commercial employment after retirement, in
1920.

After the commencement of the Constitution, the following sets
of Conduct Rules were issued:

(i) All India Services (Conduct) Rules, 1954 issued under the
All India Services Act, 1951;

(ii) Central Civil Services (Conduct) Rules, 1955; and;
(iii) Railway Services (Conduct) Rules, 1856.

74
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The Comniittee on Prevention of Corruption (Santhanam Com-
mittee) (1964) which examined critically these Conduct Rules have
painted out in their Report that the following lacunae exist in them;

“(i) There was no'rule which cast a specific responsibility
or duty on superior officers to keep a watchful eye on the

integrity of other Government servants working under
them.

(ii) No rule made it clear that every Government servant is
responsible for his actions except when he acts under the
directions of his official superior.

(iii) There was no clear specification of the conduct expected
of a Government servant in the event of conflict between
public duty and his private interest, though some of the
points were implied but left unsaid.

(iv) The rules relating to raising of subscriptions, acceptance
of gifts, engaging in speculation, private trade or employ-
ment resulted in harassment and pinpricks in some res-
pect and were inadequate in certain other respects.

(v) The rule relating to submission of property returns was
hopelessly out of date. Annual immovable property
returns serve no useful purpose when the tendency in
modern times is to hold assets otherwise than as immov-
able property.”

A statement showing the specific action taken by Government on
the recommendations of the. Santhanam Committee in respect of con-
duct rules is given in Appendix VTII.

The Central Civil Services (Conduct) Rules have been revised
aceordingly in the light of the recommendations of the Santhanam

Commiittee and the revised Rules have been issued on the 30th
November, 1964.

As regards the All India Services, the Committee are informed
that the All India Services (Conduct) Rules, 1954, are being remo-
delled on the pattern of the revised Central Civil Services (Conduct)
Rules, 1964 and will be promulgated after the State Governments
have concurred with the draft Rules.

Discipline of Employees

64. In regard to discipline, the following sets of rules, though
substantially similar, are applicable to differemt categories of Go-
wernment servanis:

(1) All India Serviees (Discipline and Appesl) Rules, 1955.
141 (ail) LS80,



(2) Central Civil Services ¢(Classification, Contral and Appeal)
Rules, 1857.

{3) Discipline and Appeal Rules for Railway Servants, othex
than those employed in the Railway Protection Force.

(4) Civilians in Defence Services (Classification, Control and
Appeal) Rules, 1962.

The Central Civil Services (Classification, Control, and Appeal)
Rules have been revised and the revised rules have been notified on
the 24th November 1965. The new rules took effect from 1-12-1965.
With the promulgation of these rules, the separate rules applicable
to civilians in Defence Services have been repealed and now a
common set of rules apply to those civilians and others, except the
All India Services and the Railways who will continue to have
separate rules.

The Committee have been informed that necessary action teo
modify the All India Services (Discipline and Appeal) Rules, 1955,
suitably will be taken after the Central Civil Services (Classifica-
tion, Control and Appeal) Rules, 1957 are revised in the light of the
recommendations of the Santhanam Committee.

The Committee hope that the rules for regulating conduct and
discipline in respect of All India Services will be suitably modified
at an early date in the light of the recommendations of the Santha-
nam Committee.

Joint Consultation and Compulsory Arbitration

65. With the object of promoting harmonious relations and of
securing the largest measure of cooperation between the Govern-
ment, in its capacity as employer, and the general body of its em-
ployees in matters of common concern, and with the object, further,
of increasing the efficiency of the public service, the Government of
India have drawn up a Scheme for Joint Consultation and Compul-
sory Arbitration for Central Government Employees. The Scheme
was approved by the Cabinet at its meeting held on the 18th Septem-
ber, 1963. The Scheme covers all regular civil employees of the
Central Government, except: —

(i) the Class I services

(i1) ‘the Class IT services, other than the Central Secretamar
Services and the other comparable servives t1 iite head-

quarters argamisetion~of the Gowvetnment;
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(iii) persons in industrial establishments employed mainly in
managerial or adminlstrative capacity and those who
being employed in supervisory capacity, draw salary ia
scales going beyond Rs. 575/- p.m.;

(iv) employees of Union Territories; and

(v) police personnel, and personnel of Railway Protection
Force,

The machinery is to supplement, and not replace, the facilities
provided to employees -to make imdividual representations, or to
associations of employees to make representations on matters con-
cerning their respective constituent services, grades, etc.

The Scheme envisages joint councils at the national level, depart-
mental level and regional/office level

The National Council is te consist of 25 members from the official
side and 60 members from the staff side and will deal with matters
affecting the employees generally, such as minimum remuneration,
dearness allowance, pay of commen categories of staff, e.g. clerks,
messengers etc. It will have two standing committees one to deal
with matters relating to non-industrial staff and the other for indus-
trial staff.

The Departmental Councils are to have 5 tol0 members on the
official side and 20 to 30 members on the staff side, and will deal
with matters affecting staff employed in the department or depart-
ments concerned,

The Regional/Office Council will deal with regional or office
questions. The strength of this Council will depend upon the size
of the staff in the region or office.

The scope of the Councils will include all matters relating to
conditions of service and work, welfare of the employees, and im-
provement of efficiency and standards of work, provided, however,
that (i) in regard to recruitment, promotion and discipline, consul-
tation will be limited to matters of general principles and (ii) indi-
vidual cases will not be considered. Subject to the final authority
of the Cabinet, the agreements reached between the two sides of
a council will become operative.

In cases of disagreement between the official and staff side of e
Council, compulsory arbitration has been provided  Arbitraticn
will, however, be restricted to (a) pay and allowances, (b) weekly
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hours of werk. and (c) leave of a class or grade of amplayees Cases
of individuals are not to be subject to compulsery arbitration.
Government can refuse to refer a dispute to arbitratien if it is not
in the public interest to do so. In such a case Government will
record the feasons in writing and lay them before each House of
Parliament.

The Board of Arbitration is to consist of three members one each
from the official and staff sides of a Council with an independent
persen as Chairman. The members and the Chairman are to be
appointed by the Minister of Labour the members being selected
from a panel of 5 names to be submitted by the respective sides.

The Board of Arbitration will be guided by the general principles:
contained in any report of a commission appointed by the Govern-
ment, and its recommendations will be binding, except when, on
grounds affecting national economy or social justice, these are modi-
fied or rejected by Government. ‘These will also be placed before
Parliament, who can make modifications in the recommendations as
it deems fit. Modification may extend to the rejection of a recom-
fnendation.

The €Committee are informed that major employees’ organisations:
have so far declined to accept the Scheme in its present form and
as such it has not been possible to set up the machinery for Joint
Consultation and Compulsory Arbitration. Efforts are, however,
continuing to sort out the differences.

The Committee appreciate the object behind the Scheme for
Joint Consultation and Compulsory Arbitration, but regret that it
has not yet been possible to finalise the Scheme and put it into
practice. They, however, hope that Government and the Employees
Associations will continue efforts to reach an agreement on disputed
aspects of the Scheme so that this useful machinery is put into
gperation without further delay.



VII. TRAINING:

National Academy of Administration Mussoorie

6. A beginning was made in 1847 for training of Indian Admi-
niistrative Service officers with the establishment of the Indian
Administrative Service Training School at Delhi. The Schoo was
primadrily intended for imparting training to the young probationers
of the Indian Administrative Service and Indian Foreign Service.
In 1957 the Indian Administrative Service Staff College, Simla was
started for imparting training to the over-age recruits to Indian
Adminisfrative Service from “open market” and for running re-
fresher courses for officers of the Indian Administrative Service with
six to ten years’ service The Staff College also provided training
to .the State Civil Service officers appointed to the Indian Adminis-
trative Service under the Special Recruitment Scheme, In Septem-
ber, 1959, the Indian Administrative Service Staff College, Simla
and the Indian Administrative Service Training School, Delhi were
merged in the National Academy of Administration which was set
up at Mussoorie. The Director of the Academy js a very senior
officer of the status of Additional Secretary to the Government of
India. He has under him two Deputy Directors, several members of
the teaching staff and research scholars,

Training to I. A. S. Probationers

67. The probationers to the Indian Administrative Service who
are recruited on the basis of the Combined Competitive Examina-
tion conducted annually by the Union Public Service Commission
are given training at the National Academy of Administration,
Mussoorie for a period of about one year. The training for the
Indian Administrative Service probationers consists of a Founda-
tional Course lasting five months (recently reduced to four months)
which concludes with a written examination, and a stay at the Aca-
demy for the remaining seven months of the year for further train-
ing to cover the syllabus prescribed under the Indian Administrative
Service (Probationers’ Final Examination), Regulations, 1955. The
The probationers are thereafter sent to States to which they have
been allotted and undergo practical training on the job for 10 to 20
months.

9
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Foundational Course

68. The syllabus for the Foundational Course conducted by the
National Academy of Administration, Mussoorie, is, in brief, as
follows: —

(1) Evolution of the modern Indian State as a democratic,
secular and welfare State; the theory of political orga-
nisation and the theories of State action. Survey of
main currents of Indian history,—political, economic and
social. The basic principles of Indian Foreign Policy—
interplay of world forces and their impact on the
foreign policy.

(2) Indian cultural history including recent progress in
science, arts and literature. Principles of phonetics and
linguistics along with the common features of the
various regional languages in the country—Sanskrit as
the mother tongue—the greatness of Sanskrit as litera-
ture and as a unifying factor.

(3) The Constitution of India—its evolution, basic principles
and main provisions. Parliamentary democracy—its
postulates and implications. Centre—State relation-
ship. Role of Audit and other statutory bodies under the
Constitution.

(4) Public Administration—Principles, organisation and pro-
cedure—Machinery of Government—Central Minis-
tries and Departments. Role of Civil Servant in a
democratic and Welfare State. Relation between the
Government and people—Communication and human
factor in administration. Public corporations and other
semi-autonomous bodies. Organisation and Methods
and Vigilance. Public Services ideals, attitude and code
of conduct.

(5) (a) Indian economy—economic policy, development and
administration—Policy formulation and economic con-
cepts. rural development. Planning concepts and tech-
niques. Performance of First and Second Five Year
Plans; perspectives. Public Finance—Policy of bud-
geting, Fiscal legislation and administration. Public

enterprises, cooperation.
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(b) Population trends.and ‘heir impact on country’s econo-
my.

(c) Principles of 'statistics and their value in the field of
policy formulation and ‘administration.

(6) State and the . Social Service—Sqocialism, Welfare State
Sarvodaya, Gandhian Philosophy, Social Security and
Social Welfare. Industrial relations and trade unions.

(7) Science and Technology—impact on economy, administra-
tion and social institutions in general with particular
reference to Indian conditions.

(8) Law—Egquity, jurisprudence, internal justice and personal
‘laws. Public services and the laws and general prinei-
ples underlying law of Torts, Law of Contract and Com-
pany Law.

(9) Elementary psychology—basic instincts—crowd psycho-
logy—psychology of leadership.
(10) Hindi.

The Committee note that though the syllabus for the Founda-
tional Course has been comprehensively drawn up, it does not lay
adequate emphasis on the understanding of problems concerning
industry and commerce which have a vital bearing on the economy
of our developing country. In regard to industry, the officers should
be made aware of the industrial policy of India, the importance of
basic industry, the role of public undertakings, the relationship bet-
ween large and small scale industries, the problem of rural indus-
trialisation, the need for self-sufficiency, and so on. In the field on
commerce, the officers should have some idea about the modern
trends in international trade, with particular reference to India’s
Balance of Trade, the urgent nced of increasing exports to balance
the import requirements, and the key role played by the price factor
in determining the competitiveness of the country’s products in the
international market.

The Committee would also like the officers to be made fully aware
of the limited resources which the country has at its command for
the gigantic task of development and the need for husbanding them
most carefully by effecting utmost economy in administration and
eutlay.

The officers should also be made aware of the importance eof
public relations in a democratic set-up. They should be encouraged
to cultivate a sympathetic approach to problems and a readiness te
redress genuine public grievances. In short, it should be the task



of National Academy of Agdministration not merély to act as a
coaching institution for preparing the probationers for the prescrib-
od examinations at the end of the term but to inculcate in them
an awareness of the problems facing the country and a firm deter-
mination to solve them in a most effective and expeditious manner;
there should be kindled in them a spirit for quest of knowledge, a
sense of patriotism and service, a habit of study and a desire to
improve the methods and conditions of work in whatever depart-
ment or capacity they may be called upon to serve. Stress should
be laid on speedy attention to public grievances and effective dis-
posal of cases as justice delayed is almost justice denied. The main
emphasis in training sheuld be to generate in the trainees an outlook
of serviee devoid of any feelings of bossim or hureaucratic
mentality.

I.A.S. Probationers’ Final Examination

69. At the end of training of one year at the Academy, the Indian
Administrative Service probationers have to appear at a final exa-
mination conducted by the Union Public Service Commission. The
syllabus of the final examination for the probationers of the.Indian
Administrative Service conducted by the Union Public Service Com-
mission is laid down in the First Schedule to the Indian Administra-
tive Service (Probationers’ Final Examination) Regulations, 1855,

The examination consists of two parts; written examination and
qualifying tests. The subjects for the written examination and
the maximum marks allotted to each of the subiects are as follows:

Maximum

Subjects Marks
(1) Political Th=ory and th= Constitution of India . . 75
(2) Basic Economic Principles and Five Year Plans . 75

(3 Law i.e, the Indian Penal Code, 1860, the Indian Evidence Ac‘t,
1872 the Code of Criminal Procedure, 1898 and the Oode of Civil
Procedure, 1908 _ . 75
(4) General Admmistrative Knowledge 7%

In addition to the maximum marks allotted to each of the sub-
jects, the Director, National Academy of Administration, also asses-
ses the record in the Academy of each probationer and awards him
such ‘number of marks out of the maximum of 250 marks as he may,
in each’ case, think fit.
 The second part of the examination consists of qualifying tests
in the following subjects conducted by the Director of the National
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Aoedemy’ of-Adminstration, Mussoprie om behalf of the Commission:
(1) riding.
4{2) ‘a regional. language; and

(3) Hindi, except for candidates who are examined in Hindi
as a regional language.

The Committee are informed that the method of training at the
Aeademy is comprehensive and, apart from class room lectures,
includes talks by eminent persons in their own fields. Besides lec-
tures and class room work, tutorial classes, syndicate studies and
group discussions form an important part of the training. The
probationers are encouraged to think for themselves and to express
themselves . effectively. Equal importance.is placed on out-door
activities atso. Cultural and educational tours are organised and
encouragement given to hobbies like hiking, photography, music
and horticulture. The Academy has a well equipped library for the
benefit of trainees.

The Committee consider that the syllabus for the training eof
Indian Administrative Service officers in the second part of their stay
at Mussoorie should cover in greater depth the subjects of commerce
and industry with special reference to the role of small scale indus-
tries and the measures to bring about industrialisation in the country.

These officers should also be made fully cognizant of the problems
facing the country in the agricultural sector and the need for con-
certed measures to overcome them, eg., introduction of improved
agricultural practices and implements, use of better seeds and ferti-
lizers, soil research, research extension schemes etc., which are essen-
tial for achieving the badly needed increase in agricultural produc-
tien to meet the requirements. They should also be made aware of
the population problem and the measures necessary to check its
alarming growth. The officers should also be given an understand-
ing of the principles of rural economics, for an overwhelming majo-
rity of the people in this country live in the villages and it is of utmost
importance that the officers should understand the problems of the
rural populace.

The officers should be made fully conversant of the industrini
policy of the Government. In view of the important role assigned
to the public undertakings in the country’s economy, it is also desir-
able that ‘these officers should be made aware of the broad organisa-
ﬂono(pnblicunderhkln;sandtheeontﬂbnﬂmthmmexpecml
to make both in terms of goods and money to the exchequer. The



oficors should also be made conversant 'with profit and loss state-
ment of accounts of public undertakings, business and industrial
administration and management accountancy so that tney are made
familiar at an early stage with the principal tools of executive con-

trol,

While the Committee do not wish to deny the importance of the
written examination at the conclusion of their term at the National
Academy of Administration, they fee¢l that it is of utmost importance
that the officers should have broad and firm understanding of the
subjects. The Committee would suggest that the Academy should
evolve suitable methods to bring about this desirable shift in empha-
sis. The Committee would like the officers to look back to the Aca-
demy as alma mater which inspires them with ideas of service, self-
improvement and dedication to the cause of the country.

Advisory Council for the National Academy of Administration

70. Asked to furnish a list of non-official individuals/bodies who
were consulted by the Government before laying down the syllabus
of training for the probationers of the Indian Administrative Service
and Central Services Class I, the Committee have been informed as

follows::

“The syllabus for training of I.A.S. probationers at the Na-
‘tional Academy of Administration, Mussoorie was framed
in consultation with the State Governments and the
UPS.C. only vide 1.AS. (Probationers’ Final Examina-
tion) Regulations, 1955. No non-official individuals/bodies

were consulted while framing this syllabus.

Similarly syllabus for the Foundational Course at the National -
Academy, wherein probationers of I1AS, and Centrdl
Services Class I are imparted training, was framed in con-
sultation with the Ministries whose probationers are to
undergo training at the National Academy. No non-
official individual/body was consulted in the matter.”

However, recently, in pursuance of the recommendations made
by the late Shri V. T. Krishnamachari in his Report on “Indian and
State Administrative Services and Problems of District Administra-
tion™, Government have, by a Resolution dated the 20th July, 1965,
set up an Advisory Council for the National Academy of Administra-
tion, Mussoorie, under the Chairmanship of Dr. D. G. Karve. Be-
sides the Chairman, the Council consists of 24 members, balf of whom



ere non-officials. The térm of appointment of the Chairman and
Members of the Council is three years. The Council will advise “on
the suitability of courses provided at the National Academy of Ad-
ministration and on other important matters concerning the arrange-
ments for the training of the higher services.”

The Committee welcome the setting up of the Advisory Couneil
for the National Academy of Administration. They have no doubt
the Advisory Council would examine from time to time the syllabus
of training so as to ensure that all subjects of significance to India’s.
economy and public administration are adequately covered.

'The Committee would also stress the need for close co-ordination
between the National Academy of Administration, the Indian Insti-
tute of Public Administration, New Delhi, the Indian Institutes of
Management, Ahmedabad and Calcutta, the Administrative Staff
College, Hyderabad, the National Defence College, Delhi and the
National Institute of Community Development, Hyderabad, so that
there is an integrated approach in the training of administrative
officers, both initially and afterwards.

Training to I.A.S. Probationers in the Districts

71. The Indian Administrative Service probationers, after com-
pleting their institutional training at the Academy and after the
examinations are over, go to the States to which they have been
allotted where they are put on practical training. The training
given ‘on the job’ varies from 10 to 20 months.

In his Report on ‘Indian and State Administrative Service and
Problems of District Administration’, late Shri V. T. Krishnamachar$
had, after discussion with the Chief Secretaries and the Develop-
ment Commissioners of the State Governments, recommended that
the training ‘on the job’ be fixed round about 18 months. The train-
ing period was recommended to cover the following:

(a) Short period in the State Secretariat to enable the pro-
bationers to know at first hand the working of the Gov-
ernment Departments, their policies and programmes;

(b) At Collector’s office to know the working of revenue
officials at various levels;

(c) Treasury and accounts;
(d) Settlement and land records;
(e) Police office and inspection of palice stations;



(f) DPevelopment departments such as. agriculture. co-oberative
ranchavau. Rej Community Development and Natiohal
BExtension Service, Minor Irrigation, etc,;

(g) Sub-divisionral office and
(h) Magisterial and judicial work.

Phe Committee #re informed that: “the State Governments have
accepred the broad sketch recommended by Shri V. T. Krishnama-
chari with such changes as were neeessary taking.into account the
local conditions.”

The Committee hope that the period of ‘on the jobp’ training of 18
‘mbnths recommended by Shri V. T. Krishnamachari in his Repert
‘wouald be adhered te by all the States in actual practice.

They would also suggest that on the job traiming should cover
‘a period of working in the Departments of Agriculture, Industry and
Planning and a selected publie undertaking so as to provide first
hand experience to the officers in these important fields of public
administration.

‘T'reining to Officers of the Central Services Class I

72, While the probationers of the Indian Administrative Service
‘spent considerable time at the Training School on what may be
called foundational and background subjects such as Indian history,
Economics, Constitution, problems of Public Administration, the
training given to officers belonging to other higher services, also
Tecruited through the same Combined Competitive Examination, had
a predominantly professional bias. The need for training of officers
of the Central Services Class I in these subjects has been underlined
in a note furnished by the Ministry to the Committee thus:

“It is now increasingly realised that such officers also should
acquire an understanding of the constitutional, economic
and social framework within which they have to function;
for these largely determine the policies and programme
towards the framing and execution of which they have to
make their contribution. They should further acquaint
themselves with the machinery of Government and the
principles and distinctive features of public administra-
tion. For the higher classes of civil servants knowledge
andundentandingoftbelrowndepartmentuisnotconﬂ
deped-enough: It -is essential that they should hgwe an
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understanding of the whole machinery of Government and
the interwelationship of its different parts. In addition.
civil servants should start their eareer with basic indoctri-
nation and motivation for the public service. It is fundar
mental to any system of training that the civil servanis
at the very beginning of their eareer should he instructed
i the aims and obligations of the service the ethics of
the profession—political neutrality, integrity and impar-
tiality—and to develop qualities of leadership in them.
The higher civil servants set the tone for, and shape the
outlook of the entire civil service. They have to learn
that it is essential that public servants should not only be
just and efficient but also human in their dealings. They
should so conduct themselves that the citizen may feel
assured that his personal feelings as well as his rights
would receive due consideration at the hands of the public
servant. The public is now far more concerned with what
the civil servant does or fails to do.”

With the setting up of the National Academy of Administration,
Mussoorie in 1959, aofficers of the Central Services Class I are also
required to undergo the Foundational Coyrse conducted by the
Academy. At present, apart from the officers of the All India Ser-
vices, officers of the following Central Services Class I attend the
Foundational Course:

(1) Indian Foreign Service.
(2) Indian Audit and Accounts Service.
(3) Indian Railway Accounts Service.

(4) Transportation (Traffic) and Commercial Departments of
the Indian Railways.

(5) Indian Defence Accounts Service.

(6) Military Lands and Cantonments Service.
(7) Indian Postal Service.

(8) Indian Income-tax Service.

(9) Indian Customs and Centrgl Excise Service.
(10) Indian Ordnance Factories Service.

(1) Indien Frontier Administrative Servite.

The Committos note that, out of a tetal of 35 established Coentyal
Sesvices Clams 4, eficers holonging to enly 11 Central Sesvices attend
the Foundational Courses coadwcied by the National Academy of



Administration The Committee need hardly underline the import-
ance for ail the higher services, whether technical or non-technical,
to have a basic understanding of the constitutional, economic and
social frame-work within which they have to work and discharge
their responsibilities. They recommend that the Foundational
Course should be made compulsory for the new recruits to all the
Central Services Class I and arrangements for training made accord-

ingly.

The Commiittee also recommend that a systematic study be made
of the training arrangemeants in the individual Ministries for the
officers belonging to the Central Services controlled by them, with
a view to find out their adequacy and to suggest improvements where

necessary.
Refresher Courses for officers of the Central and State Governments

73. Refresher courses for officers of the All India Services and the
Centra] Services are also conducted at the National Academy of
Administration. It is stated that usually officers attend these courses
atter rendering 10 to 15 years of service and the course is evolved
with a view to enabling officers of different Services coming from
different parts of the country to get together, share their experiences.
acquire a fresh understanding of the various problems that the
country has to face from time to time and also make an attempt at
an objective study of the administrative experiments undertaken
throughout the country. The Committee are informed that during
the refresher courses, the number of lectures dealing mainly with
the recent trends in the various fields of administration is kept to
the minimum and greater emphasis is laid on discussions, syndicate
studies and seminars so that the officers are able to exchange their
views and share their experiences with their colleagues.

So far, four refresher courses of about six weeks’ duration each
(one each during the years 1961, 1962, 1963 and 1964) have been con-
ducted by the Academy. These -courses are intended for about 25
officers i.e., one from each State and 10 from the Central Government
Departments. Such refresher courses of short duration for All India
Service officers with ten to fifteen years seniority at regular intervals
have been planned on the analogy of those obtainingin the Defence
Forces. There is also a proposal to hold short term courses and semi-
nars of a week to ten days’ duration for more senior officers. The
Commitiew learn that, in.additipn, short term eourses of six to eight
wésks' duretion: ave beiig condyctad by.the Indian Institute of Public
Administéation for the officers:of the Union and State Governments.



The Committee feel that the scheme for refresher courses for
the officers of the All India Services and Central Services Class 1
requires to be drawn up more comprehensively and systematically,
laying down definite courses of study for officers of different back-
grounds and making it .obligatory for officers of a certain seniority
to undergo the courses. The Committee would in particular suggest
that refresher courses may be made compulsory for an Indian Admi-
nistrative Service Officer before he is appointed to the Selection
Grade.

Training to Secretariat Staff

74. The need for providing adequate facilities for imparting train-
ing to all grades of Government servants in the Government of India
Secretariat had been recognised for a long time. A concrete step in
this regard was, however, taken only in 1948, when, in pursuance of
the recommendations of the First Central Pay Commission (1947),
the Secretariat Training School was set up in May, 1948, on a
temporary basis. The School was placed on a permanent footing in
1967. It is now functioning as an attached office under the adminis-
trative control of the Ministry of Home Affairs. The School is under
the charge of a Director, who is an officer of the status of Deputy
Secretary to the Government of India. He has under him a number
of Instructors of the status of Under Secretary and Section Officer.

Training Courses conducted by the Secretariat Training School
75. The Secretariat Training School—
(i) provides basic tralning to direct recruits to the—

(a) Section Officer Grade of the Central Secretariat Service;

(b) Assistant Grade of the Central Secretariat Service; and

(c¢) Lower Division Grade of the Central Secretariat Clerical
Service;

(ii) holds refresher courses for those already employed in the
grades of Scction Officer and Assistant;

(iif) conducts special short training courses for Section Officers
in charge of (a) Central Registry and Typing Pools, (b)
Administration Establishment Sections, and (c) Cash and
Accounts Sections;

(iv) imparw. training in Cash and Accounts matters to Assist-
ants and Upper Division Clerks employed in the Ministries
and their attached offices;

(v) gives training in typewriting to the ministerial staff of the
Government of India Secretariat and its attached offices;
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(VD) mmparts training to the staff of certain semi-Govermment
and autonomous bodies such as I.C.AR., Delhi Municipal
Corporation, 1:A.C., State Trading Corporation, etc;
(vii) imparts training to Stenographers Grade II of the Centtal
Secretariat Stenographers’ Service;

(viii) provides training to Lower Division Clerks of Subordinate
Offices; and

(ix) conducts training course in work study/O&M techmigues
for the Section Officers of the Government of India and
officers of comparable rank in the States.

Training to Section Officers and Assistants
76. Training is imparted to direct recruits to the Section Officers’

and Assistants’ Grades first at the Secretariat Training School and
thereafter in the Ministries as follows:

Section Officers.—Direct recruits to Section Officers’ Grade are,
on their first appointment, deputed to the Secretariat Training School
for 34 months. They are then posted for further training to
the Ministries for a period of 34 months. On completion of this
practical training, they return to the School for a further attachment
for two months, when they receive general instructions found neces-
sary in the light.of their practical training and also a short course:
in work and methods study. Thereafter, they are.posted to the
Ministries for further training for a period of four months, on the
expiry of which they are posted against regular duty posts of Section
Officers. During the period of their attachment with the School,
the trainecs have to appear at a Preliminary as well as a final
examination.

Assistants.—Direct recruits to the Assistants’ Grade are, on their
appointment, deputed to the Séctetariat Training School for a period
of 33 months. Thereafter, they are posted to the Ministries for
practical training and regular work. As in the case of Section
Officers, during their attachment with the School, the trainee
Assistants also have to appear at a Preliminary as well as a final
Examination.

Courses of Study for Section Officers and Assistants et Secretariat

Training School

71. The courses of study prescribed for the training of direct
recruits to the grades of Section Officers and Assistants cover the
following subjects:

(1) Organisation of the Govesrxment of India Secretariat.
(ii) Constitution of India—Parts V, VII and XIV.
(iii) Planning and Economic Development.
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(iv) Office Procedure.

(v) Rules of Procedure and Conduct of Business in Parliament.

(vi) Financial Rules.

(vii) General Rules and Orders governing the recruitment,
conditions of service, conduct, discipline, etc. of Govern-
ment servants.

(viii) Foreign Exchange, Budgeting and Control.
(ix) Typewriting.

The Committee consider that as Section Officers and Assistants
constitute the base of the Central Secretariat, it is imperative that
their training receives careful attenlion. The Committee would
suggest that the syllabus for their training may be suitably enlarged
so as to give them a better understanding of the social and economic
problems of the country. Government may examine in this context
what portion of the Foundational Course for Class 1 Services con-
ducted by the National Academy of Administration could, with
suitable modifications, be fitted into the programme of training for
Section Officers and Assistants, Apart from training in rules and
and office procedure, the Committee would like Government to im-
press upon the young recruits, the imperative need for proper hus-
banding of Government’s limited resources by effecting utmost
economy consistent with a high level of efficiency, as also the idea

of service to the public and of helping in the onerous task of deve-
lopment of the country.

They would also like the Government to review the refresher
courses for Section Officers and Assistants so as to provide them an
opportunity to equip themselves better to discharge their duties.

Executive Training for C.S.S. Officers in States

78. In order to broaden the outlook of officers of the Central
Secretariat Service and to give them an insight into the working of
the District and State administrations as well as field offices of the
‘Central Government, a scheme of deputing selected officers of the
service for executive training in the States has also been in operation
since 1951. The period of this training is now fixed at 16 months.

115 officers have undergone executive training since the inception
of the scheme.

The Committee consider that the opportunity provided to Central
Secretariat Service officers for training in States is a step in the right

141 (ali) LS—17.
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direction. They consider that as this training programme has been
in operation for 15 years, it would be advantageous to review it and
effect improvements in the light of experience.

Courses of Study for LDCs at the Secretariat Training School

79. The courses of study for the Lower Division Clerks cover the
following subjects:

(i) Organisation of the Government of India.

(ii) A broad coverage of the Constitution of India.
(iii) Office Procedure.

(iv) General appreciation of the rules and orders governing
the conditions of service, conduct, discipline, etc. of
Government servants.

(v) General introduction to the Financial Rules.
(vi) Typewriting.

In addition to the theoretical training, the School arranges for
screening of educational and information films from time to time.
Further, as a part of the training programme, officers of the different
Ministries are invited to give talks to the trainees during each course
of training. Outside experts are also occasionally invited to give
talks to the trainees. The trainees are taken round the important
institutions and places of educational interest in and outside Delhi,
with a view to broaden their outlook and give them a first hand
knowledge of the working of these institutions and of the develop-
ment activities of Government.



VII. ADMINISTRATIVE REFORMS
Need for Administrative Reforms in the Post-Independence Era

80. During and after the last war, the Central Secretariat passed
through a stage of phenomenal expansion over a relatively short
span of time leading to considerable dilution of administrative talent,
- competence and training. In 1947 came Independence to the
accompaniment of partition creating a host of problems and putting
to severe strain the existing administrative system and the Services.
The broadening of social objectives and the role of the State in the
post Independence era and consequent transformation of the Gov-
ernnient from primarily an agency for the maintenance of law and
order to that of a prime instrument of social resurgence—a chief
executive agency for the management of a progressive and planned
economy and for the implementation of the diverse social welfare
programmes—brought to the fore the need for a reappra‘sal of the
administrative structure and the competence of the Services to
handle the increased range and scope of their responsibilities.

Lalbhai Committee Report

81. The question of administrative reforms has been considered
by sever:l committees, experts and individuals. In the first instance,
mention may be made of the Economy Committee appointed by the
Government of India in January, 1948* under the chairmanship of
Shri Kasturbhai Lalbhai which submitted their report on the 30th
April, 1949. The committee inter alia recommended the creation of a—

“separate organization whose duty it will be to exercise strict
control over the procedure and personnel of all the Minis-
tries, with a view to find out whether officers at all levels
are fully discharging the functions expected of them. . . .
(and) to suggest improvements in the organisation and
methods of work in the Ministries and other offices of Gov-
ernment.”

o - N— U R —

*Government of lndilllewl;;m No. F.1 ‘(l)VVOSD,‘E;nn.MS dated 28-1-1948.
3



Gorwala Report

82. In 1951, Shri A. D. Gorwala was requested by the Planning
Commission to study the public administration of the country and
suggest measures for bringing about improvements therein, especial-
ly in relation to the implementation of development programmes of
the Central and State Governments. In his Report on “Public
Administration” submitted on the 30th April, 1951, Shri Gorwala
also spelled out thus the need for a separate central organisation
within the Government of India, and for separate cells within the
Central Ministries and State Governments, responsible for organisa-
tion and methods study and training:

“The lesson of the last four years is that an expert, coordinated
and continuous body must exist which plans, supervises
and constantly adapts to changing needs all the arrange-
ments necessary for proper training, proper organisation
and proper methods of work. The Central Government
should immediately appoint a Director of Training, Or-
ganisation and Methods with the necessary officer and
other staff. The Director would have two branches under
him one on the training side and the other on the organisa-
tion and methods side. Ministries having a numerous
clerical staff would also need small organisation and
methods sections within themselves.”

“In order to carrv sufficient weight, the Director would have
to be of Secretary's standing. Since up to now all work
related to training and organisation has been done in the
Home Ministry, it might be convenient for him to work
from that Ministry to begin with, dealing directly with
the Minister. . . . . States too would be well advised to
have Organisation, Methods and Training Sections, work-
ing directly under the Chief Secretary.”

First Five Year Plan

83. In 1952, when the first Five Year Plan was published, the
problem of gearing up the capacity of the administration to under-
take new responsibilities accompanying the task of development out-
lined in the Plan came up for review, the Planning Commission re-
commended inter alia that “the Central Government should have
an organisation and methods div.sion which should work in close
cooperation with the personnel sections in the different Ministries.”
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Establishment of the S.R.U. in the Ministry of Finance

84. In 1952, the Economy Division of the Department of Expendi-
ture, Ministry of Finance, also known as the Special Reorganisation
Unit (now Staff Inspection Unit) was set up “with the objective of
securing economy in staff consistent with administrative efficiency
and evolving performance standards and work norms”. The function
of the Unit is “to keep the staffing position in Ministries/Offices
under the Government of India under constant review in accordance
with pre-determined programmes of work-measurement studies.
The Unit also undertakes ad hoc review, on special requests, of Minis-
tries/Offices not included in the programme as well as of public sec-
tor undertakings.”

Appleby Report

85. In late 1952, the Government of India secured the services of
Paul H. Appleby—a Consultant in Public Administration with the
Ford Foundation—for a survey of public administration in India. His
report, submitted in 1953, inter alia emphasised the need for the
“establishment of a central office charged with the responsibility for
giving both extensive and intensive leadership in respect to struc-
tures, management and procedures.”

Establishment of O & M Division

86. In March. 1954, the Government of Ind'a found it necessary
to set up, in addition to the Special Reorganisation Unit of the Minis-
try of Finance, an O.&M. Division in the Cabinet Secretariat with
the object of improving the quality and methods of work, and speed
in disposal and thereby securing maximum efficiency in administra-
tion. This Organisation was conceived “as a collective and coopera-
%ive enterprise in which the main effort was to come from the Or-
ganisation and Methods Cells in the Ministries under the charge of
Organisation and Methods Officers to be designated out of their exist-
ing officers and the Central Organisation and Methods Division was
to supply the necessary leadership and guidance.”

Committee on Plan Projects and Management and Development Ad-
minigtration Dirision of the Planning Commission

87. In Scptember 1958, in pursuance of the decision of the
National Development Council, a Committee on Plan Projects was
set up, with the object of achieving maximum economy and effi-
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«iency in the use of financial and other resources in the Second Plan
period. The terms of reference of the committee are as follows:

“(i) to organise investigations, including inspection in the
field, of important projects, both at the Centre and in the
States, through specially selected teams;

«ii) to initiate studies which the object of evolving suitable
forms of organisation, methods, standards and techniques
for achieving economy, avoiding waste and ensuring effl-
cient execution of projects;

(iii) to promote the development of suitable machinery for
continuous efficiency audit in individual projects and in
agencies responsible for their execution;

(iv) to secure the implementation of suggestions made in re-
ports submitted to the Committee on Plan Projects and to
make the results of studies and investigations generally
available; and

(v) to undertake such other tasks as the National Develop-
ment Council may propose for the promotion of economy
and efficiency in the execution of the Second Five Year
Plan.”

The committee continues to function. It is composed of the
Ministers of Home Affairs, Planning and Finance and the Deputy
Chairman of the Planning Commission. In addition, the Prime
Minister as the Chairman of the National Development Council
appoints two Chief Ministers of States as Members of the commit-
tee for each class of projects. The Union Minister concerned with
the project or a class of projects under investigation is also a Mem-
ber of the committee. The Minister of Home Affairs is the Chair-
man of the committee.

The Management and Development Administration Division of
the Planning Commission, which is stated to be “the main limb of
the Committee on Plan Projccts” is a recent development “arising
out of the need for more efficient management of major Plan Pro-
jects.” While Management Division is concerned with management
problems relating to projects in the public sector, Development Ad-
ministration Division is concerned with problems relating to the
development and plan administration at the district level.



4]
Krishna Menon Committee:

88. On the 10th April 1958, the late Prime Minister Jawaharlal
Nehru, appointed a Sub-Committee of the Congress Party, under
the chairmanship of Shri V. K. Krishna Menon, with the following
terms of reference:

“The Committee will consider various types of State-owned
Corporations, Companies, etc. and suggest how a broad
supervision may be maintained over their activities by
Parliament, without any interference in their day-to-day
activities. The Committee will report before the Executive
Committee of the Party for consideration.”

The Report of the Sub-Committee which dealt with various or-
ganisational and management aspects of the working of public
enterprises, has been duly considered by the Government.

Earlier Recommendations of the Estimates Committee:

89. During their examination of the estimates relating to the
Ministry of Finance (Department of Expenditure) in 1958-59, the
Estimates Committee (Second Lok Sabha) had occasion to observe
that:

“neither the S.R.U. nor the O.&M. Division and Units have
fulfilled even a part of the expectations with which they
were started. After many years of working both had to
be reorganised, and even then it cannot be said that they
have performed functions commensurate with the expendi-
ture incurred on them. Rather, the Committece regret to
note, considerable time and money have been spent on
futile work and, as the impression goes, the O.&M. Units
have perhaps considerably added to the useless procedures,
and overburdened the already slow system of Secretariat
working. The Committee consider that the time has come
for a thorough review of the functions and the organisation
of both the SR.U. and O.&M. Division and the O.&M. Cells
in the various Ministries. The Secretary, Department of
Expenditure, during his evidence agreed with the need
for such a review so as to assess whether the O.&M. Or-
ganisation was yielding good returns for tho money spent.
He informed the Committee later that the present incum-
bent of the post of Director, O.&M. Division, who had
recently becn appointed, would review the present work-



ing of the Organisation and offer his suggestions for i
proving it. The Committee feel that it would be desirable-
to associate with the Director during his review of the
0.&M. working, one or two senior Secretaries to Govern-
ment who had experience of the O.&M. work in their
Ministries.”

The Committee further observed that they—

“do not. . . . . consider that there is adequate justification for
maintaining the two organisations as distinct units under
two different Departments. Since the Cabinet Secretariat
has no executive functions to perform, the Committee re-
commend that the S.R.U. and the O.&M. Organisation—i.e.
the O.&M. Division and the various O.&M. Units—be com-
bined into a single organisation with a unifled control
under the Ministry of Finance as to endble the combined

organisations to effect speedily economy consistent with
efficiency.”

Mathrani’s Report on O.&M. Division:

90. In pursuance of the above recommendation of the Estimates
Committee as also of the suggestion made during the debate on the
Fourth Report of the O.&M. Division in Lok Sabha on the 9th
December, 1958, a study of the working of the O.&M. Division was
carried out by the Director of the O.&M. Division during 1959. The
Director’s Report was considered by the Central Economy Board
who invited a number of Secretaries of other Ministries to parti-
cipate in the discussions. As a result, the Estimates Committee
were furnished on the 15th March, 1960, the following note setting
out the different roles of the O.&M. Division and the Special Re-

organisation Unit and measures taken to effect coordination between
them:

(2) O&M work should be mainly the responsibility of the
Ministries themselves both in respect of their own orga-
nisation and their Attached and Subordinate Offices. The
O.&M. Division in the Cabinet Secretariat being essen-
tially only a nucleus cell for coordination, training and
ensuring that necessary attention is being paid to the
subject.

*Ministry of Finance (Department of Expenditure) OM. No 10($)T
(Coord) /59 dated 24th July, 1959, '
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(b) The O.&M. officers of the Ministries concerned should.

(c)

utilise increasingly the method of work studies for carry-
ing out their work in addition to the usual duties of such
an officer, namely, an inspection of the various mecha-
nisms of control which have been devised for the efficient

disposal of work in the Secretariat and in organisations
subordinate to it.

The S.R.U. should step us its training programme and
train at least one team in each Ministry for work studies
in ag short a time as possible.

(d) Until the Ministries have enough trained staff, the work

(e)

N

studies should be conducted by the S.R.U. as hitherto
according to an approved programme. The S.R.U. has
accordingly been strengthened and the new staff has been

detailed for appropriate duties after giving them a train-
ing of 12 weeks in work study.

The objectives of the O.&M. Directorate and of the S.R.U.
are gimilar and complementary, but not identical, and
each performs work of a distinctive character. Work
study implies a study of organisational structure that gives
rise to work, scheduling of work, procedures for carrving
it out and staff measurement standards after a work sim-
plification programme has been undertaken. During the
process, other aspects than staffing also come under study.
It is therefore necessary that the staff carrying out work
studies should have clos¢ nexus with the Financial Adviser
and the Head of the Unit should be able to participate
in the internal discussions of the Finance Ministry.
Similarly the O&M. Division is concerned with the day
to day functioning of the Secretariat with a view to the
efficient despatch of business and has therefore to be in
close touch with the Cabinet Secretariat. The location
of the two units has been determined solely from the point
of view of facilitating work.

Since both the Units cover practically the same organisa-
tions on various aspects of administration. there is a possi-
bility of a certain amount of overlapoing. This possibi-
lity is greater at a time when an intensive programme
is being undertaken for carrying out work studies. It is
difficult to visualise the State of affairs on a fairly
long term basis in this matter. It has, therefore. been
decided that, for some time to come, both the SR.U. and
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the O.&M. Division should be unaer the same officer to
obviate duplication of work and possibility of divergent
advice being offered and occasions for any impression
by the Ministries that the Units concerned are perform-
ing identical functions. ,Since the officer concerned will
also be Secretary, Committee on Plan Projects, this
arrangement’ will provide unified direction of work re-
lating to administrative improvement and cost reduction
programme which are closely inter-related.

Measures for Strengthening Administration

91. It was mentioned in para 19 of the Sixth Report of the
O.&M. Division, a note on certain measures for improving admi-
nistrative capacity had been drawn up for the consideration of the
Government. Decisions on these proposals were announced in Lok
Sabha in a statement laid on the Table on the 10th August, 1961
setting out the ‘Measures for Strengthening of Administration’.
(Appendix IX).

Committee on Administration

92. On the 5th August, 1961, a high-powered ‘Committee on Ad-
ministration’ was set up by the Government. According to the
Office Memorandum of the Department of Cabinet Affairs* consti-
tuting the Committee, it was to supplement the existing arrange-
ments by providing a standing machinery for locating adminis-
trative deficiencies, facilitating decisions for their removal and assis-
ting in speeding action on decisions. For this purpose, the Com-
mittee was to arrange for studies of specific problems and of speci-
fic sectors of administration and also initiate proposals for admi-
nistrative improvement in consultation with other Ministries and
Departments. A specific responsibility of the Committee was to
watch and assist in the implementation of decisions which may be
taken by Government from time to time for raising standards of
efficiency. This Committee was also to resolve, where necessary,
points of difference between the administrative Ministries and the
Special Reorganisation Unit of the Ministry of Finance in respect
of work studies carried out by the latter. The Secretariat for the
Committee on Administration was originally provided bv the O.&M.
Division of the Cabinet Secretariat. The Committee has held in

*Department of Cabinet Affairs O.M. No. 2/28/61-O,&M. dated 5th
August, 1961,
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all 26 sittings upto March, 1986. The present composition of the
‘Committee is as follows:

{1) Shri Dharma Vira, Cabinet Secretary . . . . Chairman
(2) Shri L.P. Singh, Home Secretary . . . . . Member
(3) Shri L.K. Jha, Secretary to Prime Minister . . . .
(4) Shri N.N. Wanchoo, Secretary, Ministry of Iron & Steel »

‘(5) Shri S. Ranganathan, Secretary, Ministry of Industry . »
(6) Shri T.P. Singh, Secretary, Department of Expenditure . .

(7) Shri G.R. Kamat, Secretary, Planning Commission . .
(8) Shri N.K. Mukarji, Joint Secretary, Dypartment of Admi-
nistrative Reforms . . Member
Secretary

Department of Administrative Reforms

93. In March 1964, a separate Department of Administrative Re-
forms was created in the Ministry of Home Affairs and the O. & M.
Division was transferred from the Cabinet Secretariat to the new
Department. The creation of a separate Department of Adminis-
trative Reforms has been justified by the Government thus:

“It could be asked why it was decided to break the unified
control over the O. & M. Division, the Special Reorgani-
sation Unit (now Staff Inspection Unit) of the Minis-
try of Finance and Committee on Plan Projects of the
Planning Commission, and to create a new Department
of Administrative Reforms, merging the O. & M. Division
with it, particularly as the purpose of having this unified
control was to avoid duplication of work. In answer it
could be stated that this unified control was never inten-
ded to be a permanent arrangement and that this was
made clear in para 3(d) of the Sixth Report of the O. & M.
Division.* This separation, and the creation of a full-
fledged Department of Administrative Reforms were
brought about by the need for operating on a vaster
area than before and effecting improvement in admin-
istration on a large scale and by the shift in emphasis
from mere economy and routine office procedures to ad-
ministrative reforms in its broader sense. The work, and
the workload justified the creation of a separate Depart-
ment which could cover a large range of the varied and
complex problems of Administration.”

*See para (f) of the Ministry of Finance (Deptt. of Exp.) O.M. No. 10(3)
B (Coord) /59 .dated 24th July, 1959 reproduced in para 90 of this repor¢.
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Administrative Reforms Commission

94. On the Sth January 1966, Government have set up* a Com-
mission of Inquiry to be called the Administrative Reforms Com-
mission to examine the public administration of the country and
make recommendations for reform, and reorganisation, where ne-
cessary. The composition of the Commission is as follows:

(1) Shri Morarji R. Desai. M.P. Chairman
(2) Shri K. Hanumanthaiya, M.P. Member
(3) Shri H. C. Mathur, M.P. ”

(4) Shri G. S. Pathak, M.P. ”
(5) Shri H. V. Kamath, M.P. "
(6) Shri V. Shankar, I.C.S. Member Secretary.

The Government Resolution setting up the Commission lays
down its terms of reference as follows:

“The Commission will give consideration to the need for
ensuring the highest standards of efficiency and inte-
grity in the public services, and for making public admi-
nistration a fit instrument for carrying out the social and
economic policies of the Government and achieving so-
cial and economic goals of development, as also one which
is responsive to the people. In particular the Commis-
sion will consider the following:

(1) the machinery of the Government of India and its pro-
cedures of work;

(2) the machinery for planning at all levels;
(3) Centre-State relationships;

(4) financial administration;

(5) personnel administration;

(6) economic administration;

(7) administration at the State level;

(8) district administration;

(9) agricultural administration; and
(10) problems of redress of citizens grievances.

*Ministry of Home Affairs (Deptt. of~A&m. Refoms)i%eaolutionNo 40/
3/63-AR(P) dated 5th January, 1966 published in Gazette of India Extra-
ordinary, Part I—Section I dated 5th January, 1866 (Appendix X).
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Some of the issues to be examined under each head are listed in
the schedule to this Resolution.

The Commission may exclude from its purview the detailed
examination of administration of defence, railways, exter-
nal affairs, security and intelligence work, as also subjects
such as educational administration alredy being examined
by a separate commission. The Commission will, how-
ever, be free to take the problems of these sectors into
account in recommending reorganisation of the machinery

of the Government as a whole or of any of its common
service agencies.”

Notwithstanding the attempts being made over the years to make
the public administration responsive to the people, the Committee
feel that the character of public administration has not qualitatively
changed to reflect the shift in the character of the Goverrment
from mere law and order state to welfare state. Previously, the
people had not much to bother with the Government officials, except
to pay taxes and in connettion with the maintenance of law and
order: in all other matters they had to manage their own affairs. But
since 1947, gradually the public administration has permeated into
every phase and aspect of individual and social life. Education,
health, supply of drinking water, food, clothing, industry and even
agriculture and other aspects of social and individual life are to a
very great extent controlled or regulated by the Government. So,
the public services—through whom the administration is conducted—
are expected to be servants of the people, otherwise these could
become instruments of oppression. Any lapse on the part of the
administration might cause not only wide-spread and acute distress
in a particular area but also lead to failure in achieving the plan
targets of the whole country. Failure to take effective cognizance of
this radical change in the nature of the administration may be con-
sidered the most serious lapse on the part of the Government.

From a study of the various steps taken from time to time in
regard to administrative reforms, the Committee are forced to the
conclusion that though the need for reorganisation of administra.ion
was felt as early as 1947, the efforts, spread-over two decades, have
resulted so far mostly in inconclusive experimentation and multipli-
cation of committees and administrative units.

The Committee are constrained to note that this has even resulted
in a sort of competition among different Departments of the Govern-
ment to set up committees and units under their control. The
Committee cannot avoid the feeling that this basic problem has not
been faced with courage and determination; rather the issues have
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been avoided by setting up several committees. As pointed out by
the Estimates Committee in their 55th Report (SLS) as early as 1959,

neither the Special Reorganisation Unit nor the Organisation and.
Methods Division have fulfilled even a part of the expectations with
which they were started.” As a matter of fact the Commiittee aro
inclined to think that while there has been no dearth of investiga-
tion into the problem by varied agencies, as a result of which many
useful suggestions have been put forward from time to time, what
has been lacking is the capacily to profit by those suggestions, and
to take the requisite follow up action. While the Committee do not
wish to comment on the scope and range of problems to be reviewed
by the newly set-up Administrative Reforms Commission, the Com-
mittee cannot help expressing their conviction that what the country
is in need of is a well-informed and dedicated administration which
is prepared to look into and redress the grievances of the common
man with promptitude and sympathy. ' The growing complexities of
procedures and the interminable multiplication of agencies has only
helped to make the confusion worse confounded for the common
man. There is need for simplification of procedures; cutting out of
superfluous and overlapping layers of supervisory staff and in
general instilling into the administrative machinery an attitude
which recognises that time is the esscnce of the matter and that
justice delayed may verily result in justice being denied and may
take a heavy toll of human expectations, which in democracy no one
can afford to do with impunity. The Committee feel that it should
be realised that by public profession of the social welfare objectives
by Government and through propaganda and publicity undertaken
by the political parties at the time of election campaigns, the people
have become conscious of their rights which, if unfulfilld, might lead
to frustration resulting in undesirable social and political consequen-
ces. It is also time that Government servants learnt the habit of
thrift and economy in administration so that the ever mounting cost
of nmon-plan civil expenditure can be arrested. What in short is
required is quality, efficiency, initiative, and a willingness to help
resolve common man’s problems. While there is no denying that
example of efficient and dedicated service is to be set by the higher
echelons of service, the lower rungs should be equally free from
any taint of dilatoriness, inefficiency and graft. The administrative
machinery should be shrunk in the interests of integrity, better con.
trol, economy and efficiency, and discipline resuscitated. It has to
be a workable system where premium is placed on work and effici-
ency and where slack and negligent work is made accountable and is
visited by deterrent punishment without avoidable delay. The
whele fabric of administration needs to be stiffened with the much
needed dosage of discipline; the limbs should feel that they have
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to earry out the instructions meticulously and efficiently without
fear or favour. There should be adequate procedural changes so that
individual responsibility for lapses could be fixed. At the samo
time the Government should evolve a procedure for sympathetic
consideration of the staff grievances assuring them of minimum
standard of living and adequate prospects in service.

It is the extent to which the Administrative Reforms; Commission
are able to face up to these problems and suggest guidelines for con-
crete action that will determine its impact.

The Commitiee hope that the Administrative Reforms Commis-
sion will be able to finish its labours with due expedition. It is high
time that Government gave concrete shape, atleast in the Fourth
Plan, to the high ideals of having an apparatus which breathes the
spirit of a welfare state and at the same time meets the requirements
of technological and economic development,

Growth in Strength of Staff and Expenditure

95. The Committee note frora the Census of Central Government
Employees published by the Director General of Employment and
Training, Government of India, that the total number of Central
Government employees—regular as well as non-regular— (excluding
casual labour and those employed in statutory corporations, indus-
trial undertakings and other bodies which are wholly cwned or
financed by the Government of India) as on the 31st March, 1963
was 23.44* lakhs. The following Table shows the increase in the
number of staff employed under Central Government during the
period 1956-63:

Emplovment in the Central Index of Emplovment Base
Government E'statlishments 1955 =100
Year (in lakhs)
Rlys. Other Total Rlys. Other Total
and Minis- and Minis-
P&T tries/ P&T tries/
Deptts. Deptts.
1956 . . . 12°§3 539 17°92 103°02 105°0> 103°05
1957 . . . 12°92 547 18-39 103 II 101°48 102-62
1958 . . . 13°47 667 19°14 107 5O 105° 19 106 81
1959 . . . 13°91 5°93 19-89 111°01 110°94 I11°00
1960 . . . 1418 6-07 20° 2§ 11316 11261 113-01
961 . . . 14°s8 6-36 20°94 11638 117°99 11686
1962 . . . 15'0§ 651 21°56 122-01 122°77 120732
1963 16-09 7°40 2349 12830 137-28 131°09

NoTB :—The figures for the period 19§6—1959 relate to 3oth June of each year while-
the data for the subsequent period pertain to 31st March of each year.

¢ Out of this, 22-01 lakhs were regular employees and 1-48 lakhs were non-regular
employees (work charged personnel, contingency staff and locally recruited staff abroad)
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The Ministry of Home Affairs have stated that the actual strength
in the Central Secretariat* (all Ministries and their attached offices),
of officers of the rank of Under Secretaries and above as on the 1st
April, 1951, 1956 and 1961 to 1965 is as follows:

1951 1956 1961 1962 1963 1964 1965

Secretarv (inchiding Sec-
retary  Genersl, Addi-
tioral Secretary, Spe-
cial Secretarv ard ex-

officio) . . . N.AA.  NA. 50 47 53 63 64

Joint  Secretary  (in- :
cluding cx-officio) . N...  NA 84 .11 96 96 116

Deputy Secretary (inclu-
ding ex-officic and
Deputy Financial Ad-
viser, Ministry  of
Finance) (Def. Div.)
(excluding IFS and
IFAS Deputy Secrc-
taries in Ministry of
External Affairs, De-
puty  Legal Adviser
and Depurty Draftsmen
in Law Ministry and
Deputy Educational
Advisers in  Education
Ministry) . . . N.A N.A. 193 202 227 217 228

‘Under Secretary (inclu-
ding ex-officio and
Ass't. Financial Ad-
viszrs in the Ministry
of Finance) {Def. Div.)
(excluding LFS. &
1IFAS Under Secre-
taries in Ministry of
External Affairs and
Asstt, Legal Advisers
and Asstt. Drafismen
in Law Ministry and
Asstr. Fducational Ad-
visers in  Education
Ministry) . . . N.A. N.A. 434 431 443 424 418

]t is also understood that there has been a marked increase during the last decads in
the pumber of posts in the Commissioners scale, the teadisacy being to convert an
appreciable number of posts of Secrctaries to Different Departments of State Go-
vernments into Commission:.s posts.
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The Table* below gives details of salary and allowances of the
Central Government employees and the total civil expenditure dur-
ing each of the years 1956-57 to 1965-66 (Revised):

(Figures jin crore of
rupees, Figures in
brackets represent
percentage increase ss
compared to previous

m?'em').
Year Amount of Pav and To Civil Expendi-
Allowances ture

Inclusive Exclusive Inclusive Exclusive
of Posts of Posts of Posts  of Posts

and and and and
Telegraphs Telegraphs Telegraphs Telegraphs

Second Plan )
1956-57 . . . . . . 87°35 N.A. 469°97 N.A.
1957-8 . . . . . . 10269  NL.A. 62770 N.A.
) (17°5) (33'5)
1988-¢9 . . . . . . 114°25§ 7582 730° 81 666°02
(11-2) {16-4)
1959-60 . . . . . 126°91 86° 56 843°99 773° 54
(r1r; 401 (15°4; (16-1)
1960-61 . . . . . . 13523 89:69 95415 871°75
6°s) (3:6) (13-00; (12-6)
Third Plan
1961-62 . . . . . . 14666 ' 98-40 1027" 56 933-02
(8-4) o7 @7 (7°0)
1962-63 . . . . . . 155° 54 10214  1227°10 1121°27
670 38 (19-4) (20 1)
196%-t.4 . . . . . . 177° 19 117°12  1379°12 1260° 27
(139 (14:6) (12:3) (12+9)
1964-65 . . . . . . 19796 125°83 1499°20 1365°0I
1-7) 7.4 8-6) (8-2)
1964-66 . . . . . . 231°72 14774 1655°89  1505°87
(Revised ) . . . . . (17°0) (17 4) (10-4) (103}

The Committee observe that mothwithstanding the existence of
Siaff Inspection Unit since 1952 and the setting up of an elaborate
Department of Administrative Reforms in 1964. the expenditure on
the pay and allowances of staff excluding Post and Telegraph staff,
in 1965-66 showed an increase of 64.7 per cent as compared to that
of 1960-61. This bears testimony to the fact that the measures taken
so far by the Government have not heen able to achieve their under-
lying objective of economy by increasing efficiency. The Committee

*RBased on Bxplanatory Memoranda on the Bu.iget of the Central Government.
141 (ail) LS—8.
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apprehend that the increase is due not a little to multiplication of
Deparunents e.g., Heavy Industries, Social Security etc., which have
lately been shuffled and reshuffled at short intervals without strictly
correlating the staff strength to the work-load.

Government have also not been able to check effectively the
growing disease of marking files to a number of officers in the
hierarchy which results not only in engaging the time of a large
number of officers but also in blurring individual responsibility.
With few exceptions, the complexities of procedures have grown
more and not less with the advance of planning. To quote one ins-
tance, there are endless number of overlapping returns to be called
and analysed but which have not been placed on any rational basis
so far.

The Committee feel that creation of more and more clerical posts
should not be sought to be sanctified as having provided an avenue
for resolving the problem of unemployment. The Government
should provide to them purposeful and productive jobs so that the
excess of manpower is utilised gainfully rather than wasted in sur-
plus and superfluous jobs. The Committee apprehend that due to
failure of the Government to fix the appropriate norms of work for
clerical staff and due to the reduction in the output of work by the
employees, there has been a rise in the number of staff.

There is also the need for ensuring coordinated and integrated
action and primary need for so running the Administration that it
does not weigh as a burden on economy. Judged by these criteria,
it cannot be said that perceptible success has been achieved.

It is hardly necessary to emphasise that the Government should
set an example by effecting maximum economy in the administrative
expenditure. The Committce consider that the tendency to create
additional posts should be severely curbed and there should be
insistence that each man puts in conscientiously his quota of work
fixed by proper standards. There is no reason why the techniques
of preductivity cannot be applied scientifically to the apparatus of
the Government to effect economy and improve efficiency. Govern-
ment should also consider the question of rationalisation of the
structure of ministries/departments attached offices with a view (o
ensure compact, integrated working; and avoid the multiplication of
departments/attached offices which leads to runaway expenditure
being. incurred on staff establishments.



IX. MISCELLANEOUS
Deputation of Officers to Public Undertakings

96. The Committee have been informed that as on the 31st Dec-
ember, 1964, as many as 115 Indian Administrative Service Officers,
besides a number of officers belonging to other established services,
were on deputation to public sector undertakings. Asked whether
the desirability of restricting the deputation of Indian Administra-
tive Service officers to the public sector undertakings has been
considered in the light of the general shortage of Indian Administra-
tive Service officers, the Ministry have intimated that the require-
ments of Indian Administrative Service cadre envisaged at the last
triennial review of the cadre took into account “the increasing needs
not only of general administration but also of the plan requirements”.
Moreover, according to the Ministry, “as far as the immediate needs
are concerned. ...the gap (in the direct recruitment quota) revealed
in the last triennial review of the Indian Administrative Service
cadres is largely a paper gap against which recruitment at an enhanc-
ed rate must be continued so that further needs can be provided
for in due time.” Justifying the deputation of Indian Administrative
Service officers to public sector undertakings, the Ministry have
stated that—

“with the shortage of managerial talent for these undertakings
and the verv important role which they are expected to
play in the development plans of the country, it may be
inadvisable to place any restrictions. Not only would the
public sector projocts benefit by the good deal of experien-
ce of men and matters which LA.S. officers acquire in the
course of their normal duties, but the administrative cadres
themselves would also stand to benefit greatly by experi-
ence of management of industrial projects. It would also
eqitip them to deal with better knowledge and understand-
ing, the problems of creation of management of public
sector undertakings on behalf of Government. It appears,
therefore, to be in the larger interest of the country to
allow the employment of officers. to the extent possible,
in public sector undertakings”.

Asked whether the officers belonging to the established services
deputed to public undertakings receive any specialised training be-
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fore they take up jobs in the public undertakings, the Ministry have
stated that—

“....generally, selection is made on the basis of the previous
experience, educational qualifications and background of
the officers while in Government service, and only such
persons who are likely to meet with the requirements of
the posts in the public sector undertakings are taken
on deputation. However, even in the undertakings, they
are usually appointed in positions where what would be
required of them is administrative .ability and efficiency
acquired during their career in Government service and
not so much any specialised type of knowledge that would
be specially required for a technical industry. The ele-
mentary knowledge of the industry or technology with
which the public sector undertaking is concerned and
which would be necessary for a proper discharge of the
duties in the undertaking is expected to be acquired by
the officers on deputation, during the course of their work
in the undertaking itself....”

The Committee are further informed that questions relating to
manning of top posts in the public sector undertakings with special
reference to remuneration, terms of service and relationship to the
public services have been considered by a Committee of Secretaries
headed by the Cabinet Secretary and a summary of the recommenda-
tions of the committee, as approved by the Government, has been
circulated in October, 1965 for implementation by various authorities
concerned on the lines indicated (Appendix XI). The salient fea-
tures of the revised procedure are:

(i) Classification of top posts in the undertakings on the basis
of the “importance to the economy” of the undertaking
and “the complexitv of their problems” into four schedul-
ec. For jobs classified in each of the schedules, separate
salary scales have been fixed as follows:

For Schedule A: 3500—125—4000.
B: 3000—125—3500.
C: 2500—100—3000.
D: 2000—100—2500.

These scales have been made effective from the 1st Octo-
ber, 1965.

(ii) Panels for appointments to these posts will be maintained
by the Bureau of Public Enterprises, under the supervi-
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sion of Cabinet Secretary. These panels will $nclude the
names of experienced persons in different fields, in publie
undertakings, Government services, including Industrial
Management Pool, retired persons and outsiders so that
“the appointing authorities have a sufficien{ly wide range
of choice at the time of selection.” Thes: panels will he
available and have to be utilised by the appointing autho-
rities at the time of selecting persons for such assignments
in future.

(iii) The appointments to top jobs are to be in the nature of
contract appointments for a minimum period of four years
which could be extended to six years; the appointing
authority having the right to terminate the appointment
after the first year. The period of contract appointmente
in the case of retired persons would be 2 to 3 years.
Removal thereafter is to be in exceptional circumstances
like proven inefficiency, misconduct or ill health.

While the Committee appreciate the efforts that are now beimg
made to systematise appointments to the top posts in public under-
takings by drawing up panels from all available fields, they need
hardly stress that in the last analysis the success of an undertaking is
largely determined by the kind of leadership which is provided by
the top echelons of service.

The Commiitee suggest that suitable arrangements should be
made for providing an intensive course of training to officers, who
are deputed for the first time to public undertakings, in fundamen-
tals of business and industrial management, with special reference
to management accountancy. organisation and methods and the inter-
relation between production and sale.

The deputation to public undertakings should not be allowed te
become merely a rung in the steeple chase for higher and higher
scales of pay and allowances for officers but should be based on the
carefu! matching of the aptitude aud proven ability of an officer with
the known requirements of an undertaking.

The Committee would urge that the normal period of 3 years laid
down for deputation of an officer to a public undertaking should not
be shortened so that no officer can put forward ‘he alibi of briefness
of stay for failure to make any notable contribution: in fact, tne
period of deputation may be extended upto five years iu suitable
cases depending on the nature of assignment/public undertakings so
that there is full opportunity to judge the deputationist’s worth by
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results. Whatever be the original cadre of an officer deputed to a
public undertaking, it should be made clear to him that he cannot
escape from his accountability for the performance of the undertak-

ing placed under his charge and that he would be judged by the re-
sults that he produces,

The Committee would also like to draw attention to the follow-
ing observations made earlier in their 52nd Report (Third Lok
Sabha) on “Personnel Policies of Public Undertakings”:

“The Committee appreciate that in the initial stages it was
inevitable to appoint persons from administrative services
to man these posts. But as. stated earlier, the Committee
do not consider it desirable that public undertakings should
rely on central services indefinitely, as it has the effect of
diluting the administrative services as well. The more
basic objection to such an arrangement is that the officers
are a little casual in their approach to work because, if
they are not successful, they can always go back to their
parent departments. The arrangement also militates
against the development of a sense of loyalty to the under-
taking concerned.”

The Committee consider that the public undertakings should be
encouraged to systematically build up over the years their own
managerial cadre composed of officers who are thoroughly familiar
with the working of the undertaking and are thus in a better pesi-
tion to shape its policies and administration and produce results.

Grant of Deputation (Duty) Allowance

97. Government have, on the 4th May, 1960, issued instructions*
for regulating the grant of deputation (duty) allowance to Central
Government employees transferred on deputation to other Govern-
ments, departments or bodies (incorporated or not) wholly or sub-
stantially owned or controlled by the Government provided that the
transfcr ic outside the regular linc and is in the public interest. The
deputation (duty) allowance is granted at a uniform rate of 20 per
cent of the employee’s basic pay subject 10 a maximum of Rs. 300
p.m., provided that the “basic pay” plus deputation (duty) allow-

*Ministry of Finance (Department of Expenditure) OM No. F. 10(24;
E. IT1/60 dated 4th May, 1961.
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ance at no time exceeds Rs. 3000 pm. Special rates of deputation
(duty) allowance may be allowed in any area on account of condi-
tions of living there being particularly arduous or unattractive. The
administrative Ministries are competent to sanction the deputation
in the terms specified* by the Ministry of Finance in respect of
their employees and those in offices under them. But relaxation of
the conditions and principles requires the prior concurrence of the
Ministry of Finance. These instructions do not apply to—

(a) appointments on deputation to posts in the Central Secre-
tariat such as Under Secretary, Deputy Secretary, Addi-
tional Secretary or Secretary to which separate instruc-
tions apply.

(b) members of the All India Services.

(c) appointments to posts whose terms are regulated under
specific statutory rules or orders.

(d) deputation to posts outside India.

These instructions, however, apply to cases of appointment of em-
ployees of State Governments to posts in the Central Government
or vice versa.

Asked to state the underlying principles of granting deputation
(duty) allowance to officers, the Ministry have stated that the allow-
ance is granted ‘as an incentive to the employees for offering them-
selves for duties in the new posts’.

In view of the fact that the grant of deputation (duty) allowance
is subject to the proviso that “the transfer is outside the regular line
and is in the public interest”, the Ministry had been asked to state
whether Government had laid down criteria for determining each
of the two conditions. The Ministry have stated in reply as follows:

“No general instructions to decide whether or not a particular
transfer is outside the regular line have been issued by
the Finance Ministry. However, if an officer, who under
the terms of his appointment is not ordinarily liable for
transfer to any other post or cadre, is transferred to such
post in the public interest, he is treated as having been
transferred outside the regular line. Similarly, though
the term ‘public interest’ has not been specifically defined.
in actual practice, these transfers outside the regular line
which are necessary in the interest of efficiencyv, public
service or public good rtr. are held to be transfers in
public interest.”

*Ministry of Finance (Department of Exx;e;td\t\;re\ 0]71_ l\i'c\ F10(24_)
E. IT1/60 dated 5th May, 1961.
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In reply to the question as to what check is exercised in this
behalf by the controlling Ministries and the Ministry of Finance, the
Ministry of Home Affairs have stated:

“The powers to grant deputation terms have been delegated
to the administrative Ministries by the Finance Ministry’s
Office Memorandum No. 10(24).HIII/60, dated the 4th
May, 1961 and the Ministries are empowered to pay depu-
tation allowence to the extent indicated without a further
reference to the Finance Ministry if the conditions speci-
fied therein are satisfied. While deciding upon such trans-
fers, the controlling Ministries satisfy themselves that
such transfers as entail payment of deputation allowance
are necessary and it is at the stage of allowing such trans-
fers outside the regular line that a check is exercised by
the administrative Ministries. The Ministry of Finance
have laid down the conditions to be satisfied for the gramt
of deputation allowance to be admissible. If a deputatiom
allowance is proposed to be paid in relaxation of the con-
ditions laid down therein, then it can be, paid only after
obtaining the concurrence of the Finance Ministry, which
can exercise a check on the grant of such allowance at this
stage.”

The Committee have been informed that in terms of the Ministry
of Finance O.M. of the 4th May, 1961, deputation (duty) allowance
i8 also admissible to officers transferred from one post on deputation
to another in Delhi not only under different Ministries but even

under the same Ministry* as is evident from the following data fur-
nished by the Ministry for 1962-64:

No. of officers transferred from one post
on deputation to another in Delhi
Year under the same Ministry including
its attached and subordinate
offices

Class I ClassII Class III Class IV

1962 . . . 25 66 137 V 1

1963 . . . 13 43 111 ..
1964 : - : 32 73 163 3

*At the time of factual verification,the Minisiry of Home Affairs have
stated that “subsequently orders have been issued by the Miniztry of Finance
in their O.M. No. 10(24)-E. 1I1(B) /60 dated’ 14th October 1965, according to
which deputation (duty) allowance will not be admissible in cases where
the transfer, though outside the regular line or to an ex-cadre post, is with-
in the same department unless such a transfer involves change mn the nature

.of duties or assumption of higher responsibilities.”
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No. of officers transferred from one post
on deputation to another in Delhi
Year under different Ministries
including their attached and
subordinate offices

Class I Class II ClassIII Class IV

1062 . . . 33 83 282 1
1963 . . . 42 82 324
1964 . . . 52 124 398

The additional amount paid to Central Government officers and
staff on deputation to Ministries/Departments in Delhi is indicated
ae follows:

(Rs. in lakhs)
1962 423
1963 4-87
1964 5-81

The above figures are only illustrative. The magaitude of depu-
tations in Delhi alone and the additional amount paid to officers on
that account is really much more as the data furnished by the Min-
istry does not include the figures in respect of the Ministries of
Health, Education, Works and Housing, Rehabilitation, Petroleum
and Chemicals, Irrigation and Power, Community Development and
Co-operation and Department of Revenue.

The Committee are not able to appreciate the rationale for the
grant of deputation allowance to officers who are transferred from
one post to anvther in Delhi under the same Ministrv* or even under
another Ministry. There is also the possibility of the fiction of
deputation being used as a means of adding to the remuneration of
a few chosen employees. The Committee consider that Government
should review the conditions governing the grant of deputation allow-
ance with a view to ensure that it is granted only in exceptional cases

where real hardship is involved or where incentive is absolutely
neccssary.

*Please see footnote on previous page.



X. CONCLUSIONS

98. Human society has moved far ahead from the days of the city
States of the ancient India or of the Greeks or from the days of the
Roman Empire; the modern State is entirely different from the State
envisaged then or even in the days of Mauryan or the Mughal em-
pire. The functions and principles of State as enunciated in Plato’s
Republic or Aristotle’s Policies or the Manav Dharma Shastra of
Manu or the Arthashastra of Chanakya can supply only the sign-
posts of past history. Modern society is a very complex one and
consequently all the institutions of the modern society, particularly
the public administration, have also become very complex.

99. The modern State can be classified into two broad categories:
democratic and totalitarian. As the administrative machinery has
to be adapted to the nature of the State, there is bound to be some
basic difference in the nature of the administration or public services
in the totalitarian and the democratic set-up. In a democratic set-
up, the public services or the administration do not become identi-
fied with the State as they do in a totalitarian State. But in the
both, and more particularly in a democracy, it is the admiristration
or the public services which have to undertake the responsibility
not only of running the day to day administration but also of advis-
ing in the formulation of policy. It will not be correct to assume
that the public services in any democratic state or for that matter in
India have no say in the formulation of policv. The public services
are expected to supply the expertise and the necessary advice to the
Government in the formulation of policy. The implementation of
policy is, of course, the principal responsibility of the public services.

100. The word ‘bureaucracy’ has generally been used in the past
in this country in an opprobrious sense because during the struggle
for independence, the Indian administration or th> public services
were neither responsive to public opinion, nor were the policies for-
mulated always with their advice. Policies were mainly formulat-
ed in the Whitehall and transmitted from there; and the public ser-
vices in India were expected to implement those policies without
much regard for public feeling or sentiment. The word ‘bureau-
cracy’ and its role in our national life have. however, to be inter-
preted now in the context of independent democra‘ic India.
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101. Formerly it was a common concept that, that Governmenf
was the best which governed the least. But with the development
of the concept of a Welfare State, there is a growing belief that to
be a good Government, it should undertake wider and more com-
prehensive duties and obligations, and that, that Government is the
best which does not fail to look after the social and economic needs
of the community. The complexities of modern social and economic
institutions and the ever increasing responsibilies of the State to-
wards the people have resulted in tremendous expansion not only
in the machinery for administering the diverse economic and social
welfare programmes but also in the organs of administrative control.

102. The importance of public services, in such g set-up, therefore,
needs no stress. The public services whether deployed in a Secre-
tariat, in a public undertaking, in a university, in a research organi-
sation, or in developmental works, occupy a pivotal position. They
should be alert in understanding sympathetically the public feelings
and aspirations and in taking speedy and suitable measures to
assuage and fulfil them. It is for them also suitably to bring the
grievances and aspirations of the public to the notice of the higher
authorities, and to interpret the Government’s policies to the people.

The public services should not only be responsive to public feel-
ing and sentiments but should also be capable of educating the
public opinion and using their discretion to accommodate and even
pacify them where need be. There might. be occasions when public
passions are whipped up on a wrong issue or cause and directed in
& wrong channel. On such occasions, it is the duty and responsibility
of the public services to face ar.d tackle people’s demonstrations in
such a manner as would inspire public confidence in their good faith,
and to try as far as possible to satisfy them on the spot and to per-
suade them to be reasonable and patient. The Committee realise
that such a situation poses difficult problems for the public services
in so far as they are called upon to reconcile the rival claims of
efficient administration on the one hand and the mass outburst for
genuine or imaginary grievances on the other; but at the same time
it is such a situation which present a real test for them. Any mis-
handling of such a situation on their part. or failure to rise to the
occasion, can lead to disastrous results; which a tactful handling of
the situation can save both the administration and the public from
& lot of troubles, sufferings and losses.

103. The Committer  feel that it is necessary for the public
services not onlyv to be alert and responsive but also to have intellec.
tual and emotiona! rapport with the mind of the public so as to
obviate public discontent and its consequences. For that they should
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be informal and courteous with the public, consistent with official
dignity. The members of the public services should he easily accessi-
ble to the public, particularly to the weaker section, and should
promptly investigate into their complaints and take quick decisions
to remedy their grievances.

104. The Committee consider that in the present times when the
country is passing through the crisis of development, the responsi-
bilities of the Secretariat staff are particularly onerous. First of all
they have to be imaginative in understanding the public mind, either
through their personal contact or through the reports of the local
officials. Secondly, the decisions and the disposal of cases have to
be quick {o satisfy the public and avoid complaints. It is a common
complaint that files in the Secretariat generally do not move unless
they are chased by somebody. The delay in the disposal of files in
the Secretariat often leads to unhealthy practice of the public ap-
proaching the politicians and legislators to interference in adminis-
trative matters. This is very often resorted to because of the public
not getting speedy remedy or even any expeditious reply !rom the
administration. The Committee have no doubt that interference oi
the legislators or politicians, whether in the Secretariat or local ad-
ministration, should be avoided so as to encourage proper and
objective decisions being taken without fear or favour. But. at the
same time, the Committee is firmly of the opinion that the situations
which necessitate such interference should also he avoided.

105. India is passing through a truansitional stage. As the Com-
mittee have mentioned in the body «f the Report. the transition from
a mere law and order concept to thai of a welfare State has not boen
fully reflected in the character of the administration. It shouid be
realised by the administration that in the present circumstances anv
lapses on their part or even delays may adversely affect the imple-
mentation of the policies formulated bv the Governmen: and mav
even create social unrest. The Committee suggest that in the
foundational course as also in the reorientation courses for the public
services, proper emphasis should be laid on the above factors so that
delavs or lapses on the part of the administration mav nnt acceierate
or create social disorder.

NeEw DELHI; ARUN CHANDRA GUHA,

Dated the 19th April, 1635 Chairman,
Chaitra "39?""7"’""'”(&331::—1-)'.— Estimates Committee,.
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APPENDIX 1
(See Para 14)

Note furnished by the Ministry of Home Affairs showing important
differences in the rules governing railway employees as compar-
ed to those applicable to civil services.

The basic principles underlying rules governing recruitment, dis-
cipline and other conditions of service of Railway servants are gene-
rally the same as those underlying the rules governing the other civil
servants. But the Ministry of Railways have framed separate sets
of rules applicable to all employees who are members of Railway
Services or who hold posts under the administrative control of the
Railway Board, including posts in the Railway Board itself, because
Railway Ministry have full rule-making powers on all matters relat-
ing to Railway servants, partly due to historical reasons, the Railways
having been taken over from a number of privately owned and con-
trolled companies, and partly because they are a commercial depart-
ment having their own separate budget and full responsibility for the
staff under their control. Such of the differences as there are in the
rules governing Railway employees pertain to matters of administra-
tive detail. Some such differences are stated below: —

RECRUITMENT

The method of recruitment follows the general pattern obtaining
in civil services. While appointments to Class I and Class II posts sre
made by the administrative authorities in consultation with the Union
Public Service Commission. according to the rules gcverning various
posts for recruitment to Class III services, there is a separate Railway
Service Commission, which is not found to be the case for recruit-
ment to other Class I1I services. Appointments are also made by pro-
motion to various grades. The differences that are found in the
general conditions of recruitment like age, qualifications, etc. are
according to the particular requirements of the posts concerned.

DiscipPLINE

In the matter of discipline, the Railways follow the general pat-
tern of the Central Civil Services (Classification, Control and Appeal)
Rules, 1957, with a few differences. In the Railways, powers to place
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an omcial under suspension and impose penalties on him, have been
delegated to non-gazetted officers in the scale of pay of Rs. 250-380,
as the staff are scattered all over the country in far-flung areas. The
list of penalties includes “fines” and “stoppage of passes and/or
P.T.Os.” which do not obtain on the civil side. The rule do not pro-
vide for a “presenting officer” to present the departmenl’s case in a
disciplinary proceeding. Moreover, arising out of certain commit-
ments to the Labour Federation in the Railways, special provisions
have been made in the Railway Discipline and Appeal Rules, which
do not exist on the civil side, such as the presentation of a case with
the assistance of an official of a Railway Trade Union (who may not
be a Railway servant) grant of personal hearing to appellant which
is mandatory, etc.

GENERAL CONDITIONS OF SERVICE

Conduct.—Apart from differences of a verbal nature, rule 14 of
the Railway Service (Conduct) Rules regarding insolvency and
habitual indebtedness contains more detailed instructions than the
corresponding rule on the civil side.

The existing Railway Services (Conduct) Rules correspond to the
Central Civil Services (Conduct) Rules, 1955. While the Conduct
Rules of 1955 on the civil side have been replaced by the Cenduct
Rules of 1964 in pursuance of the recommendations of the Santhanam
Committee, corresponding changes in the Railway (Conduct) Rules
are still under consideration. It has, however, been decided that in
the rules relating to integrity, the Railway Conduct Rules will not
make any deviations from the corresponding rules of the Central
Civil Services (Conduct) Rules, 1964, without the express consent
of the Ministry of Home Affairs.

Pay, Leave, Pension, etc—The Railway Fundamental and Supple-
mentary Rules which govern general conditions of service like pay,
leave, etc. of Railway servants correspond to the Fundamental and
Supplementary Rules applicable to all civil servanis {(other than
Railway servants) under the Government uof India who are subject
to the rule-making control of the President. These rules do not, un-
less otherwise specified, generally apply to Railway servants who
have been permitted to remain under the rules which governed them
in the Railway Companies which were taken cver by Government.
The Railway Pension Rules also correspond to the provisions re-
garding pensions in the Civil Service Regulations. They are appli-
cable to all Railway servants except those who have opted to remain
under the old Contributory Provident Fund Scheme.
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The conditions of service of Temporary Government servants on
the civil side are regulated by the Central Civil Services (Tempo-
rary Service) Rules, 1949, which provide for the grant of quasi-per-
manent status to temporary Government servants so that they may
enjoy benefits akin to those admissible to permanent Government
servants in leave, allowances, disciplinary matters, eic. even if thev
are not made permanent. There are no corresponding rules on the
Railway side.



APPENDIX I
(Vide Para 32)
Subject-wise distribution of candidates for IAS|IFS|IPS|Central Services.

No. of Candidates

Optional Subjects 196253 19655 oS

Exami- Inclu- Exami- Inclu- Exami- Inclu-

ned dedin ned dedin ned dedin

recom- recom- recom-

mlei:l:led melxixged meu‘ntded

1 2 3 4 5 6 7

éritish History 1902 191 1417 195 1146 229
International Law 1692 114 1391 168 1522 196
Indian History . 2151 182 1703 166 1527 175
Political Science 1763 113 1252 161 1104 171
World History 673 88 624 127 698 133
General Economics 1420 85 1044 109 773 10§
Law 806 57 650 57 67 64
English Literature 368 47 300 s1 284 s8
Mercantile Law 1028 $3 735 48 672 53
Phvsics . 185 29 173 19 198 29
Pure Mathematics 380 30 330 22 292 27
Applied Mathematics 262 33 204 15 173 20
Sanskrit 121 15 127 13 143 20
Hindi 238 7 249 13 258 18
Statistics 256 16 185 9 179 17
Chemistry 166 19 138 14 131 15
Geography 173 8 161 14 168 13
Philosophy 150 7 118 6 125§ 11

Advanced Accountancy

Auditing . . . 270 11 239 11 207 10
Zoology 81 6 68 3 8o [
Geology 54 2 4 3 43 5
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1 2 3 4 6 7
French 6 I 12 9 5
Applied Mechanics 48 7 37 35 [
Prime Movers . 41 6 32 34 s
Botany . 8s 6 93 75 4
Persian 14 2 4 1
Russian . . 2 (
Chinese I 1
German 4 1 3
Arabic . 2

Pali




APPENDIX III
(See Para 37)

Note furnished by the Ministry of Home Affairs indicating the pro-
gress made by Government in the matter of constitution of new
All India Services.

Legislation providing for the creation of three new All India
Services in the fields of Forestry, Engineering and Medicine, viz.,
the All India Services (Amendment) Act, 1963, has been enacted onm
September 6. 1963. The Services will be constituted after the details
are finalised in consultation with the concerned Ministries and the
State Governments.

Steps that have been taken to bring the Services into being are
the drawing up of cadre schedules, fixing of strengths of cadres of
various States and formulation of recruitment rules. In particular
the following action has been taken about the different Services:

INDIAN FOREST SERVICE

The comments of the Department of Agriculture on the Memo-
randum relating to this Service were discussed at inter-departmental
meetings held in August-September, 1964 and on the basis of deci-
sions arrived at a Memorandum for the Service was circulated to
the State Governments on 30th November, 1964.

Necessary steps are being taken for obtaining particulars of State
Service Officers for purpose of selection by the Special Selection
Board in connection with the initial constitution of the Service,

The draft Cadre/Recruitment Rules and the draft amendment of
the existing All-India Services Rules, e.g., Conduct, Discipline and
Appeal, etc. have been referred to the State Governments for com-
ments. Other draft rules/regulations will be forwarded to the
Governments for their comments in due course.

INDIAN SERVICE OF ENGINEERS

The comments of the Ministries of Trrigation & Power, Transport
and Works & Housing on the Memorandum relating to this Service
have been discussed at inter-departmental meetings. The problems
relating to encadrement of posts in the State Electricity Boards
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which are autonomous bodies and to select officers for the Indiam
Service of Engineers (Power Branch) were discussed with the
Chairmen of the State Electricity Boards and Secretaries to State
Governments dealing with electricity on the 16th March, 1965. The
points raised at this meeting have also been discussed at inter-depart-
mental meeting on 1.5.65. Further action in this regard is being taken.

INDIAN MEDICAL AND HEALTH SERVICE

The comments of thé Ministry of Health have been examined and
the disputed points discussed at inter-departmental meeting held on
16.2.65. At this meeting no decision could be arrived at on some
major issues, e.g., constitution of Central Cadre, confirmation in the
Central Health Service, etc. The ultimate pay scales to be adopted
for the I.M. & H.S. will have a direct relationship to those of the
Central Health Service. I.M. & H.S. being an all-India Service, its
scales of pay. etc. will have to be more attractive than the Central
Health Service which is a Central Service. Since the question of
revision of pay scales etc. of the Central Health Service is under
consideration by the Health Ministry. the constitution of the IM. &

H.S. is being held up pending a decision on the Central Health
Service.

INDIAN AGRICULTURAL SERVICE
AND
INDIAN EDUCATIONAL SERVICE

The concurrence in principle of al' the State Governments for the
constitution of these two All-India Services having been obtained, a
Resolution under article 312(1) of the Constitution declaring that it
is necessary and expedient in the national interest Lo create these two
Services was moved in the Rajva Sabha and adopted on 30.3.65.

Two meetings were held with the representatives of the Ministry
of Education on 24-5-65 and 25-5-65 to finalise the dratt Memorandum
on the Indian Educational Service. The Memorandum has been cir-
culated to the State Governments for comments by the Ministry of
Education on 25.5.65. The matter has also been discussed at Srina-
gar with the State Education Secretaries on the 4th June, 1965 and
also at the Conference of State Education Ministers thereafter. The
views on the Memorandum are awaited.

Action is also being taken to finalise details regarding Indian
Agricultural Service in consultation with the Department of Agril-
culture and the State Governments. A scheme has already been
circulated by the Department of Agriculture to the State Govern-
ments.



APPENDIX IV
(See Para 38)
List of Central Civil Services, Class I and Class I

L Central Civil Services, Class 1:—

1.
. Botanical Survey of India (Class I).

. Central Engineering Service (Class I).

. Central Electrical Engineering Service (Class I).
. -Central Health Service (Class I).

. Central Revenues Chemical Service (Class I).

. Central Secretariat Service:—

S OO o 3N

13.

14.

15.
16.

17.
18.
19.
20.
21,
, Telegraph Engineering Service (Class I).

Archaeological Service (Class I).

(a) Selection Grade
(b) Grade I

. General Central Service (Class I).

. Geological Survey of India (Class I).
10.
11.
12.

Indian Audit and Accounts Service.

Indian Defence Accounts Service.

Indian Foreign Service (Class I).

Indian Meteorological Service (Class I).

Indian Postal Service (Class I).

Indian Posts and Telegraphs Traffic Service (Class I).

Indian Revenue Service: —
(a) Customs Branch (Indian Customs Service, Class I).
(b) Central Excise Branch (Central Excise Service, Class I).
(c¢) Income-Tax Branch (Income Tax Service, Class I).

Indian Salt Service (Class I).

Mercantile Marine Training Ship Service (Class 1).

Mines Department (Class I).

Overseas Communication Service (Class I).

Survey of India (Class 1).
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Zoological Survey of India (Class I).

@4, Indian Frontier Administrative Service: —

25.
26.
27.

28.
29.
30.
31.
32.

33.
4.
35.

(8) Grade I

(b) Grade II.
Central Legal Service (Grades I, II, III and IV).
Railway Inspectorate Service (Class I)).
Indian Foreign Service—Branch (B):—

\a) General Cadre, Grade I.

(b) General Cadre, Grade II.
Delhi and Himachal Pradesh Civil Service, Grade I.
Delhi and Himachal Pradesh Police Service, Grade 1.
Indian Inspection Service (Class I).
Indian Supply Service (Class I).
Central Information Service:—

(a) Senior Administrative Grade.
(b) Junior Administrative Grade.
(c) Grade 1.
(d) Grade II.
Indian Statistical Service.
Indian Economic Service.
Telegraph Traffic Service (Class I).

II. Central Civil Services—Cluass II:—

[
o

© ® IO Y s W N

. Central Secretariat Service, Section Officers’ Grade.
. Central Secrctariat Service, Grade IV.
. Central Secretariat Stenographers’ Service, Grade I.

Central Secretariat Stenographers’ Service (Combined).

. Grades II and III.

Labour Officers’ Service (Class II).
Central Health Service (Class II).
Indian Meteorological Service (Class II).

. Postal Superintendents' Service (Class IT).
. Post Masters’ Service (Class II).
11.

Telegraph Engincering and Wireless Service (Class II).

13. Telegraph Traffic Service (Class II).



13.

14,

15.
16.
14.
18.
19.

20.
21.
22,

23.

24.

25.

26.

128
Central Excise Service (Class II):—

Superintendents, Class II (including Deputy Headquarters

Assistant to the Collector) and District Opium Officers, Class
1L

Customs Appraisers Service, Class II: —
Principal Appraisers and Head Appraisers.

Customs Appraisers Service, Class II Appraisers.

Customs Preventive Service, Class II Chief Inspectors.

“ustoms Preventive Service, Class 1I Inspectors.

Income Tax Service; Class II.

Geological Survey of India, Class II.

Botanical Survey of India, Class II.

Survey of India, Class II.

Zoological Survey of India, Class II.

Central Electrical Engineering Service, Class II.

Central Engineering Service, Class II.

Indian Salt Service, Class II.

General Central Service, Class IL

Nore: —Class I and Class II ;- ' wiiich have not been included in

particular services «/v . 'emed to belong to the General
Central Service, Class [ . Class M.



APPENDIX V
(See Para 41)

Statement furnished by the ‘Ministry of Home Affairs showing the
reasons for delay in offering appointments to candidates mention-
ed- in Appendix XV of the Fourteenth Renort of the Union
Public Service Commission.

No. of
Candidates in
S. No. Reasons for delay respect
of whom
delay is
reported to
have taken
place.

1 2 3
I Verification of character and antecedents 112
2 Medical Examinations 65
3 Verification of character and antecedents and Medi-

cal Examinations . . ) . 65
4 Verification of character and antecedents and Medi-
cal Examination and other reasons . 16
s Correspondence with Union Public Service Com-
mlssnon . . . . . IT
6 Fixation of Initial pay 4
Correspondence with parent office 8
Cases where no delay had actually occurred but
Commission had not been informed in time by the
Appointing Authorities of the offer having been
made with the result that the Union Public
Service Commission mistook them as cases of
delayed offers . . 13
¢ Cases where the candidates did not appear before
the Medical Board and did not rcspond 10
communications . 52
10 Cases where the candidates did not appear before
Medical Board and the terms were not acueptablc
to them . . . . 3
11 Mlsccllancous 83
422

‘ToTAL
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APPENDIX VI
(See Para 59)

Scheme for Staffing Senior Administrative Posts of and above the
rank o, Deputy Secretary under the Government oi India.

PART I

1. Object.—This scheme is intended to provide for systematic
arrangements for manning senior administrative posts at the Centre
of and above the rank of Deputy Secretary.

2. Sources.— (i) Such posts will ordinarily he manned by officers
of one or other of the following categories: —

(a) Officers borrowed from the State Cadres of the IAS and
from other Class 1 Services of the States (other than the
State Civil Service) on tenure deputation;

(b) Officers borrowed on tenure deputation from Central Ser-
vices, Class I including officers serving in Public Industrial

Undertakings (hereinafter referred to ag Central Servi-
ces);

(c) Officers of the Selection Grade of the Central Secretariat
Service;

(d) Officers of the Central Administrative Pool (vide Part
I ;

(e) State Civil Service Officers whose names are included in
the Select List, referred to in regulation 7(3) of the IAS
(Appointments by Promotion) Regulations; and

(f) State.Civil Service Officers other than those mentioned in
(e) may also be appointed to senior posts in consultation
with the Union Public Service Commission in each case.

(ii) In addition to senior administrative posts in the Central Sec-
retariat and attached offices, such number of field posts, normally
manned by officers of the particular field service concerned, as may,
from time to time, be specified, in consultation with the controlling
authorities of these Services, may. also be held on a tenure basis by
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officers drawn from the IAS of any of the Central Services, referred
to in (i) above.

3. Controlling Authority.—The Ministry of Home Affairs advised
by the Central Establishment Board will be the Controlling .Autho-
rity for purposes of the Scheme.

4. Central Establishment Board.— (i) The Central Establishment
Board shall consist of the Cabinet Secretary as the Chairman (ex-

officio), Home Secretary as Member (ex-officio), a Finance Secretary
and three other Secretaries.

(ii) Each Member will hold office for one year or until he is rep-
laced in accordance with a suitable system of rotation.

(iii) The Establishment Officer to the Government of India whose
duties have been set out in the Ministry of Home Affairs Office Me-

morandum No. 33(17) EO/51, dated the 12th May 1951, will be the
Secretary of the Board.

5. Reference to the Appointments Committee of the Cabinet.—
Appointments of individual officers from any of the sources mentioned
above to posts covered by the Scheme shall be made on the advice
of the Central Establishment Board and with the approval of the
Appointments Committee of the Cabinet.

PART 11
TFENURE DEPUTATION

6. (1) Switability—The suitability of officers for appointment on
tenure deputation shall be decided on the advice of the Central Es-
tablishment Board.

(ii) Correspondence.—All correspondence with the State Govern-
ments, the Controlling Authorities of the Services concerned and the

Ministries at the Centre for the loan of officers shall be conducted by
the Establishment Officer.

7. Periods of tenure.— (i) Officers who are borrowed for appoint-
men! to posts of or equivalent to Deputy Secretary will ordinarily
revert to the parent State Cadre or Service on the expiry of four
years and officers who are borrowed for appointments to posts of or
equivalent to Joint Secretary and Secretary will similarly revert on
the expiry of a period of five years.

(ii) In exceptional circumstances, however, where the public
interest so demands the tenure of an individual officer in the same
post or any other post or class of post may be extended or curtailed
with the concurrence of the lending authority.
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PART III
CENTRAL ADMINISTRATIVE PooL

8. Purpose and Constitution.— (i) In order to build up a rerseve of
<officers with special training and experience for the purpose of eco-
nomic administration and for maintaining continuity of knowledge
and experience in the field of general administration, a Central Ad-
ministrative Pool of officers shall be constituted.

9. The characteristic feature of posts connected with economic ad-
ministration is that the holders need an understanding of economic
affairs as well as capacity for and experience of administration, i.e., of
handling men and affairs with the tools and techniques of the Gov-
ernmental machinerv. The relative emphasis on these two require-
ments varies as between the different categories of posts listed
above, but broadly they all require either: —

(a) administrators who have acquired training and experience
in economic matters; or

(b) economists who have acquired training and experience in
administration.

Type (a) has been almost exclusively used hitherto. When the
Planning Commissions’ recommendations have been fully implemen-
ted, persons of type (b) will be inducted into the service.

10. Strength and Composition.— (i) The authorised permanent
strength of the Pool will be determined from time to time by the
Controlling Authority in consultation with the Minisiry of Finance
and so far as may be in cosultation with the State Government tak-
ing into account the man-power requirements of the Government and
the availability of suitable officers.

(ii) The initial total strength will be' about 120. In addition, up to
20 officers may be on training or trial preparatory to absorption in the
Pool.

(iii) The Pool will be composed of officerg of tho following cate-
gories: —

(a) Officers of the IAS permanently seconded to the Pool;

(b) Officers of the Central Services permanently seconded to
the Pool;

(c) Grade I Officers of the Central Secretariat Service select-
ed for the Pool;

(d) Persons with specialised qualifications directly recruited
from the open market at higher age levels: and
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(e) Officers of State Services Class I

11. Probation.—No Officer would, normally, be confirmed in the
Pool until he has served for a tenure period under the Central Gov-
ernment, provided that the controlling authority may dispense with
reduce or extend this period in individual cases.

12. Confirmation.—After confirmation, every officer will be retain-
ed for continuous service as member of the Pool. His lien on the
parent State Cadre or Service will be suspended and he will be given

a lien against the permanent strength of one or other of the follow-
ing grades:

Grade I— (Officers of this grade will hold posts not lower in
rank than Joint Secretary to the Government of India).

Grade 11— (Officers of this grade will hold posts lower in rank

than Joint Secretary but not below the rank of Dy. Secre-
tary to the Government of India).

The strength of each Grade will be determined by the Controlling

Authority in consultation with the Ministry of Finance from time to
time.

Note I.—In the case of officers of the Indian Administrative
Service who are permanently seconded to the Pool, the
resultant vacancies in the State Cadre may be filled by the
State Government by direct recruitment or by promotion
from the State Civil Services, as the case may be, in accor-

dance with the Indian Administrative Service (Recruit-
ment) Rules, 1954.

Note II.—An officer permanently seconded to the Pool may
either at his own request or at the discretion of the Cont-
rolling Authority and in consultation with the lending
authority be returned by the Controlling Authority to the
parent cadre of service at any time before his retirement.
provided that the Controlling Authority is prepared in re-
turn to take another officer from the same cadre or service
to the Pool so as to leave the strength and management of
the parent cadre or service unaffected. On such reversion
or at the time of retirement, the officer's suspended lien
on his parent cadre or service will be revived.

Note II1-—The Central Government may at any time, in con-
sultation with the State Government, make available to the
latter the services of officers of the Pool for a term of
Jne to three years, on reverse deputation, provided that
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the officers, who are absorbed in the Pool before complet-
ing 18 years of service, will ordinarily be so. reverted for
the periods mentioned above.

18. Selection (i) Selecting Authority.—Selection of officers of the
IAS and Central Services and of Grade I officers of the Central Sec-
retariat Service and State Services Class I for appointment to the
Pool will be made by a Committee of Senior Secretaries which shall
include the Cabinet Secretary, one representative of the Central
Services and will be presided over by the Chairman, Union Public
Service Commission.

(ii) (1) Field of Selection.—Selection in respective categories
(a), (b), (c¢) and (e) of sub-para 3 of para 10 above ordinarily be
made from two levels of seniority. Officers of the 1.A.S., the Central
Services and State Civil Services Class I will be drawn either: —

(a) from the level of seniority represented by officers between
8—12 years of service, or

(b) from the level of seniority of and above 15 years of service,

(c) officers holding substantive posts either under the Central
or under the State Governments, who hcve completed 8
vears service in Class I or equivalent posts and are not
above the age of 45.

(2) Grade I officers of the Central Secretariat Service holding
or considered fit for appointment to posts of or equivalent to Dcputy
Secretary may be appointed to the Pool, according to suitability.

(iii) No precise ratio as between the various scrvices will be
prescribed. Officers who in the opinion of the Selecting Authority
are best suited for the Pcoi shall be selected.

(iv) No officer of the IAS or Central Service may be appointed
to the Pool without his consent and that of the lending authority.

(v) The existing members of the Finance—Commerce Pool Cadre
will be given the option to be exercised by stated date {0 accept
appointment to the Central Administrative Pool or to be treated as
on tennure deputation.

14. Direct recruitment of open market candidates.—The Principles
and methods of selection of the direct recruits mentioned in para-
graph 10(iii) (d) will be as follows:—

(i) Rate of recruitment.—Recruitment of this type is intended to
Ye experimental. Subject to suitable candidates being available, it
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is proposed to recruit as soon as possible and annually thereafter not
more than-five persons each year.

(ii) Qualifications.—The candidates will be required to process
high academic qualifications in Economics and should have also some
expertence in business, commerce, banking, industry or other allied
professions ar in teaching or in field research in Economics likely to
be of value in the Indian context.

The recruiting authority will also have to satisfy itself that the
candidates possess the qualities of character and personality which
are necessary for persons appointéd to senior or responsible posts
connected with economic administration.

(iii) Age.—The Field of selection will be confined to candidates
who are not less than 25 years of age and not more than 35 years of
age on the 1st day of January of the year in which the selection takes
place. Preference may be given to candidates between the age of 27
and 33.

(iv) Appointment Authority.—Appointment at the initial consti-
tution of the Pool will be made by the Ministry of Home Affairs on
the advice of the Recruitment Board to be set up under the scheme
of Special Recruitment to the Indian Administrative Service.

Conditions of service—Pay—The Pay of the officers of the Pool
will be as follows: —

(a) Officers confirmed in Grade Rs. 2250i- or the prescribed pay of
I (in respect of officers to the post held. whichever is higher
whom the prescribed scales

of pay apply).
(b) Grade II The same pay as they would be
(i) officers of the IAS and entitled to while holding the same
Centra] Services. or equivalent posts on tenure depu-

tation.

Note: —Officers confirmed in Grade I will not,'except in exceptional
circumstances and with the concurrence of ‘he Ministry of
Finance, be appointed to posts and equated to Grade I posts.

Officers eligible for the old or protected rates of payv shall
continue to receive such rates of pay on appointment {o the
post. The rates of pay drawn by the members of the exist-
ing finance-Commerce Pool cadre shall be protected on their
appointment to the new post.



136

(2) Officers of the Central Secretariat Service appointed to the
Pool will draw pay in the scale of Rs. 1100—50—1300—1600—100—
1800 or prescribed pay of the post held, whichever is higher.

(3) The pay of a direct recruit will be fixed in the following scale
at a stage as may be recommended by the Recruitment Board after

taking into consideration the candidate’s age experience and previous
emoluments, if any;

Junior Scale—Rs. 600—40—800—50—1150.
Senior Scale—Rs. 1100—50—1300—60—1600—100—1800.

provided that an officer in the senior scale appointed to a post the
prescribed pay of which is higher, shall be entitled to the higher pay.

(ii) Leave.—The direct recruits will be governed by the Revised
Rules applicable to the Central Service Class I. All other officers

will be governed by the leave rules applicable to them as members
of the service to which they belong.

(iii) Pension.—Direct recruits will be governed by the new pen-
sion code. All other officers will be governed by the pension rules
applicable to the services to which they belong.

(iv) Age of retirement

(a) For direct reeruits 55 years.

(b) For others as applicable to
the officers’ parent
service,

Provided that no officer borne on the Pool cadre will be guaranteed
continuance in the Pool on attainment of the age of 55.

(v) Training.—Every officer selected for appointment to the Pool
will be required to undergo such training as may be prescribed for
him by the Central Establishment Board. This will be designed to
give him the necessary background and variety of experience to fit
into economic administration and may, in the case of officers who
have not State experience. include a period of service under the State
Governments,



APPENDIX VI
(See Para 60)

Constitution and Functions of the Central Establishment Board and
Functions of the Establishment Officer to the Government of

India.

EsSTABLISHMENT OFFICER

The Establishment Officer to the Government of India is admi-
nistratively under the Ministry of Home Affairs. His duties inter

alia are—

(i)

(ii)

(iii)

(iv)

v)

(vi)

to be the Secretary of the Appointments Committee of
the Cobinet and of the Central Establishment Board:;

to receive all communications intended for the Appoint-
ments Committee or the Board and to obtain and com-
municate their orders to the Ministries concerned;

to keep himself fully informed of possible or impending
vacancies in posts falling within the purview of the
Appointments Committee or the Board and the avail-
ability of officers of the requisite seniority and ex-
perience for filling such appointments;

to keep himself in close touch with State Governments,
the Comptroller and Auditor-General and the Ministries
of Home and Finance for the systematic planning and
maintenance of supply of suitable officers for manning
the ‘‘deputation” posts at the Centre;

to ensure up-to-date maintenance and proper custody
of confidential records of all officers belonging to or likely
to be recruited to Grade I of the Central Secretariat
Service, the Central Administrative Pool and other 1A S.
officers of various States;

to conduct all correspondence with State Governments,
the Comptroller and Auditor-General or the Ministries
concerned in regard to the selection or reversion of offi-
cers is connected with appointments within the purview
of the Board or the Appointments Committee.
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All correspondence between Ministries at the Centre on the one
hend mmd the Comptroller and Auditor-General or the State Gov-
ernments on the other for the loan of officers for employment at
the Centre shall be canalised through the Establishment Officer
whenever—

“either (a) The officer whose services are required belongs to an
All India Service, to a State Civil Service or a State Police
Service; and
(b) the officer is required for a post which is within the pur-
view of the Board or the Appointments Committee.

No Ministry or Department or autonomous body financed by the
Central Government shall obtain or try to obtain the services of
all India Service Officer by direct correspondence with any State
Government.

CENTRAL ESTABLISHMENT BOARD
Constitution:

(a) The Board shall consist of six members including the
Chairman.

(b) Cabinet Secretary will be the Chairman (ex-officio) and
Home Secretary as Member (ex-officio).

(¢) Other members of the Board will be a Finance Secre-
tary and three other Secretaries.

(d) Cabinet Secretary shall at all times be one of the mem-
bers and Chairman of the Board.

(e) Home Secretary shall at all times be one of the members
of the Board.

(f) A suitable system of rotation shall be established, under
the orders of the Appointments Committee of the Cabi-
net, to secure the annual retirement of the members
(other than the Chairman and the Home Secretary) and
their replacement by other eligible Secretaries.

(g) The Establishment Officer to the Governmant of India
shall act as Secretary to the Board. :

FPunctions:

It shall be the duty of the Board—

(a) having regard to the merits, claims and availability of
all officers in the field of choice for any particular
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vacancy, to make recommendations for the selection and
appointment to—

(i) all posts of and above the rank of Under Secretary
to the Government of India in the Secretariat (except
posts of Additional Secretary, Special Secretary and
Secretary to the Government of India);

(ii) all non-Secretariat posts under the Government of
India which are included as category ‘A’ posts in the
Schedule of the reorganised Central Secretariat Ser-
vice;

(iii) all non-Secretariat posts under the Government of
India which are manned by officers of the All-India
Services;

(iv) all other non-Secretariat posts which are similar in
rank and status to the posts mentioned in (i) above
when it is proposed to appoint thereto—

(a) officers belonging to the Central Secretariat Service
or the Central Administrative Pool;

(b) officers belonging to any of the services which supply
officers to the Central' Administrative Pool;

(b) to advise the controlling authority viz. the Ministry of
Home Affairs, in regard to the initial constitution and
future maintenance of the Central Administrative Pool
as provided for in the scheme for staffing senior Admi-
nistrative posts at the Centre;

(c) to advise the Ministry of Home Affairs in regard to the
initial constitution and future maintenance of Selection
Grade and Grade I of the Central Secretariat Service on
matters specifically referred to the Board by that Minis-

try.



APPENDIX VI
(See Para 63)

Statement showing the Conduct Rules as recommended by the Santhanam
Committee and the extent of their smplementation.

Conduct Rules as recommended by the Extent of implementation.
Santhanam Committee.

General :

(1) Every Government servant ghall at all Accepted yide Rule 3 of the C.C.S.
times maintain absolute integrity, devo-  (Conduct) Rules, 1964.
tion to duty and shall do nothing which
is unbecoming of a Government ser-
vant.

(2) (1) Every Government servant holding
a supervisory post shall take all possi-
ble steps to ensure integrity and devo-
tion to duty of all Government servants
for the time being under his control
and authority ;

() No Government servant shall in the
performance of his official duties or in
the exercise of powers conferred on him,
act otherwise than in his best judgement
except when he is acting under the di-
rections of his official superior. He
should obtain such direction in writin,
wherever racticablculand where it 1s
not practicable he should obtain written
conhg'umion as soon thereafter as

possible.

Employment of near relatives of Government
servants in privaie undertakings enjoying
Government Patronage :

1) No Government servant shall use his - Accepted vide rule 4(r) of C.C.S.
¢ )position or influence directly or 0i%nduct) Rules, 1964.
indirectly to secure employment for any
member of his family with any private
firm.

140
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(2) Every Government servant shall, as Accepted vide rule 4(2)(ii) of the

soon as he becomes aware of the fact of
acceptance by a member of his family
of employment with any private firm,
report to the prescribed authority the
fact of such acceptance and the fact whe-
ther he has or has had any official deal-
ings with that firm.

(3)(®) No Government servant shall in the
discharge of his official duties deal with
any matter or award any contract relating
to a firm or any other person if any
member of his family is employed in that
firm or under that person or if he or any
member of his family is interested in
any such matter in any other manner.

(1) In all such cases the Government ser-
vant shall refer the case to his official
superior and the case shall thereafter
be disposed of according to the instruc-
tions of the authority to whom the re-
ference is made.

Subscriptions :

No Government servant shall ask for or
accept contributions to or otherwise
associate himself with the raising of any
funds or collections in pursuance of any
object whatsoever provided that the
Government or such authority as may
be empowered by it in this behalf may
give permission for such collection or
association for a specific purpose.

Gifts .

(1) Save as provided in these rules, no
Government servant shall accept or per-
mit his wife or any other member of his
family or any other person on his be-
half to accept any gift.

Explanation :—Gifts include free trans-
port, boarding, lodging and other ser-
vice or any other pecuniary advantage
when provided by any person other than
near relative or personal friend having

C.C.S. (Conduct) Rules, 1964.

Accepted vide rule 4(3) of the
C.C.S. (Conduct) Rules, 1964.

Accepted vide rule 12 of C.C.S.
(Conduct) Rules, 1964.

Accepted vide rule 13(1) of C.C.S.
(Conduct) Rules, 1964.
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no official dealings with the ‘Government
servant.

Note.—A casual meal, lift or other social
hospitality shall not be deemed
to be a gift.

(3) On occasions such as weddings, anni- Accepted vide sub-rules (2) and
versaries, funerals and religious func- (4) of rule 13 of C.C.S. (Con-
tions, when making of gifts is in con- duct) Rules, 1964.
formity with the prevailing religious or
social customs, gifts may be accepted
from near relatives provided that a
report shall be made to the Govern-
ment if the value of the gifts exceeds—

(1) Rs. 500/- in the case of a Government
servant holding any class 1 or II

post;

(%) Rs. 250/- in the case of a Govern-
ment servant holding any class III
post; and

(555) Rs. 100/~ in the case of class IV
employees.

(3) In all other cases of gifts the sanction
of the Government shall be obtained
for accepting them if the value thereof
exceeds—

() Rs. 75/- in the case of Government
servants holding any class I or
class II posts; and

() Rs 25/- in the case of Government
servants holing class 1II or IV

posts.

Public Demonstrations sn honour of Govern-
ment servants :

No Government servant shall, except with  Accepted vide rule 14 of C.C.S.
the previous sanction of the Government, (Conduct) Rules, 1964.
receive any complimentary or valcdic-
tory address or acccpt any testimonial
or attend any meeting or entertainment
held in his honour, or in the honour of
any other Government servant;
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Provided that nothing in this rule shall
apply to :

(s) a farewell entertainment of sub-
stantially private and informal cha-
racter held in honour of a Govern-
ment servant or any othcr Govern-
ment servant on the occasion of
his retirement or transfer or any
person who has recently acquitted
service of any Government; or

(5) the acceptance of simple and in-
expensive entertainments arranged
by public bodies or institutions.

Note :—Exercise of pressure of any sort
on any Government servant to
induce him to subscribe towards
any farewell entertainment
even if it is of a substanatially
private or informal character and
collection of subscriptions from
Class III or IV  employees
under any circumstances for
entertainment of any Govern-
ment servant not belonging to
their own class, is forbidden.

Private trade and Employment :

(1) No Government servant shall, except
with the previous sanction of the Gov-
ernment engage directly or indirectly in
any trade or business or undertake any
employment:

Provided that a Government servant may,
without such sanction undertake hono-
rary work of a social or charitable nature
or occasional work of a literary, artistic
or scientific character, subjcct to the
condition that his official duties do not

thereby suffer, but he shall not under-
take, or shall discontinue such work if

80 directed by the Government.

Bxplanation : Convassing by a Govern-
ment servant in support of the business
of Insurance agency, commission

agency etc. owned or managed by his-

wife or any other member of his family
or any other person shall be deemed
to be a breach of this sub-rule.

Accepted vide Rule 15 of the
C.C.S. (Conduct) Rules, 1964.
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(2) Every Government servant shall re-
port to the Government if any member
of his family is engaged in a trade or
business or owns or manages an
insurance agency or commission
agency.

(3) No Government servant shall, without
the previous sanction of the Govern-
ment except in the discharge of his
official duties, take part in the regis-
tration, promotion or management of
any bank or other company registered
under the Indian Companies Act,
1956, or any other law for the time
being in force or any co-operative
society for commercial purposes :

Provided that a Government servant may
take part in the registration, promotion
or management of a co-operative society
substantially for the benefit of Govern-
ment servants registered under the
Co-operative Societies Act, 1912 (IT of
1912) or any other law for the time being
in force, or of a literary, scientific or
charitable society registered under the
Societies Registration Act, 1860 (XXI
?f 1860), or any corresponding law in

orce.

(4) No Government servant may, accept
any fee, for any work done for any
public body or for any private person
without the sanction of the competent
authority.

Imoestment, lending and borrowing :

(1) No Government servant shall specu- Accepted pvide rule 16 of the

late in any stock and shares or other  C.C.S. (Conduct) Rules, 1964.
investments.

Note :—Frequent purchase and sale of
shares, securities etc. shall be
deemed to be speculation with-
in the meaning of this rule.
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{2) No Government servant shall make,
or permit his wife or any member of
his family or any other person acting
on his behalf to make any investment
fikely to embarrass or influence him in
the discharge of his official duties.

(3) If any question arises whether any tra-
nsaction is of the nature referred to in
sub-tule (1) or (2), the decision of the
Government thereon shall be final.

{4)®) No Government servant shall,
save in ordinary course of business
with a bank or a firm of standing, him-
self or through any member of his
family or any other person acting on his
behalf lend or borrow money, as prin-
cipal or agent whereby any interest or
return in money or kind is charged or
paid, to or from any person within the
focal limits of his authority or  with
whom he is likely to have official deal-
ings :

Provided that—

(a) a Government servant may give or
accept a purely temporary loan free
of interest from a relative or a per-
sonal friend or operate a credit
account with bona fide tradesman
or make an advance to his private
employee;

(b) with the previous sanction of the
Government enter into any
transactions of lending or borrowing
money which but for such sanc-
tion will be a breach of this sub-
rule.

(#) When a Government servant is ap-
pointed or transferred to a post of such
a nature as to involve him in the breach
of any of the provisions of sub-rule (2)
or (4) he shall forthwith report
the circumstances to such authority
as may be prescribed by Government
and shall thereafter act in accordance
with such order as may be passed by
such authority.

A, S— - -
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Insolvancy and indebtedness:

A Government servant shall so manage Accepted vide rule 17 of the
his private affairs as to avoid habitual C.C.S. (Conduct) Rules,
indebtedness or insolvency. A Go- 1964.
vernment servant who becomes the
subject of legal proceedings for re-
covery of any debt due from him. or
insolvency shall forthwith report the
full facts to the Government.

Note: The burden of proving that
insolvency or indebtedness is
the result of circumstances
which, with the exercise of ordi-
nary diligence, the Government
servant could not have foreseen,
or over which he had no control,
and has not proceeded from
extravagant  or dissipated
habits, will be upon the
Government servant.

Movable, immovable and valuable property :

(1) Every Government servant shall. on Accepted vide rule 18 of C.C.S.
first appointment to the service and (Conduct) Rules, 1964.
thereafter at such intervals as may be
prescribed submit a return of his assets
and liabilities, in such form as may be
prescribed. The return shall contain
full particulars regarding—

(a) immovable property owned, acquir-
ed or inherited by him or held by
him on lease or mortgage either
in his own name or in the name
of any member of his family or in
the name of any other person;

(b) shares, debentures and cash simi-

larly owned, acquired, inherited
or held by him;

(c) other movable property;

(d) debts and other liabilities due by him
directly or indirectly.
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Note I.—Sub-rule (1) shall not ordinarily
apply to Class IV servants but
the Government may direct
that it may apply to any
such Government servant or
class of such Government ser- -
vants.

Note II. —In all returns the values -of
items of movable property
less than Rs. 1,000/- may be
added and shown as a lump
sum. The value of articles
of daily use such as clothes,
utensils, crockery, books need
not be included.

Note III.—The total value of jewellery
’ may be shown as a lump sum.

Note IV.—Govrnment servants who are
in service on the date that this
Rule comes into force should
submit a return under this sub-
rule by a date to be prescribed
immediately following the co-
ming into force of this Rule.

(2) No Governm>nt servant shall, except
with the previous knowledge of the
prescribed authority acquire or dispose
of any immovable property by lease,
mortgage, purchase, sale, gift
or otherwise either in his own name
or in the name of any member of his
family.

Provided that the previous sanction of the
prescribed authority shall be obtained if
any such transaction is in respect of
property belonging to a person having
official dealings with thc Government
servant.

(3) Every Government servant shall re-
port to the prescribed authority all
transactions concerning movable pro-
perty if the value of such transaction
exceeds Rs. 1,000/- in the case of Go-
vernment servant holding any class I
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or class IT postand Rs. 500/- in the
case of other Government servants;

{4) The competent authority may at any
time by general or special order require
a Government servant to submit within
a period specified in the order, full
particulars of such movable or immov--
able property held or acquired by him
or on his behalf or by any member of
his family as may be specified in the
order. Such statement shall, if so re-
quired include details of the means by
which, or the source from which such

property was acquired.

{s) The Government may exempt any
category of Government. servants
belonging to classes II, III and IV from
any of the provisions of this rule except
sub-clause (4).

Bxplanation—For the purpose of this
rule, the expression ‘movable property’
includes inter alia the following property,
namely :—

(a) jewellery, insurance policies to
annual premiz of which exceeds
1/6th of the total annual emolu-
ments received from Government,
shares, securities and debentures;

(®) loans advanced by such Government
servant, whether secured or not;

(¢) motor cars, motor cycles, horses
or any other means of conveyance;
and

(d) refrigerators, radios and radiograms.

Vindiication of acts and character of Gov-
ernment servants :

Government servant shall, except with Accepted vide rule 19 of C.C.S.
the previous sanction of the Govern- (Conduct) Rules, 1964.
ment, have recourse to any court or to
the press for the vindication of any
official act which has been the subject
matter of adverse criticism or an attack
of defamatory character.
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Bxplanation :—Nothing in this rule shall
be deemed to prohibit a Government
servant from vindicating his private
character or any act done by him in his
private capacity provided that he shall
submit a report to the prescribed au-
thority regarding such action.

Drinking :

A Government servant shall— Accepted vide rule 22 of C.CS.
(Conduct) Rules, 1964.
(a) strictly abide by any law relating
to intoxicating drinks in force in
any area in which he may happen
to be for the time being ;

(8) take due care that performance of his
duties are not prejudiced in any
way by influence of such drinks or
drugs ;

(¢) not appear in a public place in a
state of intoxication;

(d) not habitually use such drinks or
drugs to excess.




APPENDIX IX
(See Para 91)
Statement laid on the Table of Lok Sabha on the 10th August, 1961

Measures for strengthening of Administration

Measures for improvement of administration are continuously
under consideration. A review of the existing position was recently
made particularly in connection with the formation of the Third

Five Year Plan.

The vigorous and punctual implementation of the Plan today
forms the core of administrative activity.

The review of machinery of Government has, therefore, taken
into consideration the difficulties of the Second Plan and the project-
ed needs of the Third Five Year Plan,

2. The following principal objectives have been kept in view in
taking decisions on measures necessary for administrative improve-

ment:—

(i) Individuals and Organisations should be judged strictly by
the test of results. For this purpose, they should be given
a clear statement of tasks, means, obligations, time
squence of operations and the assumptions on which they
are based. Attempt should be made to build reasonable
challenge into each job and individuals and organisations
should be given the necessary trust, responsibility and
powers to achieve the results expected of them.

(ii) The present system of financial control should be reorga-
nised. Itemised examinations of financial proposals should
be confined only to vital matters. Financial responsibility
should be developed, in liberal measure, on the adminis-
trative ministries and by them, in turn, on thé imple-
menting authorities. The control of the Ministry of Fin-
ance should be exercised through pre-budget scrutiny and
by adequate reporting, random checks and work studies
in such fields as may be considered necessary.

150
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(iii) The responsibility of the Head of Department and the
executive authority concerned with the implementation
of programmes and policies will be substantially increas-
ed. This will be done both by giving additional powers
and by the requirement that certain activities such as
corruption and public relations should be dealt with on
a more planned basis than before. The consideration of
individual complaints as at present in these spheres will
be supplemented by the drawing up of a programme of
work at the beginning of the year. by each Head of
Department. This programme will be scrutinised by the
Secretaries of the Ministries and progressed by them
adequately.

(iv) The managerial skills of the public servants will be in-
creased through a sustained programme of executive
development by training and counselling. Powers will
also be taken by Government for weeding out officials
who are ineffective and against whom suspicion exists
amounting to moral conviction.

(v) Simplification of procedures and work will be vigorously
pursued by introducing work studies, by competently
trained personnel, in all spheres of administration.

(vi) Relations with the public will receive special attention.
A series of programmes will be initiated for inculcating
courtesy and consideration and for changing the attitude
of authority complex towards those who approach public
offices for various purposes. Better arrangements will
be made for dissemination of information to the public.
It is also proposed to fix and publicise time limits for
dealing with applications and requests made to Govern-
ment offices by the public.

3. A number of concrete proposals have been worked out to give
effect to these broad objectives. The important among them are
mentioned below:—

(1) Ministries need not conform to a standard pattern of
organisation. They will be free to vary it, within broad
limits, in order to introduce speed and quality of work
suited to their circumstances.
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(2) Ministries should only concern themselves with matters of

3

4)

(5)

(6)

policy. general supervision and enforcement of standards.
Executive agencies should consequently be made stronger
and given greater responsibility.

Responsibility for financial management should be devolv-
ed in greater measure than before both on the Ministries
and the executive agencies. The scheme now approved,
which is about to be tried in the Ministries of Commerce
and Industry, Information and Broadcasting and Commu-
nity Development and Cooperation and the Department
of Food, includes (a) formulation of a programme for
intensive pre-budget scrutiny between the Ministry of
Finance and administrative Ministry necessitating the
preparation of budget estimates earlier than wusual in
cases in which actuals of the last year are not an impor-
tant consideration, (b) further liberalisation of financial
powers to the Ministries in order to avoid references to
Finance Ministry in the post-budget period except on
vital matters and (c) the exercise of control of important
financial aspects by the Finance Ministry through an
adequate reporting system and test checks. The Ministry
of Finance is also simultaneously taking measures to
strenthen its machinery for scrutiny of project estimates
and their financial review. The details of the scheme
are now being worked out. If it proves successful in the
four Ministries selected, it will be introduced as a general
system of financial management in other Ministries.

Control of the Ministry of Home Affairs on staff upto and
including Section Officers shouyld be transferred to the
Ministries concerned. This will enable this staff being
given training specially related to the Ministry in which
they are employed and will also be conductive to better
personnel management.

Officials in key posts will be kept in their jobs for at least
five years to enable them to produce the results expected
of them If there is any loss of prospects by their being
kept in a particular post in the public interest, the loss
should be adequately protected against.

Report to Committees, groups, conferences, etc., should
be reduced drastically. Full responsibility should be
given to agencies and to individuals and, with it, the
necessary measure of support and trust.
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(7) Arrangements for technical preparation of projects and

@)

9)

scheduling of work relating to them require to be streng-
thened, particularly as information relating to a large
proportion of projects included in the Third Plan is still
unsatisfactory., The concrete suggestion is that planning
for the Fourth Plan should be started almost immediately
and a comprehensive time-table may be worked out for
completing studies for the Fourth Plan projects during
the next three years.

The procedures relating to recruitment to scientific and
technical posts will be studied by the Ministry of Home
Affairs to introduce greater speed than hitherto in mak-
ing such personnel available.

Continuous studies will be made with a view to simpli-
fication and improvement by the O. & M. Division and
internal work study cells of Ministries of such proce-
dures, identified by Secretaries of Ministries, as involve
delay in decision making and implementation.

(10) Follow up will be the responsibility of the normal line

of supervision but agencies such as the Committee on
Plan Projects and the Programme Evaluation Organisa-
tion will cotinue their work of administrative research
and evaluation.

(11) It is proposed to appoint a small committee in each

Ministry to locate officials who are ineffective or against
whom suspicions exist regarding their integrity amount-
ing to moral conviction. Measures will be taken to deve-
lop the ineffective persons by necessary counselling and
training. In case persons are not capable of improvement
and are in the age group of 45 to 50, they will be retired
either on completion of 25 years of service or at the age
of 50 years whichever is earlier. The retirement rules will
be amended suitably. Persons lacking in integrity will be
dealt with separately.

(12) Work study will be introduced as a compulsory subject

in the initial training curricula of all established services.
Courses in work study for in-service personnel will also
be expanded.

(13) Training in supervisory techniques will be stepped up

for all types of personnel in service.
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{14) Incentive schemes, based on systematically worked out
standards, will be tried. Encouragement, through appro-
priate incentives, should also be given for achievement of
specific objectives such as reduction in the costs of pro-
jects, reduction in the foreign exchange complement of
projects, speeding up of the implementation of projects,
ete.

(15) Management of projects is a new and important part of
administrative practice. Its special features are definite
targets and schedules, costing, need for initiative and re-
sourcefulness in execution and emphasis on technical effi-
ciency and innovation. These demand adequate pre-
planning and accurate estimating. Arrangements for
technical preparation of projects and scheduling of work
will be strengthened. Reporting from projects will be
simplified and made more purposeful.

{16) Training arrangements will be undertaken to develop
individual and group responsibility. Several measures
are being devised under the following broad heads: —

(a) techniques for fostering initiative, ability to programme
and responsibility of individual officers (e.g. encourage-
ment to officers to work out their own programme of
work and to suggest criteria for judging their perform-
ance),

(b) increase in capacity for improvement in performance
(e.g. by sampling activities to improve time distribution
on various types of jobs, by organising case studies and
decision-making training).

(17) Heads of Departments should be made responsible for
maintaining and improving relations with the public. They
should prescribe, having regard to the limitations of staff
and the nature of cases, time limits for disposal of letters,
applications and petitions as far as practicable and should
advertise them to the public. Endeavour should be made
to adhere to them in all except cases requiring a greater
degree of scrutiny than in normal circumstances.

(18) Each Head of Department should also draw up -an annual
confidential programme in advance indicating the types
of corruption prevalent, the types of personnel involved
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and the measures he proposes to take to improve the situa-
tion. This programme should be forwarded to the Secre-
tary of the Ministry concerned. Simultaneously the Special
Police Establishment of the Ministry of Home Affairs
should also send confidentially to the Secretary its own
appreciation regarding corrupt practices in the charge of
each Head of Department. The Secretary should, after a
consideration of both the documents, apprcve c¢if the final
programme and indicate it to the Head of Department. He
should also progress periodically the implementation of
this programme.

(19) Similarly an annual programme should be drawn up by
each Head of Department indicating the outstanding prob-
lems of public relations and the measures to be taken to
improve them. This programme should also be progressed
periodically by the Secretary of the Ministry concerned.

(20) Where necessary, information counters should be esta-
blished and they should be placed in charge of responsible
officials who would be specially trained to cater to the
needs of the public.

(21) National expressions for courtesy may be devised and
opportunity should be taken of important national cele-
brations to emphasise the service aspect of public adminis-
tration.

4. The administration of public enterprises is an intricate subject.
The Report of the Krishna Menon Committee is separately under
consideration affecting various organisational and management as-
pects of their working. Special features of their working insofar
as they relate to their internal organisation and relationships were
considered as a part of the general problem of strengthening adminis-
tration. The decisions indicated above will be equally applicable
to them; the details will be worked out according to the circums-
tances of each organisation concerned. The following additional
decisions have been taken on improving the administrative function-
ing of the public enterprises: —

(a) The Ministries concerned should have strong technical
planning cells charged with responsibility for study of
the broader technical and economic aspects of projects,
defining stages of execution and ensuring coordination of
all related measures.
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(b) Within major state undertakings design and research units
should be established and primary responsibility for pre-
paring new projects placed on them.

(c) All major projects should have units for evaluation, re-
view of progress, reduction of costs, raising productivity
and checking of performance. These units should func-
tion under the control of top management authorities and
without interfering in the direct line of supervision, but
independently of day-to-day operations.

(d) The Ministry of Finance should strengthen their ‘project
co-ordination cell’ so that it can (i) undertake thorough
scrutiny of cost estimates and of the broader economic
aspects of projects and (ii) accept responsibility for pre-
senting an annual report on financial and economic aspects
of the Central Government’s industrial undertakings as a
whole.

(e) In view of the short time available for the formulation of
the plans, particularly in relation to industrial projects,
the Ministries concerned are being directed to complete
studies of the projects likely to be included in the Fourth
Plan in the next three years.

5. The Planning Commission has, after a study of the references
made to it by the Central Ministries and State Governments, decided
to simplify the procedures for consultation with it. Variations in
cost estimates up to 10 per cent or Rs. one crore, whichever is less,
will not be reported to the Planning Commission. Discussions regard-
ing annual plans will be confined only to the more important pro-
jects and programmes. Procedures for Central assistance have
already been considerably simplified. The list of Centrally spon-
sored schemes has been drastically reduced as also the list of
schemes in the plans of States for which assistance may have to be
given according to certain prescribed patterns. These patterns are
also being simplified. As regards progress reports on projects and
programmes in the States, it is proposed that these should be received
only at a single point within the Government of India, namely the
Ministry concerned, but the forms should be drawn up in consulta-
tion with the Planning Commission. The same principles will apply,
mutatis mutandis, to schemes implemented by Central Ministries.

6. In spite of the effort to make the decisions taken on adminis-
trative improvements as detailed and comprehensive as possible, the
above still remains a statement of general principles. A great deal
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of work is required to be done to give them concrete shape. It is a
continuing task and cannot evidently be detailed at a point of time
in a statement of this nature. A Committee on Administration has
been established at the Centre headed by the Cabinet Secretary. It
will be its special function to progress the implementation of these
decisions and to report periodically to the Cabinet.

The steps outlined above are being brought to the notice of the
State Governments. Government of India will be glad to give
such assistance to them as may be possible in implementing them.



APPENDIX X

(See Para 94—footnote)

Ministry. of Home Affuirs (Department of Administrative Reforms)
Resolution No. 40|3/65-AR (P), dated the 5th January, 1964, set-
ting up the Administrative Reforms Commission.

No. 40/3/65-AR(P).—The President is pleased to set up a Commis-
sion of Inquiry to be called the Administrative Reforms Commis-
sion to examine the public administration of the country and make
recommendations for reform, and reorganisation where necessary.

2. The Commission will consist of Shri Morarji R. Desai, M.P., as
the Chairman and the following as members:—

(i) Shri K. Hanumanthaiya, M.P.

(ii) Shri H. C. Mathur, M.P.

(iii) Shri G. S. Pathak, M.P.

(iv) Shri H. V. Kamath, M.P.

(v) Shri V. Shankar, I.C.S., Member Secretary.

3. The Commission will give consideration to the need for ensur-
ing the highest standards of efficiency and integrity in the public
services, and for making public administration a fit instrument for
carrying out the social and economic policiés of the Government and
achieving social and economic goals of development, as also one

which is responsive to the people. In particular the Commission
will consider the following:—

(1) the machinery of the Government of India and its proce-
dures of work;

(2) the machinery for planning at all levels;
(3) Centre-State relationships;

(4) financial administration;

(5) personnel administration;

(6) economic administration;

(7) administration at the State level;

(8) district administration;

158
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(9) agricultural administration; and
(10) problems of redress of citizens’ grievances.

Some of the issues to be examined under each head are nsted in the
schedule to this Resolution.

4. The Commission may exclude from its purview the detailed
examination of administration of defence, railways, external affairs,
security and intelligence work, as also subjects such as educational
administration already being examined by a separate commission.
The Commission will, however, be free to take the problems of these
sectors into account in recommending reorganisation of the machi-
nery of the Government as a whole or of any of its common service
agencies.

5. The Commission will devise its own procedures, and may
appoint committees and advisers to assist it.

6. The ministries and departments of the Government of India
will furnish such information and documents and other assistance
as may be required by the Commission. The Government of India
trusts that the State Governments and all others concerned will
extend their fullest cooperation and assistance to the Commission.

7. The Commission will make its report to the Government of
India as soon as practicable.
ORDER

Ordered that a copy of the Resolution be communicated to all
Ministries and Departments of the Government of India, State Gov-
ernments, Administrations of Union Territories, etc., etc.

Ordered also that the Resolution be published in the Gazette of
India for general information.

SCHEDULE

(1) The machinery of the Government of India and its procedures
of work.—

(i) The grouping of subjects in departments.
(ii) The role of the Cabinet Secretariat.
(iii) Problems of inter-ministry coordination.

(iv) Staffing patterns and methods of work within ministries
and departments.
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(v) Relationship between ministries and their attached and
subordinate offices.

(2) The machinery for planning at all levels.—Planning organi-
sations and procedures at the Centre and in the States, and the
relationship of the Planning Commsision at the Centre and planning
agencies in the States with other agencies,

(3) Centre-State relationships.—

(i) Centre-State relationships in the realm of planning and
development, with particular reference to the growth of

central agencies handling concurrent and State list sub-
jects. :

(ii) Centre-State relationships in other spheres, with parti-
cular reference to the needs of national integration and
of maintaining efficient standards of administration
throughout the country.

(4) Financial administration.—
(i) Budgetary reform.
(ii) Reform in the administration of accounts.
(iii) The role of audit.

(iv) The system of expenditure control, including procedures
for sanctioning schemes and the problem of financial dele-
gation and decentralisation.

(v) Procedures governing financial relations between the
Centre and the States.

(5) Personnel administration.—
(i) Personnel planning and organisation for it.

(ii) Recruitment policy and procedures, including selection
techniques.

(iii) The Union Public Service Commission and the State Pub-
lic Service Commissions.

(iv) Promotion policies and incentives,

(v) Policies and rules governing conduct and discipline to
ensure efficiency, honesty and maintenance of morale.

(vi) Training,
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(vii) The roles of the Cabinet Secretary and the Ministries of
Home Affairs and Finance.

(viii) Personnel management for public sector enterprises.
(6) Economic administration.—

(i) Economic coordination, and the role of the Departments
of Economic Affairs and Coordination, the Planning Com-
mission and the Department of Industry in that respect.

(ii) Administration of foreign exchange,

(iii) Export promotion, the mechanism of import control, and
administration for trade and commerce generally.

(iv) Review of the mechanism and procedures of economic
controls.

(v) The role of the Ministry of Industry and Supply vis-a-vis
other Ministries handling specific industries.

(vi) Organisation for promoting industries in the private
sector.

(7) Administration at the State-level.—

(i) Examination of the organisation and procedures of State
Governments with special reference to problems similar to
those enumerated above.

(ii) The need to strengthen administration in the States at all
levels.

(8) District administration.—

(i) The role of the Collector in respect of general administra-
tion and development administration, and as the agent of
the State Government.

(ii) The role of the Collector in the matter of public grievances
and complaints.

(iii) The relationship between the Collector and panchayati raj
institutions.

(iv) The relationship between the Collector and departmental

heads at the district and the district and supra-district
levels.

(v) The size of Districts.

(vi) Personnel policies in relation to the post of Collector.
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(9) Agricultural administration.—
(i) The role of the Ministry of Food and Agriculture and other
Ministries concerned with agricultural production, and

coordination between them.

(ii) Inter-relationship between State Agriculture Depart-
ments, Community Development Organisations and other
organisations concerned with agricultural production in
the States.

(iii) Organisation for agricultural administration at the State
and district levels.

(iv) Coordination between research and extension organisa-
tions.

(10) Problems of redress of citizens’ grievances.—

(i) The adequacy of the existing arrangements for the redress
of grievances.

(ii) Need for introduction of any new machinery or special
institution for redress of grievances.



APPENDIX XI
(See Para 96)

CABINET SECRETARIAT (DEPARTMENT OF CABINET SECRE-
TARIAT) OFFICE

Memorandum No. 72|45/CF-65, dated the 13th October, 1965

A Committee of Secretaries headed by the Cabinet Secretary
recently considered questions relating to manning of top posts in
the public sector with special reference to remuneration, terms of
service and relationship to the public services. A summary of the
recommendations of the Committee, as approved by Government is
given in Annexure 1 for implementation by various authorities con-
zerned on the lines indicated in succeeding paragraphs.

2. Procedure for Recruitment.—With reference to item (ii) of
Annexure I, Panels for appointment to these posts will be maintain-
ed by the Bureau of Public Enterprises, under the supervision of
Cabinet Secretary. These panels will include the names of experi-
enced persons in different fields in public undertakings, Government
Services including Industrial Management Pool, retired persons and
outsiders. Ministries may arrange to furnish, in the Form enclosed
s Annexure II, the particulars of persons considered suitable and
who may be willing to be considered for such appointments. These
panels will be available and should be utilised by the appointing

authorities at the time of selecting persons for such assignments in
future.

3. Classification of Top Posts.—(Item (vi) of Annexure I refers):

The existing top posts have been classified into Schedlue "A’, ‘B’
C' and ‘D, as given in Annexure III. The posts which have not
neen included in any ot these Schedules will be treated as unclassi-
fied and for these emoluments of incumbents w:ll remain unchanged.
['he classification now adopted will be subject to review in the event
of a change in the structure of the undertaking through amalgama-
tion, bifurcation or expansion, etc. Top posts in new undertakings
will be included in the appropriate Schedule from time to time.

The standard scales of pay pertaining to each Schedule vide item
(vi) of Annexure I, will be applicable to the posts included therein
with effect from 1ct October, 1965 subject to the following:—

(a) Persons appointed to those posts hereafter will start nor-
wally at the minimum of the standard scale;
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(b) Persons already holding these posts will also be brought
on to these scales from that date provided that:—

(i) the pay already being drawn by an incumbent would be
protected so long as the present appointment is held
even though it is higher than the standard scale,

(ii) if the pay drawn immediately before 1st October, 1965
corresponds to a stage in the standard scale, the pay in
the standard scale will be fixed at that stage; otherwise,
at the next higher stage.

Sd./ DHARMA VIRA,
Cabinet Secy.

Enclosure to Cabinet Sectt. O.M. No. 72/45/CF-65 dated 13th
October, 1965.

ANNEXURE 1

Main conclusions and recommendations of the Committee on Top
Posts in Public Undertakings as approved by Government.

(i) For the purpose of this Report, ‘Top Posts’ have been taken
to mean posts to which appointments are made by Government e.g.
whole-time Chief Executives (Chairman or Managing Directors),
General Managers or Project Administrators working as executive
heads of units, other full-time Directors and Financial Advisers.

(ii) Due to the rapid growth of public sector and scarcity of
managerial talent no single source of recruitment would be suffi-
cient under existing conditions and the only practical approach
would be to locate suitable persons from all possible sources. In
making such appointments priority of consideration must be given
to suitable persons working in public undertakings and the long-
term aim should be to make the public sector self-sufficient to pro-
vide its own managerial resources. In the interim period govern-
ment services, providing as they do, sufficient managerial experience
should, however, continue to form an import source, though efforts
to attract suitable persons from the private sector would also be

necessary.
(iil) As different sources of recruitment have to be tapped, it

will be necessary to provide for the maintenance of panels of suit-
able persons (including retired persons with requisite experience)
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with the Cabinet Secretary so that the appointing authorities have
a sufficiently wide range of choice at the time of selection. The
procedure for recruitment for the top posts in public sector should
be reviewed after a period of 5 years.

(iv) In the interest of efficient working of these undertakings,
such appointment should be in the nature of contract appointments
for a minimum period of 4 years which could be extended to 6 years;
the appointing authority having the right to terminate the appoint-
ment after the first year. The period of contract appointments in
the case of retired persons should be 2 to 3 years. Removal there-

after should be in exceptional circumstances like proven inefficiency,
misconduct or ill-health.

(v) With the salary structure adopted by Government, as a
matter of public policy, it is out of the question for the public sector
to compete with the private sector in regard to emoluments for top
posts; in fact, the public sector should be the pace setter. Within
these limitations, it should be possible to evaluate each post on the
basis of responsibility involved and the selected person, whether

drawn from public or private sector or Government services, should
be entitled to the salary fixed for it.

(vi) The public undertakings should be classified. on the basis
of their importance to the economy and the complexity of their
problems into four Schedules (the task of categorisation being
entrusted to an Ad Hoc Committee under the Cabinet Secretary)

and the following salary scales fixed for the Chief Executives of
each: —

(i) For Schedule ‘A’ .. .. .. Rs. 3500-125-4000
(ii) For Schedule ‘B’ .. .. .. Rs. 3000-125-3500
(iii) For Schedule ‘C’ .. . .. Rs. 2500-100-3000
(iv) For Schedule ‘D’ . . .. Rs. 2000-100-2500

These scales of pay should be admissible to all persons selected
for these appointments irrespective of the source of recruitment;
provided that no Government servant appointed to a Schedule ‘A’
post will draw salary higher than admissible to a Secretary to Gov-
ernment unless he resigns his appointment with Government.

The salaries to be allowed to whole-time Directors (other than
the Chief Executives), General Managers of units or Financial
Advisers should be equated to those applicable to a lower schedule
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salary scale (or in the case of such appointments in Schedule ‘D’
undertakings to even lower scales than those indicated above)
depending upon the importance of the assignment. In the case of
retired persons, the salary should be fixed on the basis of these pay
scales less pension and/or pensionary equivalent of retirement
benefits.

ANNEXURE II

Particulars of ....... .. ... ..... for inclusion in the Panel for Top Post
tn Public Underrakings

1. Name :

2. Position held (Service etc.) :
. Year of joining :

Date of birth :

Academic, Technical and  Professional Qualifications :

o v s W

Appointments held during the last 10 vears :

Appointment Period Salary

7. Nature of assignment sought :

8. Preference for Station :
9. Special qualifications and experience for the post .
Date : Signature

Comments about suntability by the Head of Service/Secretary to Ministry for a
managerial assignment in Public Undertakings.

Signature ....................
Date :

State Schedule ‘A’ : Rs. 3500—12§—4000
‘B’ : Rs. 3000—125—3500
‘C’ : Rs. 2500—100—3000
‘D’ : Rs. 2000—100—2500

Also indicate Executive or Financial Post.
To be furnished in duplicate
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ANNEXURE 111

Statement of classification of TOP POSTS in Public Undertakings

|3

> o o o

X

Ao

~-d

®© & 3

Schedule ‘A’ (Rs. 3500-125-4000)

Chairman. Hindustan Steel Limited.
Chairman, Indian Oil Corporation Ltd.
Chairman, Heavy Engineering Corporation Ltd.

. Chairman, Bharat Heavy Electricals Ltd.

Chairman, Neyveli Lignite Corporation Ltd.

. Chairman and Managing Director, State Trading Corpora-

tion of India Ltd.

. Chairman, Hindustan Aeronautics Ltd. (For whole-time

Chairman).

. Chairman and Managing Director, (Schedule ‘B’ for the

Fertilizer Corporation of India Ltd. present incumbent).

. Chairman, Oil and Natural Gas Commission.

Schedule ‘B’ (Rs. 3000-125-3500).

. Chairman & Managing Director. Heavy Electricals (India)

Ltd.

Chairman and Managing Director, Minerals and Metals
Trading Corporation of India Ltd.

Chairman and Managing Director, Indian Drugs and Phar-
maceuticals Ltd.

Chairman, National Minerals Development Corporation Ltd.

. Vice-Chairman and General Manager, Air India.

. Managing Director, Bokaro Steel Limited.

Managing Director, Hindustan Machine Tools Ltd.

. Managing Director, Hindustan Aeronautics Ltd.

Managing Director, National Coal Development Corpora-
tion Ltd.
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11.
12.
13.
14.
15.
16.

17.

w
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11.
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Managing Director, Indian Oil Corporation Limited, (R
neries Division).

Managing Director, Food Corporation Ltd.
General Manager, Indian Airlines Corporation.
General Manager. Durgapur Steel Plant.
General Manager, Bhilai Steel Plant.

General Manager, Rourkela Steel Plant.

Project Administrator, Hardwar Unit, Bharat Heavy Elec-
tricals Ltd.

Financial Adviser, Hindustan Steel Ltd.

Schedule ‘C’ (Rs. 2500-100-3000)

. Managing Director, Nationa] Newsprint and Paper Mills

Ltd.

. Managing Director, Mazagon Dock Ltd.

. Managing Director, Hindustan Steelworks Construction

Corporation Ltd.
Managing Director, Bharat Electronics Ltd.

. Managing Director, Indian Rare Earths Ltd.
. Managing Director, Ashoka Hotels Ltd.

. Managing Director, National Industrial Development Cor-

poration Ltd.

. Managing Director, Mining and Allied Machinery Corpora-

tion Ltd.

. Managing Director, Indian Telephone Industries Ltd.
10.

Managing Director, Fertilizers and Chemicals Travancore
Ltd.

Managing Director, Central Warehousing Corporation.

12. Managing Director, Bharat Earth Movers Ltd. (Schedule

‘D’ for the present incumbent).
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14.
15.

16.

17.

18.

19.

20.

21

22.

24.

25.

27.

28.

30.

31
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General Manager, Alloy Steel Plant.
Director, Pipeline Division, Indian Oil Corporation Ltd.

General Manager, Barauni Refinery, Indian Oil Corporation
Ltd.

General Manager, Guahati Refinery, Indian Oil Corporation
Ltd.

General Manager, Koyali Refinery, Indian Oil Corporation
Ltd.

General Manager, Foundry Forge Unit, Heavy Engineering
Corporation Ltd.

General Manager, Heavy Machine Building Unit, Heavy
Engineering Corporation Ltd.

General Manager, Hindustan Aeronautics Ltd. (Bangalore
Division).

General Manager. Sindri Unit, Fertilizer Corporation of
India Ltd.

General Manager, Nangal Unit, Fertilizer Corporation of
India Ltd.

. General Manager, Trombay Unit, Fertilizer Corporation of

India Ltd.

General Manager, Durgapur Unit, Fertilizer Corporation of
India, Ltd.

General Manager, Planning and Development Division,
Fertilizer Corporation of India Ltd.

. General Manager, Gorakhpur Unit, Fertilizer Corporation

of India Ltd. (Schedule ‘D’ for the present incumbent).

General Manager, Bangalore Unit, Hindustan Machine Tools
Ltd.

Project Administrator, Tiruverumbur Unit, Bharat Heavy
Electricals Ltd.

. Project Administrator, Ramachandrapuram Unit, Bharat

Heavy Electricals Ltd.

Project Administrator, Rishikesh Unit, Indian Durgs and
Pharmaceuticals Ltd.

Member (Production), Oil & Natural Gas Commission.
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33.
34.

37.
38.
39.
40.
41.
42.

43.

44.

45.

47.
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Member (Exploration), Oil & Natural Gas Commission.
Member (Finance), Oil & Natural Gas Commission.

Director, (Technical), Heavy Electricals (India) Ltd.

. Director, State Trading Corporation of India Ltd.
36.

Director, Minerals and Metals Trading Corporation of India
Ltd.

Financial Adviser, Heavy Engineering Corporation Ltd.
Financial Adviser, Neyveli Lignite Corporation Ltd.
Financial Adviser. Hindustan Aeronautics Ltd.
Financial Adviser, Fertilizer Corporation of India Ltd.
Financial Adviser, Bokaro Steel Limited.

Financial Controller. Indian Oil Corporation Ltd. (Refineries
Division).

Financial Adviser., State Trading Corporation of India Ltd.
(Schedule ‘D’ for the present incumbent)

Financial Adviser. Rourkela Steel Plant (Schedule ‘D’ for
the present incumbent).

Financial Adviser, Bhilai Steel Plant. (Schedule ‘D’ for the
present incumbent).

. Financial Adviser, Durgapur Steel Plant. (Schedule ‘D’ for

the present incumbent)

Financial Adviser, Heavy Electricals (India) Ltd.

Schedule ‘D’ (Rs. 2000-100-2500)

. Chairman, National Projects Construction Corporation Ltd.

Chairman, National Small Industries Corporation Ltd.

. Managing Director, Praga Tools Ltd.

. Managing Director. Hindustan Organic Chemicals Ltd.
. Managing Director, Triveni Structurals Ltd.

. Managing Director, Hindustan Shipyard Ltd.

. Managing Director, Hindustan Antibiotics Ltd.

. Managing Director, Hindustan Insecticides Ltd,
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11.
12.
13.

14.
15.
16.

17.

26.

27.

28.

29.

30.
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. Managing Director, National Buildings Construction Cor.

poration Ltd.
Managing Director, Hindustan Teleprinters Ltd.
Managing Director, Indian Tourism Hotel Corporation Ltd.
Managing Director, Cement Corporation Ltd.

Managing Director, Hindustan Photo Film Manufacturing
Co. Ltd.

Managing Director, Hindustan Cables Ltd.
Managing Director, National Instruments Ltd.

Managing Director, Pyrites & Chemicals Development Co.
Ltd.

Managing Director, Rehabilitation Industries Corporation
Ltd.

. Managing Director, Janpath Hotels Ltd.

. Managing Director, Shipping Corporation of India Ltd.

. Managing Director, Garden Reach Workshops Ltd.

. Managing Director, Hindustan Salts Ltd.

. General Manager, Instrumentation Ltd.

. General Manager, Hindustan Aerenautics Ltd. (Nasik Divn).

24. General Manager, Hindustan Aeronautics Ltd. (Koraput

Divn).

. General Manager. Hindustan Aeronautics Ltd. (Hyderabad

Divn).
General Manager, Hindustan Aeronautics Ltd. (Kanpur
Divn).

General Manager, Kiriburu Iron Ore Project, National
Mineral Development Corporation Ltd.

General Manager, Bailadila Iron Ore Project. National
Mineral Development Corporation Ltd.

General Manager, Khetri Cooper Project, National Mineral
Development Corporation Ltd.

Joint General Manager, Pinjore Unit. Hirdustan Machine
Tools Ltd.

141 (aii) LS—12,
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32.

33.

34.

35.

36.

317.
38.

39.
40.

41.

42.
43.

44.

45.

46.
47.

49.

50.
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Joint General Manager, Kalamassery Uhit, Hindustamw
Machine Tools Ltd.

Joint General Manager, Hyddrabad Unit Hindustam
Machine TFools Ltd.

Project Administrator, Hyderabad Unit, Indian Drugs and
Pharmaceuticals Ltd.

Project Administrator Madras Unit, Indian Drugs and Phar-
maceuticals Ltd.

Project Administrator, Switchgear Unit, Bharat Heavy
Electricals Ltd.

Chief Project Officer, Heavy Machine Tools Unit, Heavy
Engineering Corporation Ltd.

Superintendent, Coal Washeries, Hindustan Steel Litd.

Financial Controller. Indian Oil Corporation Lid., (Market-
ing Divn).

Financial Controller, Air India.

Controller of Finance and Accounts, Hindustan Machine
Tools Ltd.

Financial Adviser, Minerals and Metals Trading Corpora-
tion of India Ltd.
Financial Adviser, Indian Drugs and Pharmaccuticals Ltd.

Financial Controller, National Mineral Development Corpo-
ration Ltd.

Financial Controller, National Coal Development Corpora-
tion Ltd.

Financial Controller, Indian Airlines Corporation.

Financial Adviser, Alley Stcel Plant.

Financial Controller, Hindustan Seronautics Ltd. (Banga-
lore Division).

Financial Adviser, Hardwar Unit Bharat Heavy Electricals.
Ltd.

Financial Adviser, Hindustan Steelworks Construction Cor-
poration Ltd.

Financial and Accounting Manager, Indian Telephone Indus-
tries Ltd.
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Statement showing summary of Recommendations/Conclusions

Serial Reference to Summary of Recommenda-

tions/Conclusions

No. para No. in
the Report

1 2

1 12

. e e e vt % s

The Committee welcome the recent trend in
creating new All India Services common to the
Union and the States to administer subjects re-
quiring unified direction. They hope that this
trend would continue and the cooperation of the
States in this regard would be forthcoming in
larger measures.

(i) The Committee are happy to note that there
has been full coordination and cooperation bet-
ween the Ministries of Home Affairs and Railways
on all ‘mportant service matters. In their opinion,
the service conditions in the Railways, the largest
and the oldest national undertaking, may well be
taken as a model for other large commercial and
industrial public undertakings except in dealing
with disciplinary cases. It is open to question
whether the complexities of disciplinary pro-
cedure in the Railways are quite suited to the re-
quirements of a public undertaking where prompt
action in proven cases of indiscipline is the sine
qua non of effective management.

(ii) The Committee hope that the Ministry of
Railways would expedite the finalisation of the
Railway Service (Conduct) Rules, 1956 in pursu-
ance of the recommenadtion of the Committee on
Prevention of Corruption (Santhanam Commit-
tee).

The Committee feel that as the manning of
posts in scientific and research institutions is a
matter of crucial importance in the context of
development plans for the country, a high power-
ed committee consisting of representatives of the
Union Public Service Commission, Ministries of
Home Affairs, Finance and Education and the

73
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leading research institutions such as Atomic
Energy Commission, C.S.I.LR., I.C.A.R., etc. may
be constituted, to go in detail into the question
of recruitment of scientific personnel so that the
most promising talent is inducted into these
institutions through a system of objective assess-
ment. The Committee consider that it should not
be difficult to bring about a modicum of unifor-
mity in the procedure for recruitment to research
institutions through the expertise of the U.P.S.C.

The Committee consider that the ever expand-
ing role of the Government, in a welfare state
with its natural concommitant of a large civil
service, calls for effective personnel control
through a single agency. In the opinion of the
Committee, the present position regarding the
administration of public services involving dual
control by the Ministry of Home Affairs from
the point of view of ‘effects on the efficient func-
tioning of the services in general’ and by the
M:nistry of Finance from the point of view of

‘financial implications’ is not conducive to their
efficient management.

The, Committee note that in Britain, the Per-
manent-Head of the Civil Service reports direct-
ly to the Prime Minister “on major questions of
civil service policy and promotion” and that in
France. the general management of the civil ser-
vice is the responsibility of a separate Civil Ser-
vice Division, headed by a Director General,
under the Secretary General who heads the core
of the Prime Minister’s office and is also the
Secretary to the Council of Ministers.

The Commitiee recommend that a single
agency should be entrusted with control over
the services and made responsible for regulating
the terms and conditions in respect of the ser-
vices as a whole. The Committee are averse to
the dual control of the Ministries of Home Affairs
and Finance over matters relating to services and
suggest that although M'nistry of Finance may
be broadly consulted so far as the financial im-
plications of propo:als are concerned, all propo-
sals concerning the services shnuld emanate

from, and be finalised by, the agency controlling
the services.
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The Committee feel that it would be in the
fitness of things if this centralised agency for
personnel management of All India and ~other
Central Services Class I, is placed under any
other separate agency independent of any ad-
m:nistrative ministry—preferably under the
charge of the Cabinet Secretary.

As head of the services, the Cabinet Secretary
should be made responsible for advising the
Prime Minister in the matter of appointments
of senior officers of the rank of Joint Secretary
and above. This arrangement is expected to
generate greater cohesion in the Services. This
would also ensure that the Prime Minister would
be fully ir the picture in the matter of appoint-
ment of officers to key positions and that inter-
Ministry preferences and prejudices would not
be allowed to operate.

(i) While the Committee endorse the forth-
right view expressed by the then Home Minister
regarding the desirab:lity of granting compiete
freedom to government officers to express their
differing views, they would also like Govern-
ment to act in the capacity of loco parentis to
the public services and shield them against all
unjustified attacks from whichever source they
are launched. In the opinion of the Committee,
nothing can weaken the morale of the public
services more than a general feeling that, in a
certain set of circumstances, they may be sub-
jected to harassing enquiries with no prospect of
any protection from any quarter, for whatever
they might have done in good faith.

(ii) At the same time, the Committee are con-
strained to mention the general feeling among
the people of lack of spirit of service expected
of the members of the public services and also
dilatory methods and tactics in their dealings
with the public. The Committee feel that these
lapses on the part of the public services very
often compel the public to seek the intervention
of legislators or public men of importance for the
disposal of even matters of routine nature.

The Committee would like Government to
bring home to the services that their first obliga-
tion is to render service to. and not merely to
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exercise authority over, the public. An improve-
ment in the attitude and conduct of services to-
wards the common man is necessary for enlisting
peoples’ active cooperation in the stupendous
task of building the nation through developmen-
tal planning and its implementation, and this
improvement in their attitude and conduct should
be visible to the common man. The Committee
hope that the services would realise the particu-
lar obligations of the welfare state undertaking
planned development through democratic me-
thods for which voluntary cooperation of the
people is essential and which can be enlisted only
through' courteous behaviour of the public ser-
vices at all levels.

The Committee, therefore, cannot too strongly
stress the need for prompt and courteous service
to the public which in turn, through courteous
and helpful attitude, can be educated to act to-
wards the services in a responsible, restrained
and courteous manner. The Committee hope that
Government would be ever watchful in ensuring
that Government machinery as a whole and par-
ticularly such segments of it as come in direct
contact with the public, are helpful in attitude
and quick in disposal of cases and that deterrent
and prompt action is taken against discourteous
behaviour and dilatory tacties.

The Committee emphasise that the develop-
ment of the All India Services should he so ar-
ranged as to strengthen the integration of the
countrv and that ‘the members of the All India
Services should recognise the fact that wherever
and in whatever post thev may be posted, their
loyalty is to the whole nation and that their ac-
tions and attitudes do not bear any semblance of
parochial, sectarian or linguistic loyvalty.

Since the provisions governing the grant ot
special pay ranging from Rs. 100 to Rs. 300 to the
officers of the All India Services are largely dis-
cretionary and have been in force for several
years,.the Committee suggest that Governinent
may lay down broad principles in the light of
experience gained so far for the guidance of the
State Governments. This would make for uni-
formity in the criteria adopted for grant of special
gay to officers of the All India Services in the

tates.
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(i) The Committee are not quite convinced of
the grounds for the grant of deputation allo-
wance to the Indian Administrative Service offi-
cers, particularly those mentioned at (i) and (ii)
in paragraph 24

The Committee suggest that the question of
payment of deputation allowance to Indian Admi-
nistrative Service officers should be reviewed
from the point of view of general conditions of
service of all Class I officers and if as a result of
such a review it is considered necessary to grant
such an allowance to All India Service officers in
exceptional ' circumstances, Government should
frame necessary regulations as stipulated in
Rule 2 of the All India Services (Conditions of
Service—Residuary Matters) Rules, 1960.

The Committee have commented in para 97 on
the imperative necessity of limiting grant of de-
putation allowance to cases where it is absolutely
justified; this recommendation should apply with
greater force in the case of All India Services.

(ii) The Committee consider that in order to
dispel any suspicion of favouritism in deputing
officers to jobs which carry deputation allowance,
the Government should prepare in advance panels
of names so that all those who are qualified by
virtue of experience, educational qualifications,
senjority, etc. are duly considered for being em-
panelled.

(i) The Committee observe that the ‘Hand
Book of Rules and Regulations for All India Ser-
vicos', volumes I and II contain 41 different sets
of Rules and Regulations issued from time to
time by Government and it is difficult to correlate
the diverse conditions of service so as to make an
integrated reading for comparison with other es-
tablished services.

They would suggest that the various Rules and
Regulations applicable to different All India Ser-
vices mayv be consolidated, simplified and codified,
separately for each of the existing All India Ser-
vices.
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(ii) The Committee have in a subsequent para--
graph (No. 39) recommended that a law should.
be enacted regulating recruitment and all major
terms and conditions of service of public servants
and that these should be reviewed, after every
five years, by a Commission who should report.
to Parliament, and that rules made by Govern-
ment in their discretion in pursuance of the pro-
visions of the Constitution or any law made by
Parliament governing service conditions of pub-
lic servants should be scrutinised by a Standing:
Committee of Parliament who should make a re-
port to the House.

The Committee would suggest that the same
Standing Committee of Parliament should scru-
tinise the rules and regulations framed by Gov-
ernment under the All India Services Act, 1951
and that the Commission to be appointed, at
suitdble intervals, may review the working, and
terms and conditions of service, of members of
the All India Services.

(i) The Committee are concerned to note that
the assessment made about the cadre strengih of
the Indian Administrative Service during the
Third Five Year Plan has not been adhered to -
and additions to the cadre have been fairly above
the assessed requirements, as is evident from the
fact that the strength of 2402, which was en-
visaged to be reached by 1966, was reached two
vears earlier, i.e. by 1st April, 1964. The Com-
mittee feel that before allowing such increase in:
excess of the assessment, Government should
have critically examined the actual need and
should not have readily acceded to the requests
for such unsual increases.

(ii) As a direct recruit to the Indian Adminis-
trative Service takes at least five years to acquire
the requisite experience for holding a senior
post, the Committee cannot too strongly stress
the need for correctly assessing the requirements
and for recruiting the requisite number of officers
to Indian Administrative Service each year.

Government may consider the question of uti--

lising the specialised help of Institute of Applied
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Manpower Research to determine the require-
ments of Indian Administrative Service and fur
evolving suitable methodology for forecasting
the requirements in future.

The Committee are of the opinion that the
question of bringing about uniformity in encadr-
ing of posts by the State Governments assumes
greater importance particularly in-view of the

.wider and over-riding considerations of integra-
‘tion and efficiency in administration.

The Committee are unable to appreciate why
“unresolved controversies” should have been
allowed to remain in regard to the encadrement
of posts as rule 4(2) of the Indian Administrative
Service (Cadre) Rules, 1954 confers adequate
powers on the Central Government to alter at
any time the strength and composition of the
cadre. At any rate, it should be possible to re-
solve all such controversies at the time of trien-
nial review when the cadre strength of Indian
Administrative Service is required to be review-

ed in consultation with the State Governments
concerned.

The Committee are unable to agree with the
view that the results of the prescribed triennial
review need not be embodied in a formal report.
They consider that the triennial review offers a
valuable opportunity to the Central Government
to lake stock of the cadre requirements of Indian
Administrative Service. The Committze, there-
fore. need hardly stress that the review should be
carried out in a formal and scientific manner, pre-
terably by a Committee consisting of the repre-
sentatives of the Ministries of Home Affairs and
Finance and presided over by the Cabinet
Secretary. The Chief Secretary of the State
Government concerned, may be associated with

this committee at the time of consideration of
the cadre of the State.

They would further suggest that the committee
appointed to carry out the triennial review inay
be assisted by a small organisation which should
continuously undertake studies concerning the
nature of duties and responsibilities of the riosts,
the quantum of work involved etc., so that fac-
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tual data.is available to the committee at the
time of reViewing the cadre strength of the
States.

The results of the review should be duly in-
corporated in a report which may be laid on the
Table of both Houses of Parliament for informa-
tion.

In view of the analysis made in paragraph 31
as also Government’s own admission of a quali-
tative decline among graduates taking the Com-
bined Competitive Examination, the Committee
are unable to appreciate the statement of the
Government that “there may be no reason to as-
sume that an increased intake will bring down
the calibre of those selected.” In the opinion of
the Committee, the disturbing trend revealed in
the results of the Combined Competitive Exami-
nation held by the Union Public Service Commis-
sion, needs a deeper probe into the existing
mode of recruitment to the All India Services
and Central Services Class L

It is hardly necessary to state that the work of
an administrator requires, in an unusual degree,
a capacity to understand the feelings and needs of
the public, to interpret effectively the ideas and
policies of the Government as also to master de-
tails in many different fields, in order to be able
to operate the complex administrative machinery
efficiently and quickly. The Commitiee, there-
fore, suggest that Government should, apart from
devising ways to improve the existing mode of
recruitment. also consider other suitable mea-
sures to attract men of talent, character and pro-
mising qualities to the civil service so that in
years to come the civil service is not denuded of
talent to man the highest echelcns of service.
Among other things, special attention will have
to be paid to the improvement of the general
standard of education especially in the Universi-
ties, and to the rationalisation of employment
opportunities in Government service vis-a-vis
those in the private sector and vice wversa.

The subject-wise distribution of candidates
examined and those included in the recommendod
list of the Union Public Service Commission for
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1962-63, 1963-64 and 1964-65, reproduced in Ap-
pendix II of this Report, indicates that an over-
whelming majority of the candidates who are
included in the recommended list by the Unicn
Public Service Commission had taken up optional
subjects from the Arts Group. This may well
be due to the fact that the compulsory papers
viz. Essay, General Knowledge and General
English afford an advantage to candidates with
Arts background as distinct from Science back-
ground. As persons with scientific and technolo-
gical background would be required ir ever lar-
ger numbers for administering specialised de-
partments, Government may consider the ques-
tion of reorienting the syllabi of compulsory
papers so as to afford a fair chance tc .students
with scientific background. For example, the
theme of the compulsory papers could be such as
to test not only an understanding of economic
and social problems but that of General Science
also. Similarly, ‘in the General Knowledge
paper, a certain percentage of questions should
be on General Education designed to test the
candidate’s grasp and broad appreciation of
sciences and humanities without going into tech-
njcalities. It is also imperative that the perso-
nality test, for which a large blcck of marks is
reserved, is made more realistic and scientific as
compared to the prevailing viva voce test. It
could well be modelled on the psychological tests
which are being conducted by the Ministry of
Defence for selection of candidates for entry into
the National Defenc> Academy. In particular,
the tests should be so designed as to assess the
qualities of leadership and understanding by
asking the candidate to handle certain given
situations, which are reflective of his future voca-
tion.

At the same time, the Committee wish the
Government to note that there is a general feel-
ing in favour of reducing the number of marks
allocated to ‘Interview for Personality Test’ of
candidates for the Combined Competitive Exa-
mination and hope this will receive due attention.

(i) The Committee consider that the head of
the district civil administration should be a per-
son of mature experience commensurate with his
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responsibilities in the present set up, both in the
administrative and developmental spheres, and
with capacity to inspire confidence and respect
in the people. Till such time as I.A.S. officers
with at least 5 years’ experience become available
for posting as heads of district civil administra-
tion, the Committee would suggest that officers
from the State Civil Service who have mature
experience of about 10 years or more in a post of
Deputy Collector or any other equivalent post
and who are borne on the Select List for promo-
tion to the I.A.S., may be drawn upon for mapn-
ning these key posts.

(ii) The Committee note that there is no rigid
plan about the posting of young Indian Adminis-
trative Service officers on the completion of their
initial training. They need hardly stress that,
while deciding the initial posting of I1.A.S. offi-
cers, Government should keep in mind the sensi-
tive nature of sub-divisional administration and
the complexities of civil administration in these
days of shortage of consumer goods. The Com-
mittee would like the Government ‘o see whe-
ther it would be more useful to a new IL.A.S. re-
cruit, after the necessary training, to be put for a
year or ‘wo. under an experienced administrative
officer so that he can get a practical idea of ad-
ministration at the base and the methods of
dealing with the people.

(i) The Committee feel that as the appointing
authority for the All India Services, the Central
Government should play an active role and he
directly associated with the working of the Selec-
tion Committees in the States constituted under
Regulation 3 of the 1.A.S. (Appointment by Pro-
motion) Regulations, 1955. In this connection,
thev would suggest that one senior officer of the
Central Government, who neither hails from the
State nor belongs to the State cadre, may be as-
sociated with the Selection Committee in that
State so as to ensure that a uniform standard is
applied in the preparation of the Select List.

(ii) The Committee are of the view that a
specific provision in the Indian Administrative
Service (Appointment by Promotion) Regula-
tions, 1955 regarding the procedure for the con-
duct of business by the Selection Committees.
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such as intervals at which the committee should
meet, methods of determining merit and suitabi-
lity and exceptional merit warranting higher
ranking in the select list would go a long way
in bringing about uniformity of procedure and
pave the way for raising the standard of recruit-
ment by promotion. By way of abundant cau-
tion, the Regulations may further provide that
the Selection Committees should be deemed to be
duly constituted only when both the representa-
tives of the Union Public Service Commission
and the Central Government are present.

The Committee consider it unfortunate that ex-
tensions in service to State Civil Service officers
should have been given merely “by virtue of the
inclusion of their names in the select list”. To
check this tendency, the Committee would sug-
gest that the select lists for promotion to the
Indian Administrative Service from the State
Services should not be unduly long and should be
limited to meet the requirements of the State
cadre for one to two vears.

(i) The Committee note that in Britain, 20 per
cent of the vacancies in the administrative class
~re reserved for recruitment through a limited
competitive examination which is open to mem-
bers of the executive class. In France, 50 per
cent of admissions to the National School of Ad-
ministration are reserved for persons who are
already in public services.

The Committee feel unhappy that this promis-
ing avenue for augmenting the strength of higher
services which was recommended by the Second
Pay Commission as early as 1959 has not been
translated into practice. They would like to
stress that besides providing a promising source
of recruitment to higher services, it would help
to atfract talented candidates to Class II and III
services and also serve as an incentive for better
and more devoted work by them, thus raising
the general tone of the administration.
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The Committee consider that, to start with, it
would not be unrealistic to prescribe a mini-
mum quota of 10 per cent recruitment to Indian
Administrative Service and Central Services
Class I through the limited competitive exami-
nation.

(ii) The Committee understand that till 1962
Government were allowing age relaxation by
three years to officers already in service for
appearing in the Combined Competitive Exa-
mination. In 1963, this concession was with-
drawn. The Committee feel that the age relaxa-
tion to departmental candidates which was allow-
ed to them till 1962 needs to be considered sym-
pathetically as the scheme for Limited Competi-
tive Examination envisaged by the Second Pay
Commission has not materialised so far.-

(i) The Committee regret to note that
though the Rajya Sabha had adopted the Reso-
lution for the creation of the Indian Service of
Engineers, Indian Forest Service, and the Indian
Medical and Health Service as early as the 6th
December, 1961, the All India Services (Amend-
ment) Act to give force to it was passed only
in 1963 and the new services have yet to be cons-
tituted. They suggest that all impediments
coming in the way should be removed expedi-
ditiously and the new Services constituted early.

(ii) Government should also take early action
in pursuance of the resolution passed in Rajva
Sabha on the 30th March, 1965, to constitute the
Indian Agricultural Service and the Indian Edu-
cational Service, for manning these two key sec-
tors of developmental activities.
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exact cause and devising remedial measures.

(i) The Committee note that, even though
sixteen years have elapsed since the Constitution
came into force, Government are rtill relying
on the proviso to Article 309 authorising the
executive to make rules having the force of law,
which was intended to be a transitional provi-
sion, and have not brought before Parliament the
necessary legislation. The Committee recommend
that Government should bring before Parliament
as early as possible comprehensive legislation
under Article 309 regulating recruitment and all
major terms and conditions of service of persons
appointed to public services and posts in con-
nection with the affairs of the Union, such as pay
and allowance, leave, gratuity, pension, etc. so
that Parliament may have an opportunity to
consider them.

(ii) The Committee further recommend that
there should be appointed periodically. say. after
every five years, a Commission to review the
working, and terms and conditions of service,
of public servants and the report of the Com-
mission should be placed before Parliament.
The Parliament may discuss the report and any
decision on matters contained therein mayv be
embodied in the law on the subject from time
to time.

(iii) The Committee also recommend that
rules framed by Government in their discretion
in pursuance of the provisions of the Constitu-
tion or any law made by Parliament governing
service conditions of public servants should be
laid before Parliament and there should be a
Standing Committee of Parliament which should
s-rutinise these rules and make a report to the
Houses.

(i) From the statement furnished to the Com-
mittee analysing the reasons for delays in the
issue of offers of appointment (Appendix V of
this Report). the Committee observe that 83
cases have been classified under the head ‘Mis-
ccllaneous’. These should be investigated in
greater detail with a view to ascertaining the
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“The number has increased to 2,852 on 31-3-1965.

(ii) The Committee note that a majority of
the cases of delay (ranging from 5 to 24 months)
pointed out by the Union Public Service Com-
mission in Appendix XV of their 14th Report
(for 1963-64), pertains to scientists, engineers,
technologists ang professional personnel for
whom there is considerable demand both in the
public and private sectors. The Committee
expect that Government will realise that the
long period of waiting and consequent uncer-
tainty is bound to act as a damper on the enthu-
siam of candidates, particularly' the more pro-
mising ones, for entering public service and to
make them phychologically more receptive to
offers from private agencies with prospect of
prompt engagement,

The Committee recommend that the entire
procedure for recruitment may be critically
reviewed by Government so as to eliminate
delayvs which are occuring at various stages such
as intimation of vacancies to the Union Public
Service Commission, medical examination of
successful candidates, verification of antecedents
and issue of offers of appointment. The Com-
mittee would suggest that cases of delay beyond
a specified period. particularly in sending out
offers of appointments to candidates selected by
Union Public Service Commission should be
reviewed by the Secretary of the Ministry/Head
of the department concerned. The Ministry of
Home Affairs may also review the position once
in six months to.make sure that no hold ups
occur in intimating the vacancies to the Union
Public Service Commission or in filling up posts
from among the approved list of candidates, or
on any other account. The Ministry of Home
Affairs should also use their good offices with the
State Governments to speed up the verification
of antecedents of successful candidates.

The Committee note with concern that the
number of officers whose cases awaited scrutiny
by Departmental Promotion Committees rose
from 2150 on 1-4-1963 to 2703 on 31-3-1964.

The Committee would like Government to
appreciate the deleterious effect on the morale
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of the officers kept in suspense and deprived of
their due promotion for long periods. They
expect Government to take suitable measures to
ensure that the cases of promotion are finalised

with due expedition and are not allowed to fall
into arrears.

The Committee are not happy at the state of
affairs disclosed by the cases referred to in the
‘paragraph. The furnishing of complete and cor-
rect information to the departmental Promotion
Committees should not require reiteration of ins-

tuructions or reminders from the Ministry of
Home Affairs.

They hope that, in future, all such irregulari-
ties would be properly investigated and respon-
sibility for the lapses determined so that action
gou]d be taken against persons responsible for

efault.

(i) The Committee are generally in agreement
with the observations of the Second Pay -Com-
mission referred to above and hope that Gov-
ernment would take practical steps to induct a
larger number of officers with technical back-
ground, training and experience as administra-
tive heads of institutions, departments|ministries
dealing with scientific, industrial and technical
subjects.

(ii) The Committee would also like the Secre-
taries of Ministries Departments to so deal with
matters of technical nature that the technical
advisors do not have the apprehension as expres-
sed to the Second Pay Commission that their
views do not get properly transmitted to the
Minister.

(iii) The Committee would like ‘o observe en
passant that there is a widespread feeling among
the services that the officers belonging to the
1.CS. and 1.A.S. regard themselves as an exclu-
sive group. unnecessarily exacerbating feelings
that generate inter-service rivalary. The Com-
mittee hope that mmbrs of th I.C.S. and LA.S.
would avoid such attitudes towards the other
services and would, instead, by their conduct, set
high example of dedicated service which may
inspire the other services.
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(i) The Committee are of view that the autho-
rised strengths of the Indian Statistical Service
and the Indian Economic Service should be fina-
lised very early taking into account the require-
ments of the Fourth Five Year Plan.

They suggest that while fixing the strength of
the Indian Statistical Service and Indian Eco-
nomic Service, due provision should be made for
deputation of officers to meet the requirements
of other developing countries in Asia and Africa,
where a number of officers belonging to these
Services are already working.

(ii) They would also urge that the method and
procedure of recruitment to these Services and
arrangements for imparting theoretical and prac-
tical training to the existing personnel as also
to new recruits, may be finalised very early.

(iii) The Committee need hardly ctress that
appointments to these services, particularly at
the time of constitution, should be made strictly
in order of merit recommended by the Union
Public Service Commission.

The Committee note that thrre is a wide ga
between the permanent and the actual strengtg
in these grades, particularly in the Selection
Grade. They recommend that the permanent
strength in these grades should be reviewed from
time to time, preferable after every three years,
so as to make it more realistic.

While the Committee recognise that the essence
of the top administrative services is that they
should have wide and varied experience, they
consider that promotion to super-time scale and
above should not be denied to men of proven
ability and experience irrespective of the fact
whether they belong to the Indian Civil Service/
Indian Administrative Service or any other Cent-
ral Services.

The Committee would suggest that the Govern-
ment should work out a scheme whereby select-
ed Class I Officers from the Central Services are
given opportunities to widen their outlook and
enrich their experience by working in different
Ministries and State departments,
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The Committee have pointed out in paragraph
31 that there has been both a quantitative and
qualitative decline in the number of graduates
taking the Combined Competitive Examination.
This decline is all the more marked in the number
of first class graduates appearing for the exami-
nation.

The Committee note that candidates who secure
less than 46 per cent marks in the Combined
Competitive Examination are being appointed
directly as Section Officers. The Committee are
not sure as to how far direct recruitment of can-
didates as Section Officers with such low marks
has subserved the real objective underlying direct
recruitment, namely to induct promising yvoung
blood in the Section Officers Grade. The Com-
mittee suggest that the system of recruiting Sec-
tion Officers direct through the Combined Com-
petitive Examination should be reviewed in the
light of experience gained so far.

(i) The Committee fail to appreciate why ‘the
competitive nature of the examinations held in
1959 and 1960 was not sufficiently clear to all con-
cerned’ though ‘the examinations were notitied
as competitive’.

Even if the examinations are treated as quali-
fying, the concession is likely to benefit not more
than 45 per cent of the total number of candi-
dates included in that category if the present rate
of absorption is any index.

The Committee understand that there would be
no question of extending the concession beyond
30th September. 1967.

(ii) They would stress that this extra-ordinary
concession should not be repeated as it is fraught
with complications and is hardly fair to. persons
who would have been appointed to the Section
Officers’ Grade by promotion or through subse-
quent competitive examinations.

The Committee note that the percentage of
direct recruits to the Assistants’ grade has been
increased to 75 per cent with effect from
October, 1965. While they appreciate the Gov-
ernment’s anxiety to induct a large number of

e —— — e e e _—
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promising young men into this important cadre
at which level a good many cases dealt with by
the Ministries/Departments are initiated and
processed, they would like to stress two aspects
relating to training and avenues of promotion of
Assistants. The Committee have commented on
the nature of training imparted to Assistants in
para 77. As regards the avenues of promotion,
the Committee wish it to be appreciated that in
the last analysis, promising young men can be
attracted to and retained in the Assistants’ cadre
only if they have adequate prospects for pro-
motion. In this context, the Committee take
note of the following statement made by the
Deputy Home Minister in Lok Sabha in answer
to a question on the 8th December, 1965:

“It is true that in each grade (Assistants,
U.D.Cs and L.D.Cs) there are persons
who have put in 10 years' or more
service and who have not had an
opportunity for promotion. But, as
stated earlier, promotion is not auto-
matic and depends upon the
availability of vacancies.  According
to available information. there are 64
Assistants, 151 Upper Division Clerks
and 200 Lower Division Clerks who
have reached the maximum of the
pay scales of their grades but com-
pared to the total number of duty
posts in those grades, it cannot be said
that stagnation in these grades is
great. Hqwever, with a view to im-
proving the prospects of promotion
of persons with long years of service,
direct recruitment to the grades of
Section Officer and Assistant has been
temporarily reduced and direct
recruitment to the grade of Upper
Division Clerk has altogether been
abolished.”

The Deputy Home Minister further stated:

“There is a proposal under consideration
to set up a committee to look into the
grievances and suggest remedial
measures. The Committee is proposed
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to consist of the Establishment Officer
to the Government of India and repre-
sentatives—one each from the
Ministries of Defence, Finance and the
Department of Administrative
Reforms.”

The Committee welcome the proposal of Gov-
ernment to set up a committee for looking into
the promotion prospects of Assistants, Upper
Division Clerks and Lower Division Clerks and
for suggesting remedial measures. They hope
that such a committee would be appointed
without undue delay and directed to submit its
report within a specified time.

The. Committee suggest that the rules for
determining merit for promotion from Grade II
to Grade I of the Central Secretariat Steno-
graphers’ Service, may be laid down for the
guidance of all concerned.

The Committee consider it desirable to build
up a separate cadre of officers to man the
various posts in the personal secretariats of
Ministers such as Private Secretaries, Assistant
Private Secretaries, Personal Assistants etc. and
that the practice of appointing persons to such
posts at the sole discretion of Minister con-
cerned may he discouraged. The scheme may also
provide for secondment of officers from the All
India Services or the Central Services to the
proposed cadre.

(i) The Committee are not happy at the
manner in which decentralisation has been
brought abcut. They feel that it would have
been advisable to implement the Scheme in
accordance with a phased programme, decen-
tralising one service at a time instead of en bloc
decentraltsation of all the Central Secretariat
Services up to and including the Section Offi-
cers’ level. This would have facilitated a
smooth transfer of control and obviated diffi-
culties which have followed in the wake of
decentralisation.

The Committee note with concern that after
decentralisation of control over posts upto and
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including those of Section Officers as from
October|November, 1962, no single agency is, as
a matter of course, responsible for collecting,
keeping and processing vital service statistics
in regard to various decentarilsed services. The
Committee feel that without a regular and
systematic study of these statistics, it would
hardly be possible to keep a centralised watch
over the growth of individual cadres or to take
effective steps to correct imbalances in promo-
tion prospects of the decentralised categories of
staff in different cadres. The Committee con-
sider that the Ministry of Home Affairs who are
“directly responsible for administration and
overall control of the Central Secretariat Ser-
vices” cannot disown their responsibility in this
regard.

(ii) They suggest that the working of the
Decentralisation Scheme, may be reviewed by
the com' ittee referred to in paragraph 54 with
due reguri to the needs of economy, efficiency,
trainin® and equitable channels of promotion.

(i) The Committee are of opinion that it
would facilitate selection of officers by the
Central Establishment Board as well as the
Appointment Committee of the Cabinet if the
Establishment Officer, who is the Secretary to
the former, maintains a system of index-cards
for the officers.

The Committee would stress that index-cards
containing qualifications, experience and age of
officers, may be so devised as to furnish at short
notice names of all eligible officers, fulfilling the
prescribed qualifications for a particular job.
This would ensure not only that no officer who
is qualified is omitted from consideration but
also that the most suitable person is selected for
the job.

(ii) To avoid any suspicion of Zonal or State
bias in the disposal of cases at the Central level.
the Committee would urge the Government to
ensure that the bulk of officers in a Ministry/
Department, particularly in senior administra-
tive posts, do not hail from the same Zone or
State either by domicile or cadre.
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(i) The Committee commend the idea of a
Central Administrative Pool to provide officers
for manning senior administrative posts mder
the Central Government. They suggest thai
the Pool should be gradually developed into a
main source from which officers may be drawn
to man the senior administrative posts under the
Central Government.

(ii) The selection of officers to the Pool should
be made by the Union Public Service Commis-
sion and should be based on the performance
of the officers in the posts held by them under
the State|Central Government.

(iii) The selection of officers to the Pool from
the All India Services and Central Services Class
I may be made keeping in view their respective
strength so that there is a fair representation of
all the services in the higher posts of the Central
Government and no single service monopolises
the top posts under the Central Government.

(iv) The Committee have in paragraph 44
already underlined the need for taking practical
steps to induct a larger number of officers with
technical background, training and experience
as administrative heads of institutions, depart-
ments|ministries dealing with scientific, industrial
and technical subjects. The Committee suggest
that the Ministries|Departments dealing with
technical subjects such as Agriculture, Science,
Education, Economic matters etc. should be
manned by officers belonging to the corresponding
All India or Central Services.

(v) The Committee also suggest that due stress
should be laid on specialisation of officers in
different fields and that officers should not be
inter-changed as between different departments|
ministries indiscriminatelv and frequently.

The Committee observe that quite a large
number of officers have overstayed the normal
period of tenure at the Centre. The Committee
are afraid that unless the period of tenure, laid
down in the Rules, is strictly observed. the
purpose underlying the declaration of these




194

3

37

39

64

65

senior administrative posts as tenure posts at the
Centre would be defeated. The Committee
suggest that cases of all officers who have over-
stayed their normal tenure should be critically

reviewed by the Government at the highest
level.

The Committee need hardly stress that Gov-
ernment should ensure that once the orders of
transfer of officers are issued, these should be
implemented expeditiously to :obviate accumu-
lation of work due to uncertainty.

The Committee hope that the rules for regu-
lating conduct and c{iscipline in respect of All
India Services will be suitably modified at an
early date in the light of the recommendations
of the Santhanam Committee.

The Committee appreciate the object behind
the Scheme for Joint Consultation and Com-
pulsory Arbitration, but regret that it has not
yet been possible to finalise the Scheme and put
it into practice. They, however, hope that Gov-
ernment and the Employees’ Associations will
continue efforts to reach an agreement .on dis-
puied aspects of the Scheme so that this useful

machinery is put into operation without further
delay.

The Committee note that though the syllabus
for the Foundational Course has been compre-
hensively drawn up, it does not lay adequate
emphasis on the understanding of problems con-
cerning industry and commerce which have a
vital bearing on the economy of our developing
country. In regard to industry, the officers
should be made aware of the industrial policy
of India, the importance of basic industry, the
role of public wundertakings, the relationship
between large and small scale industries, the
problem of rural industrialisation, the need for
self-sufficiency, and so on. In the field of com-
merce, the officers should have some idea about
the mod=rn trends in international trade, with
particular reference to India’s Balance of Trade,
the urgent need of increasing exports. to balance
the import requirements, and the key role
played by the price factor in determining the
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competitiveness of the country’s products in the
international market.

The Committee would also like the officers to
be made fully aware of the limited resources
which the country has at its command for the
gigantic task of development and the need for
husbanding them most carefully by effecting
utmost economy in administration and outlay.

The officers should also be made aware of the
importance of public relations in a democratic
set up. They should be encouraged to cultivate
a sympathetic approach to problems and a
readiness to redress genuine public grievances.
In short, it should be the task of National
Academy of Administration not merely to act as
a coaching institution for preparing the proba-
tioners for the preshcribed examinations at the
end of the term but to inculcate in them ‘an
awareness of the problems facing the country
and a firm determination to solve them in a
most effective and expeditious manner; there
should be kindled in them a spirit for quest of
knowledge, a sense of patriotism and service, a
habit of study and a desire to improve the me-
thods and conditions of work in whatever depart-
ment or capacity they may be called upon to
serve. Stress should be laid on speedy attention to
public grievances and effective disposal of cases
as justice delayed is almost justice denied. The
main emphasis in training should be to generate
in the trainees an outlook of service devoid of

any feelings of bossism or bureaucratic
mentality.

The Committee consider that the syllabus for
the training of Indian Administrative Service
officers in the second part of their stay at Mus-
soorie should cover in greater depth the subjects
of commerce and industry with special reference
to the role of small scale industries and the mea-
rues to bring about industrialisation in the count
ry.

These officers should also be made fully cogni-
zant of the problems facing the country in the
agricultural sector and the need for concerted




196

41

70

measures to overcome them, e.g., introduction of
improved agricultural practices and implements,
use of better seeds and fertilizers, soil research,
research extension schemes etc., which are essen-
tial for achieving the badly needed increase in
agricultural production to meet thk requirements.
They should also be made aware of the popula-
tion problem and the measures necessary to check
its alarming growth. The officers should also be
given an understanding of the principles of rural
economics, for an overwhelming majority of the
people in this country live in the villages and it
is of utmost importance that the officers should
understand the problems of the rural populace,

The officers should be made fully conversant of
the industrial policy of the Government. In view
of the important role assigned to the public
undertakings in the country’s economy, it is also
desirable that these officers should be made aware
of the broad organisation of public undertakings
and the contribution these are expected to make
both in terms of goods and money to the ex-
chequer. The officers should also be made con-
versant with profit and loss statement of accounts
of public undertakings, business and industrial
administration and management accountancy so
that they are made familiar at an early stage
with the principal tools of executive control.

While the Committee do not wish to deny the
importance of the written examination at the
conclusion of their term at the National Acade-
my of Administration. they feel that it is of ut-
most importance that the officers should have
broad and firm undertading of the subjects. The
Committee would suggest that the Academy
should evolve suitable methods to bring about
this desirable shift in emphasis. The Commit-
tee would like the officers to look back to the
Academy as alma mater which inspires them
with ideas of service, self-improvement and dedi-
cation to the cause of the country.

(i) The Committee welcome the setting up of
the Advisory Council for the National Academy
of Administration. Thev have no doubt the Ad-
visory Council would examine from time to time
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the syllabus of training so as to ensure that all
subjects of significance to India’s economy and
public administration are adequately covered.

(ii) The Committee would also stress the need
for close coordination between the National Aca-
demy of Administration, the Indian Institute of
Public Administration, New Delhi, the Indian
Institutes of Management, Ahmedabad and Cal-
cutta, the Administrative Staff College, Hydera-
bad, the National Defence College, Delhi and the
National Institute of Community Development,
Hyderabad so that there is an integrated approach
in the training of administrative officers, both
initially and afterwards.

(i) The Committee hope that the period of ‘on
the job’ training of 18 months recommended by
Shri V. T. Krishnamachari in his Report on
‘Indian and State Administrative Services and
Problems of District Administration’ would be
adhered to by all the States in actual practice.

(ii) They would also suggest that ‘on the job’
training should cover a period of working in the
Departments of Agriculture, Industry and Plan-
ning and a selected public undertaking so as to
provide first hand experience to the officers in
these important fields of public administration.

(i) The Committee note that, out of a totol of
35 established Central Services Class I, officers
belonging to only 11 Central Services attend the
Foundational Courses conducted by the National
Academy of Administration. The Committee
need hardly underline the importance for all the
higher services, whether technical or non-techni-
cal to have a bacic understanding of the consti-
tutional, economic and social frame-work within
which they have to work and discharge their res-
ponsibilities. They recommend that the Founda-
tiona! Course shoulq be made compulsory for the
new recruits to all the Central Services Class I
and arrangements for training made accordingly.

(ii) The Committee also recommend that a
svstematic study be made of the training arrange-
ments in the individual Ministries for the offi-
cerss belonging to the Central Services control-
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led by them. with a view to find out their ade-
quacy and to suggest improvements were neces-

sary.

The Committee feel that the scheme for
refresher courses for the officers of the All India
Services and Central Services Class I requires
to be drawn up more comprehensively and
systematically, laying'down definite courses of
study for officers of different backgrounds and
making it obligatory for officers of a certain
seniority to undergo the courses. The Commit-
tee would in particular suggest that refresher
courses may be made compulsory for an Indian
Administrative Service Officer before he is
appointed to the Selection Grade.

(i) The Committee consider that as Seclion
Officers and Assistants constitute the base of the
Central Secretariat, it is imperative that their
training receives careful attention. The Com-
mittee would suggest that the syllabus for their
training may be suitably enlarged so as to give
them a better understanding of the social and
economic problems of the country. Govern-
ment may examine in this context what portion
of the Foundational Course for Class I Services,
conducted by the National Academy of
Administration could, with suitable modifica-
tions, be fitted into the programme of training
for Section Officers and Assistants. Apart from
training in rules and office procedure, the Com-
mittee would like Government to impress upon
the young recruits, the imperative need for
proper husbanding of Government’s limited
resources by effecting utmost economy consistent
with a high level of efficiency, as also the idea
of service to the public and of helping in the
onerous task of development of the country.

(ii) They would also like the Government to
review the refresher courses for Section Officers
and Assistants so as to provide them an oppor-
tunity to equip themselves better to discharge

their duties.

The Committee consider that the opportunity
provided to Central Secretariat Service officers
for {raining in States is a step in the rgnt
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direction. They consider that as this training
programme has been in operation for 15 years,
it would be advantageous to review it and effect
improvements in the light of experience.

Notwithstanding the attempts being made over
the years to make the public administration
responsive to the people, the Committee feel
that the character of public administration has
not qualitatively changed to reflect the shift in
the character of the Government from mere law
and order state to welfare state. Previously, the
people had not much to bother with the Gov-
ernment officials, except to pay taxes and in
connection with the maintenance of law and
order; in all other matters they had to manage
their own affairs. But since 1947, gradually the
public administration has permeated into every
phase and aspect of individual and social life.
Education, health, supply of drinking water, food,
clothing, industry and even agriculture and
other aspects of social and individual life are to
a very great extent controlled or regulated by
the Government, So, the public services—
through whom the administration is conducted
—are expected to be servants of the people,
otherwise these could become instruments of
oppression. Any lapse on the part of the
admtnig‘'ration might cruse .not only wide-
spread and acute distress in a particular area
but also lead to failure in achieving the plan
targets of the whole country. Failure to take
effective cognizance of this radical change in the
nature of the administration may be considered
the most serious lapse on the part of the Gov-
ernment.

From a study of the various steps taken from
time to time in regard to administrative reforms,
the Committee are forced to the conclusion that
though the need for reorganisation of administ-
ration was felt as early as 1947, the efforts,
spread-over two decades, have resulted so far
mostly in inconclusive experimentation and
multiplication of committees and administrative
units.

The Committee are constrained to note that
this has even resulted in a sort of competition




among different Departments of the Govern-
ment to set up committees and units under their
control. The Committee cannot avoid the feeling
that this basic problem has not been faced with
courage and determination; rather the issues
have been avoided by setting up several com-
mittees. As pointed out by the Estimates Com-
mittee in their 55th Report (SLS) as early as
1959, “neither the Special Reorganisation Unit
nor the Organisation and Methods Division have
fulfilled even a part of the expectations with
which they were started.” As a matter of fact
the Committee are inclined to think that while
there has been no dearth of investigation into
the problem by varied agencies, as a result of
which many useful suggestions have been put
forward from time to time, what has been
lacking is the capacity to profit by those sugges-
tions, and to take the requisite follow up action.
While the Committee do not wish to comment
on the scope and range of problems to be re-
viewed by the newly set-up Administrative
Reforms Commission, the Committee cannot
help expressing their conviction that what
the country is in need of is a well-informed
and dedicated administration which is prepared
to look into and redress the grievances of the
common man with promptitude and sympathy.
The growing complexities of procedures and the
interminable multiplication of agencies has only
helped to make the confusion worse confounded
for the common man. There is need for simpli-
fication of procedures, cutting out of superfluous
and overlapping layers of supervisory staff and
in general instilling into the administrative
machinery an attitude which recngnises that
time is the essence of the matter and that justice
delayed may verily result in justice being denied
and may take a heavy toll of human expecta-
tions, which in democracy no one can afford to
do with impunity. The Committee feel that it
should be realised that by public profession of
the social welfare objectives by Government and
through propaganda and publicity undertaken by
the political parties at the time of election cam-
paigns, the people have become conscious ol
their rights which if unfulfilled, might lead to
frustration resulting in social and political
consequences. It is also time that Government
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servants learnt the habit of thrift and economy
in administration so that the ever mounting cost
of non-plan civil expenditure can be arrested.
What in short is required is qualify, efficiency,
initiative, and a willingness to help resolve
common man's problems. While there is no
denying that example of efficient and dedicated
service is to be set by the higher echelons of
service, the lower rungs should be equally free
from any taint of dilatoriness, inefficiency and
graft. The administrative machinery should be
shrunk in the interests of integrity, better
control, economy and efficiency, and discipline
resuscitated. It has to be a workable system
where premium is placed on work and efficiency
and where slack and negligent work is made
accountable and is visited by deterrent punish-
ment without avoidable delav. The whole
fabric of administration needs to be stiffened
with the much needed dosage of discipline; the
limbs should fee] that they have to carry out the
instructions meticulously and efficiently without
fear or favour. There should be adequate pro-
cedural changes so that individual responsibility
for lapses could be fixed. At the same time the
Government should evoive a procedure for
sympathetic consideration of the staff grievances
assuring them of minimum standard of living
and adequate prospects in service.

It is the extent to which the Administrative
Reforms Commission are able to face up to these
problems and suggest guidelines for concrete
action that will determine its impact.

The Committee hope that the Administrative
Reforms Commission will be able to finish its
labours with due expedition. It is high time
that Government gave concrete shape, at least in
the Fourth Plan, to the high ideals of having an
apparatus which breatHes the spirit cf a weifare
state and at the same time meets the require-
ments of technological and economic develop-
ment.

The Committee observe that notwithstanding
the existence of Staff Inspection Unit since 1952
and the setting up of an ciaborate Department of
Administrative Reforms in 1964, the expenditure
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on the pay and allowances of staff excluding Post
and Telegraph staff, in 1965-66 showed an increase
of 64'7 per cent as compared to that of 1960-61.
This bears testimony to the fact that the measures
taken so far by the Government have not been
able to achieve their underlying objective of
economy by increasing efficiency. The Commit-
tee apprehend that the increase is due not a little
to multiplication of Departments e.g., Heavy In-
dustries, Social Security etc., which have lately
been shuffled and reshuffled at short intervals
without strictly corelating the staff strength to
the work-load.

Government have also not been able to check
effectively the growing disease of marking files
to a number of officers in the hierarchy which re-
sults not only in engaging the time of a large
number of officers but also in blurring individual
responsibility. With few exceptions, the com-
plexities of procedures have grown more and not
less with the advance of planning. To quote one
instance, there are endless number of overlapping
returns to be called and analysed but which have
not been placed on any rational basis so far.

The Committee feel that creation of more and
more clerical posts should not be sought to be
sanctified as having provided an avenue for re-
solving the problem of unemployment. The Gov-
ernment should provide to them purposeful and
productive jobs so that the excess of manpower is
utilised gainfully rather than wasted in surplus
and superfluous jobs. The Committee apprehend
that due to failure of the Government to fix the
appropriate norms of work for clerical staff and
due to the reduction in the output of work by
the employees, there has been a rise in the num-
ber of staff.

There is also the need for ensuring coordinated
and integrated action and primary need for so
running the Administration that it does nct weigh
as a burden on economy. Judged by these
criteria, it cannot be said that perceptible success
has been achieved.

It is hardly necessary to emphasise that the
Government should set an example by effecting
maximum economy in the administrative ex-
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penditure. The Committee consider that the
tendency to create additional posts should
be severely curbed and there should be
insistence that each man puts in cons-
cientiously his quota of work fixed by
proper standards. There is no reason why
the techniques of productivity cannot be applied
scientifically to the apparatus of the Government
to effect economy and improve efficiency. Gov-
ernment should also consider the question of
rationalisation of the structure of Ministries/
departments/attached offices with a view to
ensure compact, integrated working; and avoid
the multiplication of Ministries/departments/
attached offices which leads to runaway expendi-
ture being incurred on staff establishments.

(i) While the Committee appreciate the efforts
that are now being made to systematise appoint-
ments to the top posts in public undertakings by
drawing up panels from all available fields, they
need hardly stress that in the last analysis the
success of an undertaking is largely determined
by the kind of leadership which is provided by
the top echelons of service.

The Committee suggest that suitable arrange-
ments should be made for providing an intensive
course of training to .officers, who are deputed for
the first time to public undertakings, in funda-
mentals of business and industrial management,
with special reference to management accoun-
tancy, organisation and methods and the inter-
relation between production and sale.

(ii) The deputation to public undertakings
should not be allowed to become merely a rung
in the steeple chase for higher and higher scales
of pay and allowances for officers but should be
based on the careful matching of the aptitude and
proven ability of an officer with the known re-
quirements of an undertaking.

(iii) The Committee would urge that the
normal period of 3 years laid down for deputation
of an officer to a public undertaking should not
be shortened so that no officer can put forward
the alibi of briefness of stay for failure to .nake
anv notable contribution; in fact, the period of

141 (aii) LS—14.
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deputation may be extended upto five years in
suitable cases depending on the nature of assign-
ment/public undertaking, so that there is full
opportunity to judge the deputationist’s worth
by results. Whatever be the original cadre of an
officer deputed to a public undertaking, it should
be made clear to him that he cannot escape
from his accountability for the performance of
the undertaking placed under his charge and that
l(;e would be judged by the results that he pro-
uces.

(iv) The Committee would also like to draw
attention to the following observations made
earlier in their 52nd Report (Third Lok Sabha)
on “Personnel Policies of Public Undertakings”:

“The Committee appreciate that in the initial
stages it was inevitable to appoint per-
sons from administrative services to man
these posts. But as stated earlier, the
Committee do not consider it desirable
that public undertakings should rely on
central services indefinitely, as it has the
effect of diluting the administrative ser-
vices as well. The more basic objection
to such an arrangement is that the
officers are a little casual in their
approach to work because, if they are
not successful, they can always go back
to their parent departments. The
arrangement also militates against the
development of a sense of loyalty to the
undertaking concerned.”

The Committee consider that the public under-
takings should be encouraged to systematically
build up over the years their own managerial
cadre composed of officers who are thoroughly
familiar with the working of the undertaking and
are thus in a better position to shape its policies
and administration and produce results.

The Committee are not able to appreciate the
rationale for the grant of deputation allowance to
officers who are transferred from one post to an-
other in Delhi under the same Ministry or even
under another Ministry. There is also the
possibility of the fiction of deputation being used
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as a means of adding to the remuneration of a
few chosen employees. The Committee consider
that Government should review the conditions
governing the grant of deputation allowance with
a view to ensure that it is granted only in cx-
ceptional cases where real hardship is involved
or where incentive is absolutely necessary.




APPENDIX XIII

Analysis of recommendations contained in the Report

I. CLASSIFICATION OF RECOMMENDATIONS:

A. Recommendations for improving the organisation and
working:

S. Nos. 1 to 50.

B. Recommendations for effecting economy:

S. Nos. 8, 10, 47, 48 and 50.

II. ANALYSIS OF MORE IMPORTANT RECOMMENDATIONS DIRECTED

Towarps EcoNnomy;

I

S. No. S. No. as per Particulars
summary of
recoonmenda-
tions
(Appendix XII)

2 3

10 Government should have critically examined
the actual need and should not have readily ac-
ceded to the requests for unusual increases in
the strength of I.A.S. cadres.

47 There is need for cutting out of superfluous
and overlapping layers of supervisory staff. It
is time that Government servants learnt the
habit of thrift and economy in administration so
that the ever mounting cost of non-plan civil
expenditure can be arrested. The administra-
tive machinery should be shrunk in the interests
of integrity, better control, economy and effi-
ciency.

48 The expenditure on Pay and Allowances of

staff has increased by 64.79, between 1960-61
and 1965-66. Government has not been able to
achieve economy by increasing efficiency. Cov-
ernment . should provide purposeful and produc-
tive jobs so that the excess of manpower is uti-
lised gainfully rather than wasted in surplus
and superfluous jobs. Administration should not
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1 2 3

weigh as a burden on economy. Maximum eco-
nomy should be achieved in administrative ex-
penditu:e. Tendency to create posts should be
severely curbed. Productivity techniques should
be applied to Government machinery. The ques-
tion of rationalisation of structure of depart-
ments/attached offices should be considered with
a view to ensure compact and integrated work-
ing. Multiplication of offices should be avoided
as it leads to runaway expenditure being in-
curred on staff establishments.

4 50 Government should review the conditions
governing the grant of deputation allowance
with a view to ensure that it is granted only in
exceptional cases where real hardship is involv-
ed or where incentive is absolutely necessary.

5 8 The question of grant of deputation allowance
to I.A.S. officers should also be reviewed from
the point of view of general conditions of service
of all Class I officers.
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